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FINAL ACT OF THE UNITED NATIONS OPIUM CONFERENCE

The United Nations Opium Conference was con-
vened by the Secretary-General of the United
Nations in conformity with resolution 436 A (XIV)
of the United Nations Economic and Social Council,
dated 27 May 1952.

In accordance with the terms of that resolution,
States Members of the United Nations and non-
member States parties to the international Con-
ventions concerning narcotic drugs were invited
to the Conference. Libya, Nepal, the Republic of
Korea and Spain were also invited to attend the
Conference in accordance with the terms of reso-
lution 478 (XV) of the Council. Representatives
of the specialized agencies, the Permanent Central
Board and the Supervisory Body were also invited
with the same rights and privileges as they enjoy
at sessions of the Council.

The Conference was held at United Nations
Headquarters, New York, from 11 May to 18 June
1953. -

The Governments of the following States were
represented at the Conference by representatives:

Belgium Japan
Burma Lebanon
Cambodia ° Liechtenstein
Canada Mexieo
Chile Monaco
China Netherlands
Denmark Pakistan
Dominican Republic Philippines
Ecuador Republic of Korea
Egypt Spain
France Switzerland
Federal Republic of Turkey

Germany United Kingdom of
Greece Great Britain and
India Northern Ireland
Iran United States of
Iraq America
Israel Vietnam
Italy Yugoslavia.

The Governments of the following States were
represented at the Conference by observers:

Argentina Indonesia
Bolivia Sweden
Costa Rica Thailand.
Haiti

The representatives of the following organiza-
tions took part in the work of the Conference:
Permanent Central Board: Mr. Herbert L. May,

President of the Permanent Central Board.

Supervisory Body: Col. C. H. L. Sharman, Vice-
Chairman of the Supervisory Body.

World Health Organization: Dr. M. S. Ingalls,

liaison officer; Mrs. S. Meagher, liaison officer.

In accordance with rules 46 and 47 of the rules
of procedure adopted by the Conference, the ob-
servers and the representatives of the above-men-
tioned organizations participated in the work of
the Conference without the right to vote.

The Conference elected as President Dr. Auguste
Lindt, Switzerland, and as Vice-Presidents:

Mr. D. M. Johnson, Canada (Alternate: Mr. K. C.
Hossick) ;

Sr. R. Ortega Masson, Chile;

Dr. H. Danner, Federal Republic of Germany;

Mr. E. S. Krishnamoorthy, India;

Dr. A. G. Ardalan, Iran;

Mr. J. H. Walker, United Kingdom of Great

Britain and Northern Ireland.

The Conference set up a Business Committee con-
sisting of the President and the Vice-Presidents of
the Conference. The Chairmen of the Committees
established by the Conference, who were not among
the seven officers referred to above, were invited to
participate in the proceedings of the Business Com-
mittee without vote.

The Conference established a Main Committee,
consisting of representatives of all States participat-
ing in the Conference, which elected Mr. Charles



Vaille, representative of France, as Chairman, and
Dr. C. L. Hsia, representative of China, and Dr.
Cemalettin Or, representative of Turkey, as Vice-
Chairmen. The Conference also set up a Drafting
Committee, which elected Mr. Dragan Nikolic, rep-
resentative of Yugoslavia, as Chairman, and Mr.
Robert E. Curran, Q.C., member of the Canadian
delegation, as Vice-Chairman, and a Credentials
Committee, which elected Sr. Luciano Joublanc
Rivas, representative of Mexico, as Chairman.

The Conference took as the basis of discussion
the text of the Protocol drawn up by the Secretary-
General in accordance with the principles adopted

by the Commission on Narcotic Drugs at its sixth
session held from 10 April to 24 May 1951.

The Conference adopted and opened for signa-
ture the Protocol for Limiting and Regulating the
Cultivation of the Poppy Plant, the Production of,

International and Wholesale Trade in, and use of
Opium, annexed to this Final Act; the Conference
also adopted the resolutions annexed to this Final

Act.

IN WITNESS WHEREOF, the undersigned represen-
tatives and observers have signed this Final Act,
reserving the position of their respective govern-
ments as regards adhesion to the Protocol.

DoNE at New York, this twenty-third day of

. June, one thousand nine hundred and fifty-three,

in one copy, in the Chinese, English, French, Rus-
sian and Spanish languages, each text being equally
authentic. This Final Act and the Protocol annexed
thereto shall be deposited with the Secretary-Gen-
eral of the United Nations who shall send certi-
fied true copies thereof to Members of the United
Nations and to all other States referred to in articles

16 and 18 of the Protocol.
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ACTE FINAL DE LA CONFERENCE DES NATIONS UNIES SUR L’OPIUM

La Conférence des Nations Unies sur 'opium a
été convoquée par le Secrétaire général de 1’Orga-
nisation des Nations Unies conformément a la réso-
lution 436 A (XIV) du Conseil économique et
social des Nations Unies, en date du 27 mai 1952.

En vertu de cette résolution, ont été invités les
Etats Membres de I’Organisation des Nations Unies
et les Etats non membres qui sont parties aux instru-
ments internationaux relatifs aux stupéfiants. La
République de Corée, I’Espagne, la Libye et le
Népal ont également été invités a participer a
la Conférence, conformément aux termes de la réso-
lution 478 (XV) du Conseil. Ont été également in-
vités, avec les droits et privileges dont ils jouissent
aux séances du Conseil, les représentants des ins-
titutions spécialisées et du Comité central perma-

nent et de ’Organe de contréle.

La Conférence s’est tenue au siége de I’Organisa-
tion des Nations Unies 3 New-York du 11 mai au

18 juin 1953.

Les Gouvernements des Etats ci-aprés étaient
représentés a la Conférence par des représentants:

République fédérale Italie
d’Allemagne Japon
Belgique Liban
Birmanie Liechtenstein
Cambodge Mexique
Canada Monaco
Chili Pakistan
Chine Pays-Bas
Danemark Philippines
Egypte République de Corée
Equateur République
Espagne Dominicaine

Etats-Unis d’Amérique
France

Royaume-Uni de
Grande-Bretagne et

Gréce d’Irlande du Nord
Inde Suisse

Iran Turquie

Irak Vietnam

Israél Yougoslavie.

Les Gouvernements des Etats suivants étaient
représentés a la Conférence par des observateurs:

Argentine Indonésie
Bolivie Suéde
Costa-Rica Thailande.
Haiti

Ont pris part aux travaux de la Conférence les
représentants des organisations ci-aprés:

Comité central permanent: M. Herbert L. May,
Président du Comité central permanent;

Organe de controle: Le colonel C. H. L. Sharman,
Vice-Président de 1’Organe de contréle;

Organisation mondiale de la santé: Mme le docteur
M. S. Ingalls, fonctionnaire de liaison; Mme S.
Meagher, fonctionnaire de liaison.

Conformément aux dispositions des articles 46
et 47 du reglement intérieur adopté par la Confé-
rence, les observateurs et les représentants des
organisations sus-mentionnées ont pris part aux
travaux de la Conférence sans droit de vote.

La Conférence a élu comme Président M.
Auguste Lindt, Suisse, et comme Vice-Présidents:

M. H. Danner, République fédérale d’Allemagne;

M. D. M. Johnson, Canada (suppléant, M. K. C.
Hossick) ;

M. R. Ortega Masson, Chili;

M. E. S. Krishnamoorthy, Inde;

M. A. G. Ardalan, Iran;

M. J. H. Walker, Royaume-Uni de Grande-Bretagne
et d’Irlande du Nord.

La Conférence a créé un Comité des travaux
comprenant le Président et les Vice-Présidents de
la Conférence. Les Présidents des commissions
constituées par la Conférence, qui ne figuraient pas
parmi les sept membres du Bureau mentionnés



ci-dessus, furent invités a participer aux débats du
Comité des travaux sans droit de vote.

La Conférence a créé une Commission principale
composée des représentants de tous les Etats parti-
cipant a la Conférence, qui a élu comme Président,
M. Charles Vaille, représentant de la France et,
comme Vice-Présidents, M. C. L. Hsia, représentant
de la Chine et le docteur Cemalettin Or, représen-
tant de la Turquie. La Conférence a créé, en outre,
un Comité de rédaction qui a élu comme Président,
M. Dragan Nikolic, représentant de la Yougoslavie,
et comme Vice-Président, M. Robert E. Curran,
C.R., membre de la délégation du Canada, ainsi
qu’une Commission de vérification des pouvoirs qui
a élu comme Président, M. Luciano Joublanc Rivas,
représentant du Mexique.

La Conférence a pris comme base de discussion
le texte du Protocole établi par le Secrétaire général
conformément aux principes adoptés par la Com-
mission des stupéfiants lors de sa sixiéme session
tenue du 10 avril au 24 mai 1951.

La Conférence a adopté et ouvert a la signature
le Protocole visant a limiter et a réglementer la
culture du pavot, ainsi que la production, le com-
merce international, le commerce de gros et ’emploi
de ’opium, annexé au présent Acte final; la Confé-
rence a aussi adopté les résolutions annexées au
présent Acte final.

EN Fo1 DE Quol, les représentants et observateurs
soussignés ont apposé leur signature sur le présent
Acte final, réservant la position de leurs gouverne-
ments respectifs quant a leur adhésion au Protocole.

Farr a New-York, le vingt-trois juin mil neuf
cent cinquante-trois, en un seul exemplaire en
anglais, chinois, espagnol, francais et russe, chaque
texte faisant également foi. Le présent Acte final
et le Protocole y annexé seront déposés auprés du
Secrétaire général de 1’Organisation des Nations
Unies qui en adressera des copies certifiées con-
formes aux Membres de I’Organisation des Nations
Unies et a tous les autres Etats visés aux articles

16 et 18 du Protocole.
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SAKJIIOUUTEJIDBHBIY AKT KOHOEPEHIIMH OPTAHUSAIIMY OBBEIVWHEHHBIX HAIUM
II0 OIIMYMY

Koundeperuua Opranmsanum O6peauHeHHHX Ha-
LMi Mo omuyMy Onlia co3paHa I'eHepadbHHM Cexpe-
rapem Opranusauun O6beguHeHHERX Hanwmil cormacHo
pesodonmz 436 A (XIV') Oxomommdeckoro m Conm-
ageHoro Cosera or 27 Mas 1952 roza.

B cooTBeTCTBHHU C IOJOKEHHSIMH S5TOH PE30JI0LH
Ha Kondepenuuio 6nau mpuraamieEH IocyZapcersa-
unens Opranusauun O6negunenHsx Hauwmil m T'ocy-
JapcTBa, He cocrodimue 4jeHaMu Opramusaiiuu, HO
TPUCOEIHHUBIINECST K MEMAYHAPOAHEM KOHBEHLIUAM,
KacalolUMCA HApKOTHYECKHX cpencTts. B coorBer-
CTBHU C ToJosmeHHaME pesodionuu 478 (XV') Copera
mpucyTcTBoBaTh Ha KoH(epeHIUn OBJIH TaksKe IIPH-
rnamensl Wcnanwus, Jlusmsa, Heman um Kopeiickas
Pecny6mura. PaBHEM o06pasoM OHJH IIPUIJIallleHH
TIpe/ICTAaBUTENH CIeI[HAJUSUPOBAHHEX YYPe:KIeHHIA,
IIoCTOAHHOrO LEHTPAJBHOT0 KOMHTETa M JOHTPOJID-
HOT0 OpPraHa C TeMH JKe IPABAMH W IPHBHJETHIMH,
KOTOPHMU OHH TI0JB3YIOTCA Ha 3acefaHuax Coperta.

Koudepenuusa sacegana B I[eHTpaJbHEX yupesKye-
pusx Oprammsaumu O6bequHeHHHXx Haruit B Helo-
Mopke ¢ 11 Mas mo 18 uionsa 1953 ropa.

IIpaBuTeabcTBa ciaeayomux [ocygapcTB GHIK
npencraBieHsl Ha KoH(epeHLWH CBOMME Ipe/ICTaBH-
| TeJIAMHA:

Beawsras Kopeiickas Pecmy6iura
Bupma JInBan
BrerHaM JIUXTCHIIITEHH
T'epmanckas Mexcuxa,
DenepaTHBHAA Monaxo

Pecmy6amka Humepaanau
Tpenps Iakucran
Hanms CoenunenHoe
HOMHHHR aHCKad Ropo JIEBCTBO

Pecmy6imka BeaukoOPUTAHUH U
Erumner CeBepHoit Upnanmuu
Wspanib Coenmuennne IITaTh
Unnusa Anepuxu
HUpax Typuns
Upan DUINNTHHE
Hcenarus DPpannusa
Uranusa YUnan
Kam6omxa IIBefinapusa
Kanana IKBag0p
Kurait IOrocaaBus
HAmnonus

ITpaBureabcrsa caexyonux locynapers 6HaH
mpencTaBiensl Ha KoHepeHImH cBOMMH HabJoaaTe-
JISMH:

AprenTtuna Hnanonesus

Bonusus Kocra-Puka

TauTtn Tanaanm
IIBerusa

IlpepcraBuTeny CJenyloLAX OPraHU3aLUNA IIPUHS-
au ydacride B Kongeperiuu:

TlocToaHHK LieHTpaJbHEH KoMuTeT: I-H I'ep-
6epr JI. Mait, Ilpencematens IlocToSHHONO LIEHTPAJD-
HOI'0 KOMHTETa

Kourpoasrsit komurer: mnoakouur C. I'. JI:
Ilapman, 3amMecTutessp Ipeacenares KoHTPOJIbHOrO
Oprasa

BeceMupHad opraHd3alius 37paBOOXPAHEHHA:
J-p M. C. Hurodge, corpyZAHuK cBgsu; r-xa C. Murep,
COTPY[HUE CBS3W.

Coraacho npasusaM 46 u 47 npuraTHX Kondepen-
Upel IMpaBUJ OpoLeaypH, HAOJOJATeNd U IIPefCcTa-
BUTEJM HHKEYTOMSAHYTHX OpPraHHSaludil IPHHAJIHA
ydacrue B paGore KongepeHuuu 6e3 mpaBa pellalo-
LIETo ToJoca.

Kondepennusa usbpana IlpencemareseM r-ua As-
rycra Jlunpa, IlBefinapusa, u 3aMecTUTeJAMH IIpea-
ceJlaTeNs:

n-pa I'. lanuepa, I'epmancraa PepepaTuBHAS
Pecy6auka

r-ia E. C. Kpumnamypru, Hagus

r-ua A. I'. Appamxana, Hpan

r-na . M. dxoncona, Kanazma (3aMecTuTenb:
r-H K. K. T'occux)

r-Ha Jlx. I'. Yokepa, Coenunennoc KopoaescrBo
Beauxo6puranuyu u Cepepnoit Upnannauu

r-ua P. Oprera Maccona, Yuu.

Kongepcuuus cosfana Pa6oynil KOMHTET B cocTaBe
IIpencenarend u 3aMecturedaei npencenares Koudge-
peruun. IIpencenmares KOMHTETOB, YJIpeKIEHHHX
Korgepenuyei, He (UIypUPYIOLIHe CpeOW BEIIe-
VIIOMAHYTHX ceMu daeHoB Ilpesupuyma, GHIM TIpH-
IJallleHsl yJaCTBOBAaTh Ha 3acellaEuAX Pa6ouero ko-
MuTeTa Ge3 IpaBa PemIalollero roJoca.

Kongepenuus cospgana I'aBEEE KOMHTET B cocTa-
Be mpepncraBuTesedl Bcex Iocymapers, yYacTBYOIIUX



Ha Kordepennun, koropriit us6pas r-ga [apas Baiia,
mpepcraBuTens Ppanuyn, B kadectse Ilpencenares,
o-pa II. JI. Ca, nmpencrasuteasa Karad, u A-pa Kemads-
srtara Opa, mpencraBmress Typuuu, B kadecTse 3a-
MecTHTeJel npencenaresad. KondepeHuusa yupennia,
KpoMe Toro, PefakUMOHHHIN KOMHTET, KOTODHH H3-
6pax r-Ha parana Hukosmda, mpencraputeas IOro-
ciaaBuM, B RadecrBe llpemcenarens, u r-Ha Po6eprta
E. Koppana, 9iena generanmm Kanaap, B KadecTBe
3aMecTuTess IpefcenaTessa, a Takxe cosmanaa KoMu-
TET II0 MpOBepKe IOJHOMOYMHA, KOTOPHH H30paJ I-Ha
Jlycuano Xy6aanka Pusaca, mpepncraBaTes]s MekcH-
KW, B kKadecTBe IIpencemaresd.

Kondepenuusa NpuHAIa B Ka9eCTBe OCHOBAHHUSA JJIS
nuckycern TekcT IIpoTokosa, cocraBiemmnit Ieme-
paabHEIM CexpeTapeM B COOTBETCTBUH C MPUHLIMIIAMH,
npuHATHMA HKoMEcCHel II0 HapKOTHYECKUM Cpef-
CTBAM Ha ee IIeCTOH CecCHH, cocTrosBmieilcs ¢ 10
ampesd mo 24 mada 1951 roma.

Kondepeniusa NpUHANL H OTKPHIA AJIA IOMIHCA-
Hud IIpoTokon 06 OTrpaHMYEHMH M PperjaMeHTAI[HH
KyJbTABUPOBAHUS PpACTEHHS MaKa, IIPOM3BOJICTBA
OITYyM2, MEeXIYHAPOLHOA U OIITOBOM TOPTOBIH MM H

ero yrorpe6JeHns, NPAJIOKEHALH K HACTOAIIEMY 3a-
KJI0YUTeIbHOMY akTy. Komdepernus mpmHATa, Kpo-
Me TOT0, Pe30JIOIHY, NPHI0KEHHHE K HACTOALIEMY
SaKII0OYUTEJNBHOMY aAKTY.

B Y OCTOBEPEHHUE YET'O uu:ernoamAcaBIiae-
CSl MPEZICTABUTENU ¥ HAGJAIOAATENA TIOMITHCAJIHE HACTO-
AMHA SaKI0YUTEJNbHBIH aKT, OTOBOPHB IMO3HIUIO CBO-
HX TPABHUTEJHCTB B OTHOIIEHWH IPHCOSTUHEHHA K
IIporokoay.

COBEPIIIEHO B Hsboo-fiopke aBafuaTh TPETHEIO
HIOHA THCAY IEeBATHCOT IIATHAECAT TPETHEr0 I'ofa B
O7IHOM €JMHCTBEHHOM BSK3eMIIAPe Ha aHIJIHICKOM,
HCIIAHCKOM, KHTaHCKOM, PYCCKOM H ()pPaHI[y3CKOM
A3HIKAaX, CUUTAIOIIAMUCS PABHO AYTEHTHIHHIMH. JTOT
SaKIOUATeNbHHE aKkT # IIpoTokos, mpHioXeHBEHIE
opu ceM, OyIyT COAHH HA XpaHeHue I'eHepaJbHOMY
Cekperapio Opranusanum O6bequHeHHHX Hamwmii,
KOTOPHH BPYYHT HMX 3aBepeHHbe komuu [ocyzmap-
creaM-aieHaM Oprapusanuu OO0bemuHeHHHX Harimit
u BceM apyruM [LocydapcTBaM, TpPeyCMOTPEHHHIM
crarbiMHd 16 m 18 IIporokoaa.
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ACTA FINAL DE LA CONFERENCIA DE LAS NACIONES UNIDAS SOBRE EL OPIO

La Conferencia de las Naciones Unidas sobre el
Opio fué convocada por el Secretario General de
las Naciones Unidas en conformidad con la resolu-
cién 436 A (XIV) aprobada por el Consejo Econé-
mico y Social el 27 de mayo de 1952.

En virtud de esta resolucién fueron invitados a
la Conferencia los Estados Miembros de las Nacio-
nes Unidas y los Estados no miembros que son
Partes en los instrumentos internacionales relativos
a estupefacientes. Espaiia, Libia, Nepal y 1a Republi-
ca de Corea también fueron invitados a participar en
la Conferencia con arreglo a la resolucién 478 (XV)
del Consejo Econémico y Social. Asimismo, se in-
vité con iguales derechos y prerrogativas de que
gozan en las sesiones del Consejo Econémico y
Social, a los representantes de los organismos es-
pecializados, del Comité Central Permanente y del
Organo de Fiscalizacion.

La Conferencia se celebré en la Sede de las
Naciones Unidas, en Nueva York, del 11 de mayo
al 18 de junio de 1953.

Estuvieron representados en la Conferencia los
Gobiernos de los Estados que figuran a continua-
cién:

Bélgica Italia

Birmania Japén

Camboja Libano

Canada Liechtenstein

Chile México

China Ménaco

Dinamarca Paises Bajos

Ecuador Pakistin

Egipto Reino Unido de

Espafia Gran Bretaia e

Estados Unidos de Irlanda del Norte
América Republica de Corea

Filipinas Repiblica Dominicana

Francia Republica Federal

Grecia Alemana

India Suiza

Irak Turquia

Iran Vietnam

Israel Yugoeslavia

2

Los Gobiernos de los Estados siguientes estuvie-
ron representados por observadores en la Con-
ferencia:

Argentina Indonesia
Bolivia Suecia
Costa Rica Tailandia
Haiti

Participaron en los trabajos de la Conferencia
los representantes de las organizaciones siguientes:

Comité Central Permanente: Sr. Herbert L. May,
Presidente del Comité Central Permanente;

Organo de Fiscalizacién: El Coronel C. H. L. Shar-

man, Vicepresidente del Organo de Fiscalizacién;

Organizacién Mundial de la Salud: Dra. M. S.
Ingalls, funcionaria de enlace; Sra. S. Meagher,
funcionaria de enlace.

En conformidad con las disposiciones de los
articulos 46 y 47 del reglamento adoptado por la
Conferencia, los observadores y representantes de
las organizaciones antes mencionadas participaron
en los trabajos de la Conferencia sin derecho de
voto.

La Conferencia eligi6 como Presidente al Dr.
Auguste Lindt, de Suiza, y como Vicepresidentes a:

Sr. D. M. Johnson, Canada (suplente, Sr. K. C.
Hossick) 5

Sr. R. Ortega Masson, Chile;

Sr. E. S. Krishnamoorthy, India;

Dr. A. G. Ardalan, Iran;

Sr. J. H. Walker, Reino Unido de Gran Bretafia e
Irlanda del Norte;

Dr. H. Danner, Reptiblica Federal Alemana.

La Conferencia cre6 un Comité para la ordena-
cion de los trabajos, integrado por el Presidente y
los Vicepresidentes de la Conferencia. Los Presi-
dentes de las Comisiones constituidas por la Con-
ferencia, que no figuraban entre los siete miembros
del Comité antes mencionado, fueron invitados a



participar en los debates del mismo, sin derecho
de voto.

La Conferencia establecié una Comisién princi-
pal integrada por los representantes de todos los
Estados que participaron en la Conferencia; dicha
Comisién eligi6 como Presidente al Sr. Charles
Vaille, representante de Francia, y como Vicepresi-
dentes, a los Dres. C. L. Hsia, representante de
China, y Cemalettin Or, representante de Turquia.
Ademas, la Conferencia establecié un Comité de
Redacciéon que eligié como Presidente al Sr. Dragan
Nikolic, representante de Yugoeslavia, y como
Vicepresidente al Sr. Robert E. Curran, C.R., miem-
bro de la delegacién del Canadi, asi como una
Comisién de Credenciales que eligié como Presi-
dente al Sr. Luciano Joublanc Rivas, representante
de México.

La Conferencia tomé como base de discusion el
texto del Protocolo redactado por el Secretario
General en conformidad con los principios adop-
tados por la Comisiéon de Estupefacientes en su
sexto periodo de sesiones celebrado del 10 de abril
al 24 de mayo de 1951.

La Conferencia aprobé y abrié a la firma el
Protocolo para limitar y reglamentar el cultivo de
la adormidera y la produccién, el comercio interna-
cional, el comercio al por mayor y el uso del opio,
que figura como anexo a la presente Acta Final; la
Conferencia también aprobé las resoluciones que
figuran como anexo a la presente Acta Final.

EN TESTIMONIO DE LO CUAL, los representantes y
observadores infrascritos firman la presente Acta
Final, reservando la posicién de sus gobiernos
respectivos en cuanto a su adhesién al Protocolo.

Hecuo en Nueva York, a los veintitrés dias del
mes de junio de mil novecientos cincuenta y tres,
en un solo ejemplar cuyos textos chino, espaiiol,
francés, inglés y ruso, son igualmente auténticos.
La presente Acta Final y el Protocolo que la acom-
pafa se entregarin en depdsito al Secretario Gene-
ral de las Naciones Unidas, el cual enviari copias
certificadas auténticas de estos documentos a los
Estados Miembros de las Naciones Unidas y a todos
los demas Estados mencionados en los articulos 16
y 18 del Protocolo.
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3a Pwmnnunckyio Pecnybimky:

Por LA REPUBLICA DE FILIPINAS:

Eduardo QUINTERO

Melquiades IBANEZ
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A. LinoT



For TURKEY:
Pour LA TurQuIE:
TEH:

3a Typumro:

Por Turquia:

Dr. Cemalettin Or
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Por EL REiNno Unipo DE LA GRAN BRETANA E IRLANDA DEL NORTE:

J. H. WALKER
J. K. T. JonEs

For THE UNITED STATES OF AMERICA:
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Por Los EsTAp0s UNIDOS DE AMERICA:

Harry J. ANSLINGER



For ViET-NAM:
Pour LE VIETNAM:
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3a BrermaM:
Por VIETNAM®:

- Paan-Huy-Ty

For YucosLavia:
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PRI
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Dragan NikoLIC
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RESOLUTIONS ADOPTED BY THE UNITED NATIONS OPIUM CONFERENCE

I. TaE CONFERENCE,

Considering the importance of bringing into
force with the least possible delay the Protocol for
Limiting and Regulating the Cultivation of the
Poppy Plant, the Production of, International and
Wholesale Trade in, and Use of Opium signed this
day and of its adoption and implementation by the
largest possible number of States,

Requests the Economic and Social Council and
the Secretary-General of the United Nations to use
their best endeavours to secure:

(a) The ratification of or accession as soon as pos-
sible to the Protocol of all Members of the United
Nations and of non-member States invited, in
accordance with the instructions of the Council, to
participate in the Conference which drew up the
Protocol and of any other State to which the
Secretary-General at the request of the Council has
sent a copy of the Protocol; and

(b) The implementation so far as may be prac-
ticable of the provisions of the Protocol by States
which have not become Parties.

II. TaE CONFERENCE

Declares that the terms “narcotic substances”,
“narcotic drugs”, “narcotic alkaloids” and other
similar expressions used in the Protocol shall de-
note the drugs derived from opium which come
within the provisions of the 1931 Convention.

II1. Tue CONFERENCE

Declares that the term “cultivate” as used in the
Protocol shall be understood to include the mean-
ing of the term “grow”, and any term derived from
the term ““cultivate” shall be understood to include
the meaning of the corresponding derivative of the
term “‘grow.”

IV. THE CONFERENCE,

Recalling the provisions of article 4 of the Pro-
tocol,

Declares that it is understood that the control
measures therein provided do not apply to poppy
grown exclusively for ornamental purposes.

V. Tae CONFERENCE,

Recalling the provisions of paragraph 5 of article
7 of the Protocol, relating to exports of seized
opium under certain circumstances,

1. Suggests that the Permanent Central Board
should ordinarily permit the export referred to in
that paragraph, provided that the conditions men-
tioned therein are fulfilled; and

2. Declares that no such export may be made or
authorized by the Party concerned until the Board’s
permission has been obtained.

V1. THE CONFERENCE,

Recalling that the definition of opium in chap-
ter I of the Protocol excludes galenical preparations
which are obtained from opium such as tincture of
opium, laudanum, Dover powder, paregoric,

Declares that it is agreed that Parties to the Pro-
tocol shall, in accordance with the provisions of
article 9 of the Protocol, furnish full statistics of
the amounts of opium used in the preparation of
galenical preparations, which are included among
the opium preparations referred to in sub-para-

graph (a) (iii) of paragraph 1 of article 9.

VII. TuE CONFERENCE

Declares that wherever the term “year” is used
in the Protocol, it means the twelve months from
1 January to 31 December.

VIII. THE CONFERENCE,

Considering that international supervision over
opium production and trade based on statistics sup-
plied by Parties to the Protocol is an essential ele-
ment of the limitation and regulation of opium as
provided in the Protocol,

Declares that the Permanent Central Board,
which, under articles 8 and 9 of the Protocol, has
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the duty of prescribing the forms in accordance
with which estimates and statistics are to be fur-
nished, has thus authority to require that estimates
and statistics be furnished with an indication of the
moisture content of the opium referred to.

IX. THE CONFERENCE,

Recalling the provisions of article 11 of the
Protocol, concerning local inquiry by the Perma-
nent Central Board,

Declares that it is understood that the Board will
cause a local inquiry to be made only as it may
appear necessary for the elucidation of the situation
in any country or territory as regards the observ-
ance of important provisions of the Protocol or
where there is reason to believe that a gravely un-
satisfactory opium situation exists.

X. Tae CONFERENCE,

Recalling that, under The Hague Opium Conven-
tion of 1912, the Geneva Opium Agreement of
1925 and the Bangkok Opium Agreement of 1931,
the two latter as amended by the Protocol of 11
December 1946, the Parties to these instruments
have undertaken to bring about the suppression of
the manufacture, internal trade in and use of the
prepared opium and of opium smoking,

Declares that nothing in the Protocol, and, in
particular, neither the inclusion of prepared opium
in the definition of opium, nor the presence of the
transitional measures in article 19 may be inter-
preted as affecting the obligation of the States con-
cerned to suppress finally and completely, with the
least possible delay, the use of prepared opium and
opium smoking.

XI. THE CONFERENCE,

Recalling the transitional measures under article
19 of the Protocol regarding the use of opium for

quasi-medical purposes,

Declares that the use of opium for quasi-medical
purposes shall, for the application of the Protocol,
denote the use of opium without medical aid for
relief of pain other than that caused by addiction
to opium or to other narcotic drugs, but shall. not
include:
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(a) The use of opium dispensed in accordance
with the provisions of article 9 of the 1925 Con-
vention;

(b) The use of drugs containing opium and
exempted under article 8 of the 1925 Convention;
and

(¢) Opium smoking.

XII. TaE CONFERENCE,

Recalling the transitional measures under article
19 of the Protocol regarding the use of opium for
quasi-medical purposes,

Notwithstanding the maximum period permitted
in that article for the abolition of the use of opium
for quasi-medical purposes,

1. Appeals urgently to the Parties making dec-
larations under article 19 to abolish, as soon as
possible, the use of opium for such purposes; and

2. Declares that nothing contained in article 19
should be regarded as implying permission to relax
any restriction already imposed by these Parties
in this respect.

XIIl. T CONFERENCE,

Recalling the transitional measures referred to
in article 19 regarding the use of opium for quasi-
medical purposes,

Declares that stocks of opium held by retail ven-
dors licensed to sell opium issued to them by the
competent government authorities for use for
quasi-medical purposes, in accordance with the
rules and regulations in force governing such use,
shall not be considered as forming part of “stocks”
as defined in article 1 of the Protocol.

X1IV. Tae CONFERENCE,

Recalling that the model codes for the applica-
tion of the 1925 and 1931 Conventions (League
of Nations document C.774.M.365.1932.XI) were
of considerable value to a number of governments
as a guide in framing legislative and administra-
tive measures for the application of the Conven-
tions in their territories,

1. Recommends that a similar code should be
drawn up and should be circulated to governments
with a request that they should be guided as far
as possible by the code in framing the necessary
legislative and administrative measures for the
application in their territories of the Protocol;



2. Requests the Economic and Social Council to
ask the Commission on Narcotic Drugs to prepare
such a code.

XV. THE CONFERENCE,

Recalling that the Economic and Social Council
approved the proposal of the Commission on Nar-
cotic Drugs that for the purposes of the Protocol
only the countries which exported opium in the
year 1950 should be permitted to export opium,

Considering that the limitation of the number
of countries producing opium for export is neces-
sary in order to limit the production of opium,

Having therefore decided to adopt the principle
of limiting such countries and to give effect there-
to in the Protocol by limiting to Bulgaria, Greece,
India, Iran, Turkey, the Union of Soviet Socialist
Republics and Yugoslavia the right to export
opium, provided that these countries become Par-
ties to the Protocol,

Deeming it desirable that the international trade
in opium should be as unrestricted as is compatible
with an effective limitation of the production of
opium,

Recommends that Parties should take all appro-
priate steps to prevent restrictive business practices
(such as price-fixing, allocation or limitation of
production or markets, and price discrimination)
that would interfere with the normal international
trade in opium for medical and scientific purposes
at fair and reasonable prices, terms and conditions,
and that if an inter-governmental body or agency
should be established with competence to deal with
such restrictive business practices, Parties should
refer matters involving such practices to that body
or agency.

XVI. Tue CONFERENCE,

Recalling that restrictions on the freedom of ac-
tivity of States are necessary in the international
trade in opium in order to combat the illicit traffic
and to protect humanity against the danger of
addiction,

Declares, nevertheless, that restrictions in the
international trade in opium, contained in the
Protocol, shall not be considered as a precedent for
restrictions of the freedom of activity in interna-
tional trade.

XVII. TaHE CONFERENCE,

Having regard to the functions and responsibili-
ties exercised by the United Nations in the inter-
national control of narcotic drugs, and

Considering that the arrangements established
in the Protocol fall within the framework of the
United Nations,

1. Invites the Economic and Social Council to
recommend to the General Assembly:

(i) To approve the assumption of the functions
and responsibilities attributed by the Protocol
to organs of the United Nations; and

(ii) To include the Protocol among the interna-
tional instruments relating to the control of
narcotic drugs for the purpose of assessment,
in accordance with resolution 455 (V) of the
General Assembly, of Parties non-members of
the United Nations of their fair share of the
expenses borne by the United Nations in con-
nexion with those instruments; and

2. Invites the Economic and Social Council to
propose the inclusion of this item in the provi-
sional agenda of the eighth session of the General
Assembly.






RESOLUTIONS ADOPTEES PAR LA CONFERENCE DES NATIONS UNIES SUR L’OPIUM

I. La CONFERENCE,

Considérant qu’il importe que le Protocole visant
a limter et a réglementer la culture du pavot ainsi
que la production, le commerce international, le
commerce de gros et ’emploi de 'opium, signé ce
jour, soit mis en vigueur le plus rapidement possible
et qu’il soit adopté et appliqué par le plus grand
nombre d’Etats possible,

Prie le Conseil économique et social et le Secré-
taire général de I’Organisation des Nations Unies
de ne négliger aucun effort:

a) Pour que soit obtenue, dés que possible, la
ratification du Protocole, ou I’adhésion a cet instru-
ment, par tout Etat Membre et par tout Etat non
membre, invité, conformément aux instructions
données par le Conseil, 4 participer aux travaux de
la Conférence qui a établi le Protocole, et par tout
autre Etat auquel le Secrétaire général, a la de-
mande du Conseil, aura fait parvenir un exemplaire
du Protocole; et

b) Pour que les Etats qui ne sont pas devenus
parties au Protocole mettent en ceuvre dans toute
la mesure du possible les dispositions du Protocole.

II. Lo CONFERENCE

Déclare -que les expressions “substances stupé-
fiantes”, “stupéfiants”, “alcaloides stupéfiants™ et
autres expressions analogues employées dans le Pro-
tocole signifient les “drogues™ dérivées de Iopium
qui tombent sous le coup des dispositions de la

Convention de 1931.

III. LA CONFERENCE

Déclare que le verbe anglais to cultivate tel qu’il
est employé dans le Protocole sera interprété comme
comprenant la signification du verbe anglais to
grow et que tous les dérivés du verbe to cultivate
seront interprétés comme comprenant la significa-
tion des dérivés correspondants du verbe to grow.

IV. La CONFERENCE,

Rappelant les dispositions de Particle 4 du
Protocole,

Déclare qu’il est entendu que les mesures de
contrdle énoncées dans cet article ne s’appliquent
pas aux pavots cultivés exclusivement a des fins
ornementales.

V. LA CONFERENCE,

Rappelant les dispositions du paragraphe 5 de
Particle 7 du Protocole relatives a I’exportation,
dans certaines circonstances, d’opium saisi,

1. Suggére que le Comité central permanent de-
vrait ordinairement donner I’autorisation d’expor-
tation prévue dans ce paragraphe, sous réserve que
les conditions mentionnées dans ce paragraphe
soient remplies; et

2. Déclare que la Partie intéressée n’a pas le
droit d’effectuer ou d’autoriser une exportation de
ce genre avant d’avoir obtenu la permission du
Comité.

VI. La CONFERENCE,

Rappelant que la définition de ’opium insérée
au chapitre premier du Protocole exclut les pré-
parations galéniques qui sont préparées a partir
de I'opium, telles que teinture d’opium, laudanum,
poudre de Dover et élixir parégorique,

Déclare qu’il est convenu que les Parties au Pro-
tocole doivent, aux termes de P’article 9, fournir des
statistiques rendant complétement compte des
quantités d’opium utilisées pour la confection des
préparations galéniques qui sont comprises parmi
les préparations opiacées visées au point iii de
I’alinéa a du paragraphe 1 de ’article 9 du Pro-
tocole.

VII. La CONFERENCE

Déclare que le mot “année” doit toujours étre
compris, dans le Protocole, comme désignant la
période de douze mois qui s’écoule entre le ler
janvier et le 31 décembre.

VIII. LA CONFERENCE,

Considérant que le contréle international de la
production et du commerce de I’opium fondé sur
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les statistiques fournies par les Parties au Protocole
est un élément indispensable de la limitation et de
la réglementation de l'opium telles qu’elles sont
prévues dans le Protocole,

Déclare que la Comité central permanent qui,
en vertu des articles 8 et 9 du Protocole, est chargé
de prescrire les formulaires pour la présentation
des évaluations et des statistiques, est, de ce fait,
habilité a exiger que les évaluations et statistiques
fournies indiquent le degré d’hydratation pour
Popium faisant D’objet desdites évaluations et
statistiques.

IX. La CONFERENCE,

Rappelant les dispositions de I’article 11 du Pro-
tocole relatives aux enquétes sur les lieux par le
Comité central permanent,

Déclare qu’il est entendu que le Comité ne provo-
quera une enquéte sur les lieux que pour autant
qu’il paraitra nécessaire pour I’éclairer sur la situa-
tion dans un pays ou territoire quelconque en ce
qui concerne I’application d’une disposition im-
portante du Protocole, ou s’il y a lieu de croire qu’il
existe en matiére d’opium une situation qui laisse
gravement a désirer.

X. LA CoONFERENCE,

Rappelant qu’aux termes de la Convention de
Popium de La Haye de 1912, de I’Accord sur
Popium de Genéve de 1925 et de 1’Accord sur
I’opium de Bangkok de 1931, les deux derniers tels
qu’amendés par le Protocole du 11 décembre 1946,
les Parties a ces instruments se sont engagées a
réaliser la suppression de la fabrication, du com-
merce intérieur et de ’emploi de ’opium préparé,
ainsi que de I’habitude de fumer I'opium,

Déclare que rien dans le Protocole, et notamment
ni ’inclusion de I'opium préparé dans la définition
de ’opium, ni Pinsertion a ’article 19 de mesures
transitoires, ne peut étre interprété comme modi-
fiant I’obligation des Etats intéressés de supprimer
de fagon définitive et compléte, dans les moindres
délais possibles, ’emploi de 'opium préparé et
Ihabitude de fumer ’opium.

XI. LA CONFERENCE,

Rappelant les mesures transitoires prévues a
I’article 19 du Protocole relativement a 'usage de
I’opium pour des besoins quasi médicaux,
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Déclare qu’aux fins de ’application du Protocole
Pexpression “usage de ’'opium pour des besoins
quasi médicaux” s’entend de l'usage de l'opium
sans assistance médicale pour faire disparaitre une
douleur autre que celle provoquée par ’opiomanie
ou par toute autre forme de toxicomanie, a I’exclu-
sion:

a) De 'usage de 'opium délivré au public con-
formément a Particle 9 de la Convention de 1925;

b) De l'usage des drogues contenant de ’opium
qui sont soustraites a I’application de la Convention
de 1925 en vertu des dispositions de son article 8; et

¢) De I’habitude de fumer ’opium.

XII. La CONFERENCE,

Rappelant les mesures transitoires prévues a
Farticle 19 du Protocole relativement a 1'usage de
Popium pour des besoins quasi médicaux,

Nonobstant le délai maximum fixé a cet article
pour I'abolition de I'usage de 'opium pour des
besoins quasi médicaux,

1. Invite instamment les Parties fermulant une
déclaration en vertu de ’article 19 a abolir aussitot
que possible I’'usage de ’opium pour ces besoins; et

2. Déclare qu’aucune des dispositions de I'article
19 ne doit étre considérée comme autorisant une
atténuation de toute restriction déja imposée a cet
effet par ces Parties.

XIII. La CONFERENCE,

Rappelant les mesures transitoires visées a
Particle 19 relativement a 1’usage de I'opium pour
des besoins quasi médicaux,

Déclare que les stocks d’opium détenus par les
commercants au détail autorisés a vendre de ’opium
fourni par les services officiels compétents pour
étre utilisés pour des besoins quasi médicaux con-
formément aux régles et réglements en vigueur con-
cernant ’emploi de I'opium pour de tels besoins,
ne seront pas considérés comme faisant partie des
“stocks” définis a I’article premier du Protocole.

XIV. La CONFERENCE,

Rappelant que les codes modéles pour I’applica-
tion des Conventions de 1925 et de 1931 (document
de la Société des Nations C.774.M.365.1932.XI)

ont été d’une valeur considérable pour un certain



nombre de gouvernements, auxquels ils ont servi de
guides pour I’élaboration de mesures législatives et
administratives en vue de I’application des Conven-
tions dans leurs territoires,

1. Recommande qu’un code similaire soit rédigé
et distribué aux gouvernements, ces derniers étant
priés de s’en inspirer autant que possible pour
élaborer les mesures législatives et administratives
nécessaires en vue de I’application du Protocole
dans leurs territoires;

" 2. Invite le Conseil économique et social a de-
mander a la Commission des stupéfiants de préparer
un tel code.

XV. La CoNFERENCE,

Rappelant que le Conseil économique et social,
sur la recommandation de la Commission des stupé-
fiants, a convenu qu’aux fins du Protocole, seuls
les pays qui ont exporté de I'opium au cours de
I’année 1950 devaient étre autorisés a exporter de
I'opium,

Considérant qu’il est nécessaire de limiter le
nombre des pays qui produisent de ’opium pour
I’exportation afin de limiter la production d’opium,

Ayant décidé en conséquence d’adopter le prin-
cipe de la limitation du nombre de ces pays, et de
mettre en ceuvre ce principe dans le Protocole en
limitant aux pays suivants: Bulgarie, Gréce, Inde,
Iran, Turquie, Union des Républiques socialistes
soviétiques et Yougoslavie, le droit d’exporter de
I’opium, a condition qu’ils deviennent parties au
Protocole,

Estimant que le commerce international de
Popium ne devrait pas faire I'objet de plus de
restrictions que ne I’exige la limitation effective de
la production de ’opium,

Recommande aux Parties de prendre toutes dispo-
sitions utiles pour prévenir les pratiques commer-
ciales restrictives (telles que la fixation des prix,
I’allocation ou la limitation de la production ou
des marchés et la discrimination en matiére de
prix) qui entraveraient le commerce international
normal, selon des prix et des conditions équitables
et raisonnables, de 'opium destiné a des usages

médicaux et scientifiques, et, au cas ot un organisme
ou un office intergouvernemental compétent pour
connaitre de telles pratiques commerciales restric-
tives viendrait a étre créé, de le saisir de toutes
questions qui se rapportent a de telles pratiques.

XVI. La CONFERENCE,

Rappelant qu’en matiére de commerce interna-
tional de I'opium, il est nécessaire, pour les besoins
de la lutte contre le trafic illicite et pour la protec-
tion de ’humanité contre le danger de la toxico-
manie, de restreindre la liberté d’action des Etats,

Déclare néanmoins que les restrictions au com-
merce international de 1’opium, énoncées dans le
Protocole, ne doivent pas étre considérées comme
un précédent en vue de restrictions a la liberté
du commerce international.

XVII. La CoONFERENCE,

Eu égard aux fonctions exercées et aux responsa-
bilités assumées par 1’Organisation des Nations
Unies en matiére de contrdle international des
stupéfiants, et

Considérant que les dispositions prises dans le

"Protocole ressortissent au domaine de 1’Organisa-

tion des Nations Unies,

1. Invite le Conseil économique et social a recom-
mander a I’Assemblée générale:

i) D’approuver la prise en charge des fonctions et
des responsabilités dévolues par le Protocole a
des organes des Nations Unies, et

ii) De faire figurer le Protocole au nombre des
instruments internationaux relatifs au contréle
des stupéfiants afin d’assigner aux Parties qui ne
sont pas membres de I’Organisation des Nations
Unies, conformément a la résolution 455 (V)
de I’Assemblée générale, une juste part des
dépenses
Nations Unies qui découlent des dispositions

assumées par ['Organisation des

desdits instruments; et

2. Invite le Conseil économique et social a pro-
poser 'insertion de cette question a ’ordre du jour
provisoire de la huitiéme session de I’Assemblée
générale.
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PE30JIONNY, TPUHATHIE KOHOEPEHIIUEY OPTAHU3AIIMH OBBEJUMHEHHBIX HAIIUM
I10 OIMUYMY

I. KOHOEPEHIIN,

NPUHUMAS 60 BHUMAHUE BAXKHOCTD BBEICHUS B JIeH-
CTBHE C BO3MOKHO MEHbIIEH 3a/IePAHKOH IOJIICARHOTO
cero ydcJga IIporokosia 1Mo orpaHHYeHHI0 U perJiaMeH-
Tallid KYJbTHBUDOBAHHUS PACTEHHS MaKa, IIPOU3BOJ-
CTBa ONUYMa, MEeMIYHAPOXHON W OITOBOM TOPIOBJIM
FIM U ero yrorpe6JaeHus, a TakAKe BaKHOCTb IPUHATHA
U npuMeHeRHus IIpoTokosa BO3MOMHO GOJBIIMM 4YHC-
aoM T'ocynapcrs,

npocum OroHoMHYeckuil u ConuagpHui CoBeT H
I'enepaaproro Cexperaps Opranmsanuu O6begdHEeH-
HBIX Hauwuil mpusiomuTs BCC crapasud kK TOMY, YToObt
o0ecIieyuTh

a) B KpaTYaiIIMU 10 BOSMOMKHOCTH CPOK paTH(H-
ranuio IIpoTokosa 1K IpHcoeJUHEHIIE K HEMY CO CTO-
porH Bcex 4wienoB Oprammsauuu O6benuneHHux Ha-
uuii u Bcex He cocroAuux B Oprammsaumu I'ocy-
IApCTB, MPUTJANIEHHKX COMJIacHO WHCTPYKUuAM Co-
BeTa yuacTBoBaTh Ha KondepeHiuu, BHpabdoTaBIIeil
BacTroammi IIporoxoa, u Jio6oro mpyroro I'ocymap-
cTBa, kKoropoMy I'eHepanbHnii Cekperaps, 1o TIpefo-
seHnio CoBeTa MOLIIET Komuio Hacrosuiero Ilporo-
KOJIa; M

b) BHIIOJHEHME, HACKOJLKO 3TO BO3MOMKHO, IIOCTA-
HoBJieHu# Toro Ilporokona TocyfapcTBamu, He cTaB-
muMu yyactHHKaMH IIpoTokosa.

II. KOHOEPEHIUA

3a86.458em, 4T0 TEPMHHBl «HAPKOTHYECKHE Bellle-
CTBa», «HAPKOTUKH», <HAPKOTHYECKHE AJKAJOHIHI»
" I.[pyme. AQHAJO'MYHBIC BhIpaikeHud, yno'rpeGJmeMHe
B IIporokose, 00603HAYalOT JeKAPCTBEHHHE Bellle-
CTBa, IoAlajalonide 1101 IIOCTaHOBJICHHA ROHBGHII,HH
1931 ronxa.

III. KOHOEPEHIINS,

3aa648em, 49T0 AHIAMICKUIl rjaroil to cultivate
(pa3BoAUTh, KYJbTHBHPOBATH) , KAK OH YIOTpe6JaseTcsa
B IIpoToxoJie, IMOHUMAETCS KAaK BKJIIOYAIOLIHHA CMBICI
AHIVIMHCKOr0 TJIaroJia to grow (BHPAIIWBATh), W BCA-
Koe CJI0BO, ITPOMBBOMIHOE OT IJIarosa to cultivate monu-
MaeTeA KaK BKJIOYAIOIIee CMBICJ COOTBETCTBYIOIETO
IIPOU3BOJIHOIO CJIOBA OT IJIAI0JA to grow.

IV. KOH®EPEHIIUII,
NoMHA 0 TOCTAaHOBJEHHUAX cTarh¥ 4 IIpoTokoa,

3ad648em, 4YT0 YCJOBJEHO IPELyCMOTPEHHHE TaM
MepH KOHTDOJS HE CUUTATh IPEMEHMMHMH K Maky,
Pa3BOOUMOMY HCKJIOUHTEJHHO [JSd [IeKOPATHBHHEX
LeJIeH.

V. KROHO®EPEHIH,

NOMHS 0 TIOCTAHOBJIEHUAX IMYyHKTa 5 cratbu 7 IIpo-
TOKO0JIA, KACAIOLIUXCS BLIBO3a, IIPH U3BECTHHX YCJIOBH-
AX, 3aJePIRAHHOI0 OILAyMa,

1. npedaazaem, uto6s 1locTOAHHHIN 11€HTPAJBHHN
KOMHUTET O6HYHO pa3pellaj BHBO3, 0 KOTOPOM I'0BO-
PUTCA B YLA3dHUOM IIYHKTE, €CJIM BHIIOJHEHH YIIO-
MSIHYTHIC TaM YCJOBHSA, U

2. 3un6a8em, 4TO 0 TOJy4YCHHSA paspemreHus Ko-
MUTCTa 3amHTepecoBanHas CTOpoHA He MMeeT IIpaBa
HH BEIBO3UTb, HH PadpeilaTh BHBO3A.

V1. KOHOEPEHIMS,

NOMHA 0 TOM, YTO OLpeJeJieHde OolUuyMa B rJiabe I
ITpoToroJda HCKJOYAET TaKHE IaJICHOBHE IIPEIapaThH
U3 ONHdg KAk ONHIHAA HACTOHKa, IIapaBHO-OIAH-
Hasl HacTolika, J[0BepoB IOPOLIOK, A 60JeyToadnIui
BJICRCUD,

3aq6.9em, YT0 OLLJI0 06YCJI0BJIEHO, YTO YYACTHHUKU
Hpororoaa noJ#HEE NPEICTABAATE, B COOTBETCTBHHA C
1IOCTAHOBJICHUSAIMH CTarThl 9, IIOApPOGHEE CTAaTHCTHYE-
CRUe CBEleHHs 0 KOJIMYECTBAX ONUYMA, MCIIOJIb30BAH-
HOI'0 /IS IIPUI'OTOBJICHUS I'aJICHOBHIX IIpenapaToB, Ko-
TOPHIC BKJIIOYEHBl B YMCJIO IPCIApaTOB ONMKYyMa, YKa-
SaHHBIX B afsane III DOMNYHKTA @ IIyHKTa 1 craThh 9
TIporoxoda.

VII. KOHOEPEHIIUA

3ugeasem, 1o BCloay, riae B IIpoTokose ymorpe6-
JIAETCH CJOBO «I'0L», OHO 0003HAYAeT IABEHAILATH Me-
cAlCB, cunTas ¢ 1 gusaps mo 31 gexabpd.

VIII. KOHOEPEHIINA,

NPUHUMAL 60 HUMAHUE, YTO MCJRlIyHa.pOIIHBII';I KOH-
TPOJb Had IIPOH3BOACTBOM ONIKMyMa H TOpI‘OBJIOﬁ M,
OCHOBaHHHII HA CTATHCTHYECKHX CBENeHHAX, open-
CTaBJAEMbIX YYaCTHHUKaAMU HpOTOROJIa, ABJACTCA CY-
UIeCTBEHHO BaJKOBbIM 3JIEMEHTOM B JIe€Ji¢ Or'DaHHUYCHUS

!
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¥ perJaMenTalldi OIHYyMa, Kak 3T0 IIPeIyCMOTDEHO
B HacrodameM IIpoTokode,

3aa648em, 4T0 Tak Kak HA I[OCTOAHHOM I|eHTDPAJb-
HOM KOMHTETE, B cHIry cTaTeit 8 1 9 IIpoToroaa JeKHAT
0643aHHOCTh YCTaHABJIUBATH O0PA3LLl OGJAHKOB [IJIS
TIpeCTaBIeHNA HCYUCJCHUHA M CTATUCTHYECKHX CBe-
JIeHUH, TO MOSTOMY OH MMEET IIPaBo TPeGoBaTh, YTOOH
HCYHCJCHHUA M CTATUCTHYECKHE CBEJICHHS IPeICTaBJIsA-
JIUCh C YKa3aHWEeM CO/IeP:KaHMA BJALH B ONHyMe, O
KOTOPOM HIET pPedb B YKA3aHHHX HUCYUCIEHUAX H CTa-
THCTHIECKUX CBEIEHUIX.

IX. KOH®EPEHIIHS,

nomua ocTaHoByieRne cratsu 11 IIpororoaa, Kaca-
omeecd o6cie/[0BaHuil Ha MecTaX co CTOpOoHH IlocTo-
SHHOT'0 LEHTPAJbHOI0 KOMHTETA,

3aseasem, 4To, Kak ycJaoBieHo, KoMurer 6yjeT Ha-
3HAYaTh OGCJEOBAHHE JUIUL B TeX CJIY4YasX, KOITA
9TO 6yJeT NpeAcTaBJaATbCI HeOOXOMUMBIM JJIA BHIAC-
HeHHS TI0J0KeHNs B OTHOUICHUH COGJIOIGHHS BaKHEX
nocraHoBJeHHN IIpoToKoda B kaxoi-IM00 CTpaHe HIA
Ha KaKOH-IM60 TEPPHUTODPUM, UJHU I'[le UMeTCI OCHO-
BaHHUA IIPEAI0]araTh O CYILIECTBOBAHHU TaM BeChMa
HEeYI0BJIETBOPUTEJHHOIO IIOJOKEHAI C OIMUYMOM.

X. KOHOEPEHIUI,

NOMHA, 4TO D0 ['aalCKOM KOHBEHLMU II0 ONMHUYMY
oT 1912 ropa, sHeHEBCKOMY COTJAINEHHI0 06 OIMHyMe
oT 1925 roga m BaHTKOKCKOMY COTJIAIIEHUIO 00 OIHY-
Me 1931 roga — JBa IIOCJAETHUE C U3MEHEHHAMH, BHE-
ceHHEIMH B HUX IIporokosox ot 11 mexa6pd 1946 roma
— CTODOHHL B 3THX 3KTaX 00433JIHCh [OGUThCS IIpece-
YeHUA H3TOTOBJEHUS ONUYMA [Js KypeHHd, BHyTpEH-
HeH TOProBJIM UM U ero yIoTpe6JieHnsd, a TaKKe HCKO-
PeHEHUA NPUBLIYKY ONUCKYDEHUd,

3asnea8en, YT0 HUYTO, cojeparalleecs B IIpoTokoae
U, B YACTHOCTH, HY BRJIOUCHHE OIIMYMR IS KypeHHUs
B ONIPEJCJICHUE TIOHATHA OIMYyMa, HM HaJuyue Iepe-
XO[HHX Mep B CTaThe 19 HEe MOMKET TOJKOBATHCA KaK
3arTparmpaiouice 0043aHHOCTL 3alHTEpPEecOBaHHHIX I'o-
CYapCTB OKOHYATCJIBHO U II0JHOCTLIO C. BO3MOMHO HAHU-
MeHbLIEH 3aJepHK0Il UCKOPCHUTD YIIOTpe6JIeHHe OIMU-
yMa JJisi KYPCHHST M TPUBEYKY ONHEKYPEHUS.

XI. KOHOEPEHHMII,

NOMHSA O TICPEXOMIBLIX MEPax Ha OCHOBAIUH CTa-
tou 19 IIpororoda, Kacaloliuxcd yIoTpeGaeHUsA OMuy-
Ma JUIS KBA3UMEIUIUHCKHX LieJIeH,

3use.asem, 4TO B IIPUMCHCHHY Kk IlpoTorosy Bhpa-
JKEeHUe <«YHOoTpebseHHe ONMyMa [Js KBa3WMeJHIHH-
CKUX 1eJeil» 0603HauaeT yIoTpe6ieHHe omuyMa 6es
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MeIUIIMHCKOH IIOMOINM MJA obJerdeHds O60JH, HHOH
4eM 60Jib, BHI3BAHHAA OIIMOMAaHHEH MIH JMI000H Ipyroit
($opMoil HADKOMAHWH, 38 HCKJIOYCHHEM:

a) YHOTpeGJeHHA OIMyMa, OTI[yCKAeMOro B COOT-
BeTCTBHH C IIOCTAHOBJEHHAMH crathm 9 KoHBeHIMH
1925 ropa;

b) ymorpelJieHUs JeKapCTB, COLEPIRALIUX OMKEYM
U M3BATHX B CUIy crarbd 8 3Toit KomBenuuu; u

C) ONHEKYypeHHUs.

XII. KOHOEPEHIUS,

NOMHS O IIEPEXOJHHX MepaX Ha OCHOBAHHMH CTa-
TeU 19 IIpoToKoJa, KaCAIOLIUXCSA YIOTPEeOJICHAA ONHY-
Ma JAJd KBa3UMEIUIUHCKHAX IIeJieH,

Hecmompa Ha MAKCHUMAJbHHU CPOK, IIPEOCTaBJIEH-
HBLII B 9TOH cTaTbhe [ MpeKpalleHdsa ynoTpefienus
OnMyMa Il KBAa3sHUME[ULIMHCKUX IleJiel,

1. npusssaem uHacToiiuuBo CTOPOHH, AeJamllue
3aABJICHHS HA OCHOBAHMH CTATHU 19, IPEKPATUTH KaK
MOKHO CKopee ynoTpeGiieHWe onUyMa JIJd STUX Iie-
JeH, u

2. saaesseni, YT0 HUYTO COAEpIKaleecd B cTaTee 19
He JOJIACHO PACCMATPHUBATHCA KaK IOpasyMeBaloiee
paspelierre 0CAa0UTh KaKoe-JIUu60 orpaHAYeHUe, yixKe
HAJIOKEHHOe MU B HTOM OTHOINECHUH.

XIlI. KOH®EPEHIIHUA,

NOMHA O TIEPCXOJHHIX MepaX, YKasaHHHX B CTa-
The 19, KacawlluXca YIoTpeOJeHnd OIIMyMa AJA KBa-
SHMEAMIIMHCKIX IIeJIeH, _

3as6a58em, 9TO 3aI1aCH OIIUYMa, HaXO[AIUecd Y Po3-
HHUYHBLIX TPOJABLIOB, HMEIOIIHUX BHAAHHYI0 UM IIOJJIe-
RAUIMMH TIPaBUTEJbCTBCHHEIMH OpPraHAMM JIMLEH3HIO
Ha TIPOJAsKy OMUyMa I KBasHMEIMUUHCKUX IleJei
COTJIACHO [EeHCTBYIOIMM IIPaBHJIAM U II0CTaHOBJe-
HIISIM, KOTOPBIMH peryJipyercs yroTpefjeHue onuy-
Ma JJsd 9THX LeJgell, He PacCMaTpHUBaloTCs Kak 4acTh
CRJIAIUCKHUX 3aIacoB», Kak OHHU OIpeJeJieHH B CTa-
the 1 IIporoxosna.

XIV. KOH®EPEHIIUA,

NOMHS, YTO TIPIMEPHBIC KOAELCH JIJsA IPUMEeHeHus
Konsenumit 1925 u 1931 rr. (Hokyment Jluru Ha-
unii C.774.M.365.1932.XI) orasajguch BechbMa IIeH-
HLIMH I8 PpAja TIPaBHTeJbCTB, KOTOPHM OHH CJIy-
SRHAH TToco6ueM IpH BHPAGOTKe 3aKOHOLATEJIbHHX M
aJIMHHHCTPAaTUBHHX Mep, HAIIPaBJeHHHX K IpAMEHe-
HH0 BTUX KonBeHUHIl HA UX TEPPUTOPHAX,

1. pexomendyem, 4T06H NOMOOHHH KOAEKC GBI CO-
CTaBJIEH M Pa30CilaH IPaBUTEJbCTBAM C IIPOCHOOl py-
KOBOJICTBOBRTHCA HACKOJbKO BO3MOMKHO BTUM KOHEKCOM
IIPH BHPA0OTKe 3aKOHOZATEeJbHHX M aJMHHACTPATHB-



HHX Mep, He00XOAUMHX /s DIPUMeHEHHs HACTOSLIEro
ITpororosna Ha HX TEPPUTOPHAX;

2. npocum IxoHoMmieckuii @ Coumansuuit CoseT
Tpei0:xuTh KOMHCCHE 110 HADKOTHYECKHM CPEICTBAM
COCTaBHTh TAKOH KOHEKC.

XV. KOHOEPEHIIUAA,

nomus, 4To OroHoMuYeckuid u Conuaasubiii Coser,
10 pexoMenaauuy KoMICCHHE 110 HADKOTUYECKUM CPefi-
CTBaM, TTOCTAHOBHJ, 9T0 A Liesei IIpoToxosa uuciao
CTpaH, BRIBO3SLIUX OIMYM, DOJIKHO GHTH OIPAHUYEHO
JUIIb TEeMH CTPAHAMHU, KOTOpHE BEBOSUJIM OIUYM B
1950 rony;

NPUHUMASL 80 BHUMUHUE, TTO OFPAHUYCHHE YHCJA
CTPaH, IMPOH3BOAALIHX OIIHYM [JIsI 9KCIIOPTa, Heoo-
XOQUMO JJA TOro, 4To6H OTPAHHYATH ITPOH3BOLCTBO
onuyMa;

pewue noamosy IPUHATL NPUHUUIL OI'DAHUYECHUSA
YMCJIa TAKHX CTPAaH U BHpasuTh ero B lIporokoue,
OTPAHUYUB IPaBO BLIBO3UTH onmuyM Boarapued, I'pe-
nueit, Mupuest, Upanom, Cowzom Coserckux Columa-
aqucruyeckux PecmyOank, Typuueit u IOrocnasuei,
IpH YCJOBHH, Y4T0 BTH CTPAHBl CTAHYT YJAaCTHHKAMHU
Hacrodulero IIporokoaa;

CUUMAS  HEAAMEAbHBLM, YTOOR MEMIYyHAPOLHAA
TOPIOBJIA ONHUYMOM OHLJA HACTOJBKO CBOOOJHOM, Ha-
CKOJIBKO 3TO COBMECTHMO C 3((eKTHBHHM OrpaHuUye-
HHEM IIPOM3BOACTBA OINHUYMa,

pexomendyem CTOPOHAM TPUHATH HATJIEKAILMC ME-
PHL LIS TIPERYTIPEsKASHHS OIPAHMIHTEBHBIX JIEJIOBHX
opueMoB (TakuX Kak: (PHKCHPOBaHNE IIEH, pacIpe-
JeJIeHHe TIPOM3BONCTBEHHEIX KBOT MJIH OrPAHMUEHHC
[IPOM3BOJICTBA M PEINKOB, & TakiKe JACKPUMUHALMS B
06JIACTH 1IEH), KOTOPHIC CTECHSIM 6Bl HOPMAJIBHYIO
MERAYHAPOLHYIO TOPLOBJIO OIIIYMOM, TIPCAHASHAYEH-
HEM JUIST MEIHUMHCKUX ¥ HAY9YHBIX 1eJiell, 1o CIipa-
BEIJIMBEIM M PA3yMHBIM LeHAM W HA CITPaBEIJIMBHX
U PasyMHEIX YCJOBHSX, & Takie, eCIH GyNeT COo3haH
MeJKIPABATENHCTBEHHE OpPraH WJIH MeKIIPaBHTEJb-
CTBEHHOE YUDEIKJIeHHe ¢ KOMIIeTEeHIHeH BefaTh CJIy-
YaAMH TAKUX OIPAHUYUTEJLHBIX IEJIOBHX IIPHEMOB,
uro6bl CTOPOHH HATIPABJAJNM €My BCe JIedla, Kacalo-
iMecs TaKUX IPHEMOB.

XVI. KOHOEPEHIIUS,

NOMHA, YTO OTPAHHYERUs CBOOOAH aKTHBHOCTH I'o-
CyJapcrB B 00JIACTH MEALAYHAPOLHOM TOPrOBJIHM ONKY-
MOM HEOOXOAUMEL [(JIA 60PbOBI C HC3AKOHHEIM 060POTOM
H ISl 3al(MTH TEJ0BEYECTBA OT ONACHOCTH HAPKO-
MaHUH,

3aa648em, OfHAKO, YTO cofep:alyneca B IIpoTo-
KoJle OTPAHUYENHI B MERIYHAPOKHON TOProBJe OIHy-
MOM HC JJOJIKHBEL PACCMATPHBATHCS KAK TIPELEACHT IJIH
OrpaHHYeHHUA CBOGOIBL AKTHBHOCTH B IPYIUX 06J1aCTAX
MEIKIYHAPOJHOI TOPIOBJIH.

XVII. KOHOEPEHIINA,

cuumascy ¢ PyHRUUSIME ¥ 06S33HHOCTAMH, KOTO-
prie Hecer OpraHusauus O6bemuneHHHX Haimii, B
00JIaCTH MEIKAYHAPOAHOIO KOHTPOJA HaJ HAPKOTH-
KaMd, #

NPUHUMASL 60 BHUMCHUE, YTO MEPONPHATHSA, YCTa-
HoBjicHHHEe B IIporokoxe, oTHocATCa K cdepe KoM-
meTeHuun Opranusaiym O6bequHeHHEX Haumi,
npocum droHoMudecknil n Conwasbunit Coser pe-
KoMeHZloBaTh ['enepainnod Accambiee:

I) yTBepAHTh OpuHATHE HA ce6a opranaMu Op-
ranmsanuu O6bequHennbix Hanuilt ¢ynrumit
H 00sA3aHHOCTEH, BO3JIOXKEHHEX Ha HEX Ilpo-
TOKOJIOM, H

1) BKJIOYUTH IIPOTOKOS B MEMKAYHAPOJHHE AK-
TH, OTHOCAIIMECH K KOHTPOJIO HAJ HAPKOTH-
YECKUMH CPEICTBAMH, B 1eJAX Olpeesenud,
B COOTBETCTBMU ¢ pesoioimein 455 (V') Te-
HepaJbHoit Accam6ien majalomeir Ha Cro-
POHEHL, He cocrosiiyue 4iaenaMu OpraHusaluu
O6nepmicHunx Hanjuil, cnpaBefuBoit moJm
pacxojioB, koTopble HeceT Opranusarusa O65-
enHennblx Hanumii B CBABH ¢ STHMH aKTaMH,

npocum OxoHomuyeckuit u Cormanpunii Cober
NPEIJIOKUTh 3TOT IIyHKT AJiA BKJIOUEHHA B IIpefpa-
PHUTEJBHYIO IIOBECTKY JHS BOCbMOH ceccuu I'emepaJsp-
Hoit AccaM6Jed.






RESOLUCIONES APROBADAS POR LA CONFERENCIA DE LAS NACIONES UNIDAS
SOBRE EL OPIO

I. La CONFERENCIA,

Considerando que interesa poner en vigor a la
mayor brevedad posible el Protocolo para Limitar
y Reglamentar el Cultivo de la Adormidera y la
Produccién, el Comercio Internacional, el Comercio
al Por Mayor y el Uso del Opio, firmado en el dia
de hoy, y que lo adopten y apliquen el mayor ni-
mero de Estados que sea posible,

Pide al Consejo Econémico y Social y al Secre-
tario General de las Naciones Unidas que por todos
los medios a su alcance traten de obtener:

a) A la mayor brevedad posible, la ratificacién
o adhesion al Protocolo de todo Estado Miembro de
las Naciones Unidas y de todo Estado no miem-
bro que haya sido invitado, en conformidad con las
instrucciones del Consejo, a participar en la Con-
ferencia que elaboré el Protocolo, y de cualquier
otro Estado al cual haya enviado el Secretario
General un ejemplar del Protocolo a solicitud del
Consejo; y

b) Hasta donde sea factible hacerlo, la aplica-
cién de las disposiciones del Protocolo por Estados
que no hayan llegado a ser Partes en él.

JI. Lo CONFERENCIA

Declara que las expresiones “‘sustancias estupe-
facientes”, “estupefacientes”, “alcaloides estupe-
facientes” y otras analogas empleadas en el Proto-
colo significan las drogas derivadas del opio a que se
refieren las disposiciones respectivas de la Con-
vencién de 1931.

JII. Lo CONFERENCIA

Declara que el verbo inglés to cultivate, segiin
se emplea en el Protocolo, ha de interpretarse en
el sentido que comprende el significado del verbo
inglés to grow y que todos los derivados del verbo
to cultivate han de interpretarse igualmente en el
sentido de que comprenden el significado de los
derivados del verbo to grow.

IV. LA CoNFERENCIA,

Teniendo presentes las disposiciones del articulo
4 del Protocolo,

Declara que queda entendido que las medidas
de fiscalizacién enunciadas en dicho articulo no se
aplican a la adormidera cultivada exclusivamente
con fines ornamentales.

V. LA CONFERENCIA,

Teniendo presentes las disposiciones del parrafo
5 del articulo 7 del Protocolo relativas a la expor-
tacién, en ciertas circunstancias, del opio decomi-
sado,

1. Sugiere que el Comité Central Permanente se
encargue normalmente de dar la autorizacién de
exportacién prevista en dicho parrafo, siempre que
se cumplan las condiciones en é] mencionadas; y

2. Declara que la Parte interesada mno tendra
derecho a efectuar o autorizar ninguna exportacién
antes de obtener la autorizacién del Comité.

V1. Lo CONFERENCIA,

Teniendo presente que la definicién del opio que
figura en el capitulo I del Protocolo excluye los
preparados galénicos elaborados a base de opio,
tales como tintura de opio, ldudano, polvo de Dover
y elixir paregérico;

Declara que se conviene én que las Partes en el
Protocolo, en virtud del articulo 9, deben propor-
cionar estadisticas completas acerca de las canti-
dades de opio utilizadas para la elaboracién de los
preparados galénicos que se incluyen entre las
preparaciones opiiceas mencionadas en el punto
iii) del inciso a) del parrafo 1 del articulo 9 del
Protocolo.

VII. Lo CONFERENCIA

Declara que en el Protocolo la palabra “afio”,
cualquiera que sea el sentido en que esté empleada,
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significa siempre el periodo de doce meses com-
prendido entre el 1° de enero y el 31 de diciembre.

VIII. LA CONFERENCIA,

Considerando que la fiscalizacién internacional
de la produccién y del comercio del opio, fundada
en las estadisticas proporcionadas por las Partes en
el Protocolo, es un elemento indispensable para
la limitacién y la reglamentacién del opio, tal como
se dispone en el Protocolo,

Declara que el Comité Central Permanente, en-
cargado en virtud de los articulos 8 y 9 del Proto-
colo de determinar los formularios para la presen-
tacién de previsiones y estadisticas, tiene, por lo
tanto, facultades para exigir que las previsiones y
estadisticas proporcionadas indiquen el grado de
hidratacién del opio a que correspondan.

IX. LA CONFERENCIA,

Teniendo presentes las disposiciones del articulo
11 del Protocolo relativas a las investigaciones sobre
el terreno por el Comité Central Permanente,

Declara que, segun queda entendido, el Comité
no iniciard investigaciones sobre el terreno a mo
ser que lo considere necesario para aclarar la situa-
cién en cualquier pais o territorio en lo que con-
cierne a la aplicacién de una disposicién impor-
tante del Protocolo, o si tiene motivos para creer
que existe una situacién grave en lo que respecta
al opio.

X. LA CONFERENCIA,

Teniendo presente que, segun los términos de
la Convencion Internacional del Opio firmada en
La Haya en 1912, del Acuerdo sobre el Opio fir-
mado en Ginebra en 1925 y del Acuerdo sobre el
Opio firmado en Bangkok en 1931, enmendados
estos dos tltimos por el Protocolo del 11 de diciem-
bre de 1946, las Partes en estos instrumentos se
han comprometido a suprimir la fabricacién, el
comercio interno y el empleo del opio preparado,
asi como a abolir el hibito de fumar opio,

Declara que, si para los fines del Protocolo, se ha
juzgado necesario incluir en la definicién de opio
el opio preparado, y prever en el articulo 19 dis-
posiciones transitorias, no podra inferirse de nin-
guna manera que este hecho modifica la obligacién
de los Estados interesados de suprimir definitiva y
completamente, a la mayor brevedad posible, el
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empleo del opio preparado y de abolir el hibito de
fumar opio.

XI. Lo CONFERENCIA,

Teniendo presentes las disposiciones transitorias
previstas en el articulo 19 del Protocolo sobre el
empleo del opio con fines cuasi médicos,

Declara que, para los fines de la aplicacién del
Protocolo, la expresién “empleo del opio con fines
cuasi médicos™ significa el empleo del opio sin
asistencia médica, para aliviar el dolor no provo-
cado por la opiomania o por cualquier otra clase
de toxicomania, con exclusiéon:

a) Del empleo de opio suministrado al piublico
en conformidad con el articulo 9 de la Convencién
de 1925;

b) Del empleo de drogas que contengan opio y
que no estén sujetas a la aplicacién de dicha Con-
vencién, en virtud de las disposiciones del articulo
8 de ésta;

c¢) Del habito de fumar opio.

XII. La CONFERENCIA,

Teniendo presentes las disposiciones transitorias
previstas en el articulo 19 del Protocolo sobre el
enipleo cuasi médico del opio,

No obstante el plazo miximo fijado en dicho
articulo para la abolicién del empleo cuasi médico

del opio,

1. Insta a las Partes que formulen declaraciones
en virtud del articulo 19, a abolir, a la mayor
brevedad posible, el empleo del opio con tales
fines, y,

2. Declara que ninguna de las disposiciones del
articulo 19 debe ser interpretada en el sentido de
autorizar atenuacién alguna de las restricciones
que para tal efecto hayan impuesto ya las Partes.

XIII. LA CONFERENCIA,

Teniendo presentes las disposiciones transitorias
previstas en el articulo 19 respecto del empleo cuasi
médico del opio,

Declara que las existencias de opio en poder de
los comerciantes al por menor autorizados para
vender opio suministrado por los servicios oficiales
competentes, destinadas a utilizarse conforme a
las reglas o reglamentos vigentes sobre el empleo
cuasi médico del opio, no serdn consideradas como



parte de las “existencias” definidas en el articulo 1
del Protocolo.

XIV. LA CONFERENCIA,

Teniendo presente que los cédigos modelo para
la aplicacién de las Convenciones de 1925 y 1931
[Documento de la Sociedad de las Naciones C.774.-
M.365.1932.XI] han sido sumamente utiles para
varios gobiernos, a los cuales han servido de pauta
para la elaboracién de las medidas legislativas y
administrativas necesarias a la aplicacion de las
Convenciones en sus territorios,

1. Recomienda que se redacte y envie a los gobier-
nos un cédigo anilogo y sugiere que se inspiren
en él siempre que sea posible, al formular las
medidas legislativas y administrativas necesarias
para la aplicacién del Protocolo en sus territorios.

2. Invita al Consejo Econémico y Social a pedir
a la Comisién de Estupefacientes la preparacién de
dicho cédigo.

XV. LA CONFERENCIA,

Teniendo presente que el Consejo Econémico y
Social convino, por recomendacién de la Comisién
de Estupefacientes, en que, para los fines del
Protocolo, solamente aquellos paises que exporta-
ron opio en 1950 deberian ser autorizados para
exportar dicho producto,

Considerando que es necesario reducir el namero
de paises que producen opio para la exportacién,
con objeto de limitar la produccién de aquél,

Habiendo resuelto, en consecuencia, adoptar el
principio de la limitacién del niimero de esos paises
y ponerlo en prictica en el Protocolo limitando el
derecho de exportar opio a los paises siguientes:
Bulgaria, Grecia, India, Irdn, Turquia, Unién de
Republicas Socialistas Soviéticas y Yugoeslavia, tan
pronto lleguen estos paises a ser Parte en el Pro-
tocolo,

Estimando que el comercio internacional del
opio no deberia ser objeto de otras restricciones
que las que exija la limitacién efectiva de la pro-
duccién de aquél,

Recomienda a las Partes que tomen todas las
disposiciones pertinentes para impedir las préacticas
comerciales restrictivas (tales como la fijacién de
precios, la asignacién o limitacién de produccién
o0 de mercados y las distinciones o diferencias en

materia de precios) que podrian constituir obsti-
culos para el comercio internacional normal, con
arreglo a precios y condiciones equitativos y razo-
nables, del opio destinado a las necesidades médicas
y cientificas, y, en caso de crearse una entidad inter-
gubernamental competente para entender en tales
practicas comerciales restrictivas, poner en su cono-
cimiento todas las cuestiones relacionadas con éstas.

XVI. Lo CONFERENCIA,

T'eniendo presente que en materia de comercio
internacional del opio es necesario, para los fines
de la lucha contra el trifico ilicito y para la pro-
teccion de la humanidad contra el peligro de la
toxicomania, limitar la libertad de accién de los
Estados,

Declara que, no obstante, las restricciones al co-
mercio internacional del opio enunciadas en el
Protocolo no deben considerarse como precedente
para imponer restricciones a la libertad del comer-
cio internacional.

XVIIL. LA CONFERENCIA,

Teniendo en cuenta las funciones ejercidas, y
las responsabilidades asumidas, por las Naciones
Unidas en cuanto a la fiscalizacién internacional de
los estupefacientes,

Considerando que las disposiciones adoptadas por
el Protocolo entran en la esfera de las actividades
de las Naciones Unidas,

1. Invita al Consejo Econémico y Social a reco-
mendar a la Asamblea General:

i) Que apruebe la asuncién de las funciones y
responsabilidades conferidas por el Protocolo
en los 6rganos de las Naciones Unidas, y

ii) Que haga figurar el Protocolo entre los instru-
mentos internacionales relativos a la fiscaliza-
cién de los estupefacientes, con objeto de asignar
a las Partes que no sean miembros de las Na-
ciones Unidas, conforme a la resolucién 455 (V)
de la Asamblea General, una proporcién equi-
tativa de los gastos resultantes de las obliga-
ciones impuestas a las Naciones Unidas por las
disposiciones de tales instrumentos, y

2. Invita al Consejo Econémico y Social a pro-
poner la inscripcién de este tema en el programa
provisional del octavo periodo de sesiones de la
Asamblea General.
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PROTOCOL FOR LIMITING AND REGULATING THE CULTIVATION OF THE POPPY PLANT,
THE PRODUCTION OF, INTERNATIONAL AND WHOLESALE TRADE IN,
AND USE OF OPIUM

PREAMBLE

Determined to continue their efforts to combat
drug addiction and illicit traffic in narcotic sub-
stances and aware that these efforts can only
achieve the desired results by close collaboration
between all States,

Recalling that, through a series of international
instruments, efforts have been directed to the de-
velopment of an effective system of narcotics con-
trol and desiring to strengthen such control at both
the national and international level,

Considering, however, that it is essential to limit
to medical and scientific needs and regulate the
production of the raw materials from which natural
narcotic drugs are obtained and realizing that the
most urgent problemis are those of the control of
the cultivation of the poppy and of the production
of opium, ‘

The Contracting Parties,

Having resolved to conclude a Protocol for these
purposes,

Have agreed as follows:

CHAPTER 1
DEFINITIONS
ArTICLE 1

Definitions

Except where otherwise expressly indicated, or
where the context otherwise requires, the following
definitions shall apply throughout this Protocol:

“1925 Convention” means the International
Opium Convention, signed at Geneva on 19 Feb-
ruary 1925, as amended by the Protocol of 11
December 1946;

“1931 Convention” means the Convention for
limiting the manufacture and regulating the dis-
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tribution of narcotic drugs, signed at Geneva on
13 July 1931, as amended by the Protocol of 11
December 1946;

“Board” means the Permanent Central Board
set up under article 19 of the 1925 Convention;

“Supervisory Body” means the Supervisory Body
get up under article 5 of the 1931 Convention;

“Commission” means the Commission on Nar-
cotic Drugs of the Economic and Social Council of
the United Nations;

“Council” means the Economic and Social Coun-
cil of the United Nations;

“Secretary-General” means the Secretary-Gen-
eral of the United Nations;

“Poppy” means the plant Papaver somniferum L.,
and any other species of Papaver which may Le
used for the production of opium;

“Poppy straw” means all parts of the poppy
after mowing (except the seeds) from which nar-
cotics can be extracted;

“Opium” means the coagulated juice of the
poppy in whatever form including raw opium,
medicinal opium, and prepared opium, but exclud-
ing galenical preparations;

“Production” means the cultivation of the poppy
with a view to harvesting opium;

“Stocks” means the total amount of opium law-
fully held in a State other than (1) opium held
by retail pharmacists and by institutions or quali-
fied persons in the duly authorized exercise of
therapeutic or scientific functions, and (2) opium
held by, or under the control of, the government
of that State for military purposes;

“Territory” means any part of a State which is
treated as a separate entity in the application of
the system of import certificates and export au-
thorizations provided for in the 1925 Convention;

“Export” and “import” mean, in their respec-
tive connotations, the physical transfer of opium
from one State to another State or from one terri-
tory to another territory of the same State.



CHAPTER 1II

REGULATION OF THE PRODUCTION AND
USE OF OPIUM, AND TRADE IN OPIUM

ARTICLE 2

Use of opium

The Parties shall limit the use of opium exclu-
sively to medical and scientific needs.

ARTICLE 3

Control in producing States

With a view to controlling the production and
use of opium, and trade in opium:

1. Every producing State shall establish, if it
has not already done so, and maintain one or more
government agencies (hereafter in this article re-
ferred to as the Agency) to perform the functions
assigned to it or to them, as the case may be, in
this article. The functions referred to in para-
graphs 2 to 6 of this article shall be discharged by
a single agency if the Constitution of the State con-
cerned permits it.

2. Production shall be limited to areas designated
by the Agency or other competent government au-
thorities.

3. Only cultivators licensed by the Agency or
other competent government authorities shall be
permitted to engage in production.

4. Each licence shall specify the extent of the
area on which the cultivation of the poppy is per-
mitted.

5. All cultivators of the poppy shall be required
to deliver their total opium crops to the Agency.
The Agency shall purchase and take physical pos-
session of such opium crops as soon as possible.

6. The Agency or other competent government
authorities shall have the exclusive right of im-
porting, exporting and wholesale trading in, opium
and of maintaining opium stocks other than those
held by manufacturers licensed to manufacture
alkaloids from opium.

7. Nothing in this article shall be deemed to
permit derogation from the obligations already
assumed or to detract from the effect of the laws
enacted by any Party in accordance with existing
Conventions with respect to the control of the
cultivation of the poppy.

ARTICLE 4

Control of the poppy plant cultivated for purposes
other than the production of opium

A Party which permits the cultivation and use
of the poppy for purposes other than the produc-
tion of opium shall, whether or not it also per-
mits the production of opium:

(a) Enact all such laws or regulations as may
be necessary to ensure

(1) That opium is not produced from poppies cul-
tivated for a purpose other than the produc-
tion of opium, and

(i1) That the manufacture of narcotic substances
from poppy straw is adequately controlled;

(b) Transmit to the Secretary-General copies of
any laws or regulations so enacted; and

(¢) Transmit annually to the Board, at a date
fixed by it, the statistics of poppy straw imported
or exported during the previous year for any pur-
pose whatsoever.

ARTICLE 5

Limitation of stocks

With a view to limiting to medical and scientific
needs the quantity of opium produced in the world:
1. The Parties shall regulate the production, ex-
port and import of opium in such a way as to

_ ensure that the stocks held by any Party shall not,

on 31 December of any year, exceed the follow-
ing amounts:

(a) In the case of a producing State listed in sub-
paragraph (a) of paragraph 2 of article 6, the
total amount of opium exported from that State
for medical and scientific purposes, and of opium
used within that State for the manufacture of
alkaloids in any two years, plus a quantity equal to
one half the amount exported and used for the
manufacture of alkaloids in any other year at that
Party’s choice, provided that the years selected shall
not include any year hefore 1 January 1946. Any
such Party shall be entitled to select different pe-
riods for the computation of the amounts exported
and the amounts used;

(b) In the case of any Party (other than a Party
referred to in sub-paragraph (a) of this para-
graph) which, having regard to the provisions of
the 1925 and 1931 Conventions in so far as ap-
plicable to such Party, permits the manufacture
of alkaloids, its normal requirements for a period
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of two years. Such requirements shall be deter-
mined by the Board;

(¢) In the case of any other Party, the total
amount of opium consumed during the preceding
five years.

2. (a) If a producing State referred to in sub-
paragraph (a) of paragraph 1 of this article de-
cides to cease producing opium for export and
wishes to be removed from the category of pro-
ducing State under sub-paragraph (a) of para-
graph 2 of article 6, it shall make a declaration to
this effect to the Board at the time at which the
next annual notification is due in accordance with
sub-paragraph (b) of paragraph 3 of this article.
Upon making such declaration, any such Party shall
for the purposes of this Protocol be deemed no
longer to be a State mentioned in sub-paragraph
(a) of paragraph 2 of article 6 and may not be
reinstated in that category; and the Board, upon
receipt of such declaration, shall place such Party
in the category referred to in sub-paragraphs (b)
or (c) of paragraph 1 of this article, whichever is
applicable, and shall notify all other Parties to this
Protocol accordingly. For the purposes of this
Protocol, any such change of category shall be

effective as from the date of such netification by
the Board;

(b) The procedure laid down in sub-paragraph
(a) of this paragraph shall apply with respect to
any declaration by any Party wishing to be changed
from the category referred to in sub-paragraph (b)
of paragraph 1 of this article to the category re-
ferred to in sub-paragraph (c) of paragraph 1 of
this article or vice versa, except that any such
Party may, at its request, be reinstated in its former
category.

3. (a) The amount of opium referred to in sub-
paragraphs (a) and (c) of paragraph 1 of this
article shall be calculated on the basis of the sta-
tistics established by the Board in its annual report
and including those for the period ending 31 De-
cember of the preceding year as published sub-
sequently;

(b) Any Party to which sub-paragraph (a) or
(b) of paragraph 1 of this article applies, shall
annually notify to the Board:

(i) The periods it has chosen in accordance with
sub-paragraph (a) of paragraph 1 of this ar-

ticle or, as the case may be,

(ii) The amount of opium it wishes to be con-
sidered as its normal requirements for deter-
mination by the Board in accordance with
sub-paragraph (b) of paragraph 1 of this
article;

(¢) The notification referred to in the preced-
ing sub-paragraph shall reach the Board not later
than 1 August of the year preceding the date to
which it refers;

(d) If a Party which is required to transmit a
notification in accordance with sub-paragraph (b)
of this paragraph fails to do so in time, the Board
shall, without prejudice to the provisions of the
following sub-paragraph, adopt the data contained
in that Party’s last relevant notification. If, how-
ever, the Board has never received a relevant noti-
fication from the Party concerned, it shall, without
further consultation with the Party, but after giv-
ing due consideration to the information at its dis-
posal, to the aims of this Protocol and to the inter-
est of the Party:

(1) Choose the periods referred to in sub-para-
graph (a) of paragraph 1 of this article; or,
as the case may be,

(ii) Determine the normal requirements referred
to in sub-paragraph (b) of paragraph 1 of
this article;

(e) If the Board receives a notification at a date
later than that prescribed by sub-paragraph (c)
of this paragraph, it may proceed as if such notifi-
cation had been received in time;

(f) The Board shall annually notify:

(i) Each Party referred to in sub-paragraph (a)
of paragraph 1 of this article, of the years
chosen in accordance with that sub-paragraph
or with sub-paragraphs (d) and (e) of para-
graph 3 of this article;

(ii) Each Party referred to in sub-paragraph (b)
of paragraph 1 of this article, of the amount
of opium which, in accordance with that sub-
paragraph, it considered as that Party’s normal
requirements;

(g) The Board shall transmit the notification
referred to in sub-paragraph (f) of this paragraph
not later than 15 December of the year preced-
ing the date to which the data contained therein
refer.



4. (a) With respect to a State which is a Party
to this Protocol on the date of its coming into
force, the provisions of paragraph 1 of this article
shall be effective as from 31 December of the year
following the year in which the Protocol has come
into force;

(b) With respect to any other State, the provi-
sions of paragraph 1 of this article shall be effec-
tive as from 31 December of the year following the
year in which any such State has become a Party.

5. (a) If the Board considers the circumstances
exceptional, it may, under conditions to be pre-
scribed and for a designated period of time, exempt
a Party from compliance with the requirements
stipulated in paragraph 1 of this article as to the
maximum level of opium stocks;

(b) If at the time of the coming into force of
this Protocol, a producing State referred to in sub-
paragraph (a) of paragraph 2 of article 6 has
opium stocks in excess of the maximum level per-
mitted by sub-paragraph (a) of paragraph 1 of
this article, the Board shall, in the exercise of its
discretion, have regard to this fact with a view
to avoiding economic difficulties which would re-
sult in such State from too rapid a reduction of
opium stocks to the maximum level prescribed in
sub-paragraph (a) of paragraph 1 of this article.

ARTICLE 6

International trade in opium

1. The Parties shall limit the import and export
of opium exclusively to medical and scientific
purposes.

2. (a) Without prejudice to the provisions of
article 7, paragraph 5, the Parties shall not permit
the import and export of opium other than opium
produced in any one of the following States which
at the time of the import or export in question shall
be a Party to this Protocol:

Bulgaria

Greece

India

Iran

Turkey

Union of Soviet Socialist Republics

Yugoslavia;

(b) The Parties shall not permit the import of

opium from any State which is not a Party to this
Protocol.

3. Notwithstanding the provisions of sub-para-
graph (a) of paragraph 2 of this article, a Party
may authorize, exclusively for its domestic con-
sumption, the import and export as between its
territories of an amount of opium produced in any
of those territories not exceeding its needs for one
year.

4. The Parties shall apply to the import and
export of opium the system of import certificates
and export authorizations provided for in chap-
ter V of the 1925 Convention, except that article
18 thereof shall not apply. A Party may, however,
impose, with respect to its imports and exports of
opium, conditions more restrictive than those re-
quired by chapter V of the 1925 Convention.

ArTICLE T

Disposal of seized opium

1. Except as provided in this article, all opium
seized in the illicit traflic shall be destroyed.

2. A Party may, under Government control, con-
vert, in whole or in part, the narcotic substances
contained in such opium into non-narcotic sub-
stances, or appropriate, in whole or in part, such
opium or the alkaloids manufactured therefrom
for medical or scientific use by or under the con-
trol of the government.

3. Any producing State listed in sub-paragraph
(a) of paragraph 2 of article 6 which is a Party
to this Protocol may consume and export opium
seized in its country, or the alkaloids manufac-
tured therefrom.

4. Seized opium which can be identified as hav-
ing been stolen from a government or licensed ware-
house may be returned to its lawful owner.

5. A Party which permits neither the production
of opium nor the manufacture of opium alkaloids
may obtain permission from the Board to export
in exchange for opium alkaloids or drugs contain-
ing opium alkaloids, or for the purpose of extract-
ing such alkaloids for that Party’s own medical or
scientific needs, a specified quantity of opium
seized by the authorities of that Party to the terri-
tory of a Party which manufactures opium alka-
loids. However, the quantity of opium so exported
in any one year may not exceed the equivalent, in
opium, of one year’s requirements of the exporting
Party concerned in the form both of medicinal
opium and of drugs containing opium or alkaloids
thereof; and any surplus shall be destroyed.



CHAPTER III

INFORMATION TO BE SUPPLIED
BY GOVERNMENTS

ARTICLE 8

Estimates

1. Each Party shall, in a similar manner to that
required for drugs by the 1931 Convention, for-
ward to the Board, in respect of each of its terri-
tories, estimates for the following year of:

(a) The quantity of opium required for use as
such for medical and scientific needs, including the
quantity required for the manufacture of prepara-
tions exempted under article 8 of the 1925
Convention;

(b) The quantity of opium required for the
manufacture of alkaloids;

(¢) The stocks which, having regard to the pro-
visions of article 5, it proposes to maintain and the
amount of opium necessary to add to or deduct
from its existing stocks in order to bring those
stocks to the desired level;

(d) The amounts of opium it proposes to add to
its stocks, if any, held for military purposes, or to
transfer therefrom to lawful trade.

2. The total of the estimates for each country or
territory shall consist of the sum of the amounts
specified under sub-paragraphs (a) and (b) of
the preceding paragraph, with the addition of
the amount necessary to bring the stocks specified
under sub-paragraphs (¢) and (d) of the same
paragraph to the desired level or after the deduc-
tion of any amounts by which those stocks may
exceed that level. These additions or deductions
shall not, however, be taken into account except
in so far as the Parties concerned have forwarded

at the proper time the necessary estimates to the
Board.

3. Each Party which permits the production of
opium shall forward annually to the Board, in
respect of each of its territories, an estimate of the
extent of the area (in hectares) stated, as exactly
as possible, on which it proposes to cultivate the
poppy for the purpose of harvesting opium, and
estimates, as accurate as practicable, of the amount
of opium to be harvested, based on the average yield
of opium in the preceding five years. If the cultiva-
tion of the poppy for this purpose is permitted in
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more than one region, this information shall be
shown separately for each such region.

4. (a) The estimates referred to in paragraphs
1 and 3 of this article shall be made in the form
prescribed from time to time by the Board.

(b) Every estimate shall be dispatched so as to
reach the Board by a date determined by it. The
Board may prescribe different dates for the esti-
mates referred to in paragraph 1 of this article and
for those referred to in paragraph 3 thereof; it may
also, taking into consideration varying harvesting
times, prescribe different dates for the estimates to
be furnished by Parties under paragraph 3 of this
article.

5. Every estimate shall be accompanied by a
statement explaining the method by which it has
been compiled and by which the several amounts
in it have been calculated.

6. Supplementary estimates either decreasing or
increasing the original estimates may be furnished
and shall be sent to the Board without delay, to-
gether with an explanation of the reason for such
revision. The provisions of this article, except sub-
paragraph (b) of paragraph 4 and paragraph 9,
shall apply to such supplementary estimates.

7. The estimates shall be examined by the Super-
visory Body which may request any further infor-
mation in order to make an estimate complete, or
to explain anything contained therein and, with
the consent of the government concerned, amend
such estimates.

8. The Board shall request estimates for countries
or territories to which this Protocol does not apply
to be made in accordance with the provisions of
this Protocol.

9. If in respect of any country or territory any
estimates do not reach the Board by the date pre-
scribed by it under sub-paragraph (b) of paragraph
4 of this article, such estimates shall, as far as
practicable, be established by the Supervisory Body.

10. The estimates referred to in paragraph 1 of
this article, including such estimates established by
the Supervisory Body in accordance with para-
graph 9 of this article, shall not be exceeded by
the Parties unless or until they have been modified
by supplementary estimates.

11. If it appears from the import and export
returns made to the Board under article 9 of this
Protocol or article 22 of the 1925 Convention that
the quantity of opium exported to any country or
territory exceeds the total of estimates for that



country or territory as defined in paragraph 2 of
this article, with the addition of the amounts
shown to have been exported, the Board shall
immediately notify all the Parties. The Parties
agree that they will not, during the currency of
the year in question, authorize any new exports
to that cm:mtry or territory except:

(a) In 'the event of a supplementary estimate
being furnished for that country or territory in
respect both of any quantity over-imported and of
the additional quantity required; or

(b) In exceptional cases where the export in the
opinion of the exporting Party is essential in the
interests of humanity or for the treatment of the
sick.

ARTICLE 9

Statistics

1. The Parties shall furnish to the Board in
respect of each of their territories:

(a) Not later than 31 March, statistics relating
to the prece(fing year showing:

(i) The extent of the area on which poppy was
cultivated with a view to harvesting opium and
the amount of opium harvested thereon;

(ii) The amount of opium consumed, i.e., the
amount of opium delivered for retail trade, or to
be dispensed or administered by hospitals, or by
qualified and duly authorized persons in the ex-
ercise of their professional or medical functions;

(ii1) The amount of opium used for the manufac-
ture of alkaloids and opium preparations, includ-
ing the quantity required for the manufacture of
preparations for the export of which export
authorizations are not required, whether such
preparations are intended for domestic consump-
tion or for export, in accordance with the Con-

ventions of 1925 and 1931;

(iv) The amount of opium seized in the illicit
traffic, the amount disposed of and the method of
disposal; and
(b) Not later than 31 May, statistics showing

the stocks held on the preceding 31 December ; the

statistics concerning these stocks shall exclude the
opium held by a Party for military purposes on

31 December 1953, but shall include any amounts

subsequently added to such opium or transferred

therefrom to lawful trade; and

(¢) Not later than four weeks from the end of
the period to which they relate, quarterly statistics
showing the amounts of opium imported and
exported.

2. The statistics referred to in paragraph 1 of
this article shall be furnished on such forms and
in such manner as may be determined by the Board.

3. If they have not already done so, producing
States which are Parties to the Protocol shall fur-
nish to the Board as exactly as possible for 1946
and the following years the statistics referred to
in sub-paragraph (e) (i) of paragraph 1 of this
article.

4. The Board shall publish the statistics referred
to in this article in such form and at such intervals
as it may deem appropriate.

ArTICLE 10

Reports to the Secretary-General

1. The Parties shall furnish to the Secretary-
General:

(@) A report on the organization of and fune-
tions assigned under article 3 to the Agency re-
ferred to therein, and on the functions assigned
under article 3 to the other competent authorities,
if any;

(b) A report on the legislative and administrative
measures adopted in accordance with this Protocol ;

(¢) An annual report on the working of this
Protocol. This report shall be made in accordance
with the form prescribed by the Commission, and
may be included in or annexed to the annual reports
referred to in article 21 of the 1931 Convention.

2. The Parties shall furnish the Secretary-
General with additional information regarding any
important changes concerning the matters set out
in the preceding paragraph.

CHAPTER 1V

INTERNATIONAL SUPERVISION AND
ENFORCEMENT MEASURES

ArTiCcLE 11

Administrative measures

1. In order to supervise the operation of this
Protocol the Board may adopt the following meas-
ures:



(a) Request for information

The Board may ask Parties confidentially for
information regarding the implementation of this
Protocol and, in this connexion, make appropriate
suggestions to the Parties concerned;

(b) Request for explanation

If on the basis of information at its disposal the
Board is of the opinion that any important pro-
vision of this Protocol is not being observed in any
country or territory or that the opium situation
therein requires elucidation, the Board shall have
the right to ask confidentially for an explanation
from the Party concerned;

(¢) Proposal of remedial measures

If the Board thinks fit, it may confidentially call
the attention of a government to its failure to carry
out substantially any important provision of this
Protocol or to a gravely unsatisfactory opium situa-
tion in any of the territories under its control. The
Board may also call upon the government to study
the possibility of adopting such remedial measures
as the situation may require;

(d) Local inquiry

If the Board considers that a local inquiry would
contribute to the elucidation of the situation it may
propose to the government concerned that a per-
son or a committee of inquiry designated by the
Board be sent to the country or territory in ques-
tion. If the government fails to reply within four
months to the Board’s proposal such failure shall
be considered a refusal to consent. If the govern-
ment expressly consents to the inquiry it shall be
made in collaboration with officials designated by
that government.

2. The Party concerned shall be entitled to be
heard by the Board through its representative be-
fore a decision is taken under sub-paragraph (c)
of the preceding paragraph.

3. Decisions of the Board taken in accordance
with sub-paragraphs (¢) and (d) of paragraph 1
of this article shall be made by a majority of the
whole number of the Board.

4. If the Board publishes its decisions taken
under sub-paragraph (d) of paragraph 1 of this
article or any information relating thereto, it shall
also publish the views of the government concerned
if the latter so requests.
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AgrTicLE 12

Enforcement measures

1. Public declarations

If the Board finds that the failure of a Party to
carry out provisions of this Protocol is seriously
impeding the control over narcotic substances in
any territory of that Party or in any territory of
another State, it may adopt the following measures:

(a) Public notification
The Board may call the attention of all Parties
and of the Council to the matter.

(b) Public statements

If the Board considers that its action taken in
accordance with the preceding sub-paragraph has
not had the desired results, it may issue a state-
ment that a Party has violated its obligations under
this Protocol, or that any other State has failed
to take the necessary measures to prevent the
opium situation in any of its territories from be-
coming a danger to effective control of narcotic"
substances in one or several of the territories of
other Parties or States. If the Board makes a public
statement it shall also publish the views of the
government concerned if the latter so requests.

2. Recommendation of embargo
If the Board finds:

(a) as a result of its study of the estimates and
statistics furnished under articles 8 and 9, that a
Party has failed substantially to carry out its obli-
gations under this Protocol or that any other State
is seriously impeding the effective administration
thereof, or

(b) in the light of the information at its dis-
posal, that excessive quantities of opium are ac-
cumulating in any country or territory or that
there is a danger of any country or territory becom-
ing a centre of illicit traffic,
it may recommend to the Parties an embargo on
the import of opium, the export of opium, or both,
from or to the country or territory concerned, either
for a designated period or until it shall be satisfied
as to the opium situation in such country or ter-
ritory. The State concerned may bring the matter
before the Council, in accordance with the relevant
provisions of article 24 of the 1925 Convention.



3. Mandatory embargo

(a) Announcement of, and imposition of embargo

The Board may, on the basis of findings made
under sub-paragraphs (a) or (b) of paragraph 2
of this article, adopt the following measures:

(1)

(ii)

The Board may announce its intention to
impose an embargo on the import of opium
or the export of opium, or both, from or
to the country or territory concerned;

If the announcement mentioned in sub-
paragraph (a) (i) of this paragraph fails to
remedy the situation the Board may impose
the embargo provided that the lesser meas-
ures set out in sub-paragraphs (e¢) and (b)
of paragraph 1 of this article have failed or
are unlikely to correct the unsatisfactory
situation. The embargo may be imposed
either for a definite period or until the
Board is satisfied as to the situation in the
country or territory concerned. The Board
shall forthwith notify the State concerned
and the Secretary-General of its decision.
The decision of the Board shall be confiden-
tial and, except as expressly provided in this
article, shall not be disclosed until it is es-
tablished in accordance with sub-paragraph
(¢) (i) of paragraph 3 of this article that
the embargo is to take effect.

(b) Appeal

(i)

(ii)

A State in respect of which a decision to
impose a mandatory embargo has been taken
may, within thirty days of receipt by that
State of such decision, notify the Secretary-
General confidentially in writing of its in-
tention to appeal and, within another thirty
days, furnish in writing the reasons for such
appeal;

The Secretary-General shall at the time of
coming into force of this Protocol request
the President of the International Court of
Justice to appoint an Appeals Committee
consisting of three members and two alter-
nates who, by their competence, impartial-
ity and disinterestedness, will command
general confidence. If the President of the
International Court of Justice informs the
Secretary-General that he is unable to make

(i)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

the appointment, or does not make it with-
in a period of two months from the receipt
of the request to do so, the Secretary-
General shall make the appointment. The
term of office of the members of the Appeals
Committee shall be five years and any mem-
ber may be eligible for reappointment. The
members shall, in accordance with arrange-
ments made by the Secretary-General, re-
ceive remuneration only for the duration of
the sittings of the Appeals Committee;

Vacancies on the Appeals Committee shall
be filled in accordance with the procedure
get out in sub-paragraph (b) (ii) of this
paragraph;

The Secretary-General shall forward to the
Board copies of the written notification and
the reasons for the appeal referred to in
sub-paragraph (b) (i) of this paragraph
and, without delay, provide for a meeting of
the Appeals Committee to hear and deter-
mine the appeal and shall make all arrange-
ments necessary for the Appeals Committee’s
work. He shall furnish the members of the
Appeals Committee with copies of the
Board’s decision, the communications re-
ferred to in sub-paragraph (b) (i) of this
paragraph, the Board’s reply if available
and all other relevant documents;

The Appeals Committee shall adopt its own
rules of procedure;

The appellant State and the Board shall be
entitled to be heard by the Appeals Com-
mittee before a decision is taken;

The Appeals Committee may affirm, vary or
reverse the Board’s decision relative to the
imposition of the embargo. The decision of
the Appeals Committee shall be final and
binding and shall forthwith be communi-
cated to the Secretary-General;

The Secretary-General shall communicate
the decision of the Appeals Committee to
the appellant State and to the Board;

If the appellant State withdraws the appeal,
the Secretary-General shall notify the Ap-
peals Committee and the Board of such with-
drawal.



(¢) Execution of the embargo

(i) The embargo imposed in accordance with
sub-paragraph (e) of this paragraph shall
come into force sixty days after the Board’s
decision unless notice of appeal is given in
accordance with sub-paragraph (b) (i) of
this paragraph. In this case the embargo shall
come into force thirty days after the with-
drawal of the appeal or after a decision of
the Appeals Committee upholding the em-
bargo in whole or in part;

(ii) As soon as it is established in accordance
with sub-paragraph (c) (i) of this para-
graph that the embargo is to take effect, the
Board shall notify all the Parties of the
terms of the embargo and the Parties shall
comply therewith.

4. Procedural safeguards

(a) Decisions of the Board taken in accordance
with this article shall be made by a majority of the
whole number of the Board.

(b) The State concerned shall be entitled to be
heard by the Board through its representative be-
fore a decision is taken under this article.

(c) If the Board publishes a decision taken under
this article or any information relating thereto, it
shall also publish the views of the government con-
cerned if the latter so requests. If the decision of
the Board is not unanimous the views of the minor-
ity shall be stated.

ArTIiCLE 13

Universal application

The Board may also, if possible, take the meas-
ures referred to in this chapter, in respect of States
which are not Parties to this Protocol, and in re-
spect of territories to which, under article 20, this
Protocol does not apply.

CHAPTER V
FINAL ARTICLES
ArTIiCLE 14

Measures of implementation

The Parties shall adopt all legislative and admin-
istrative measures necessary for the purpose of
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making fully effective the provisions of this
Protocol.

ArTIiCcLE 15

Disputes

1. The Parties expressly recognize that the Inter-
national Court of Justice is competent to settle
disputes concerning this Protocol.

2. Unless the Parties concerned agree to another
mode of settlement, any dispute between two or
more Parties relating to the interpretation or appli-
cation of this Protocol shall be referred to the
International Court of Justice for settlement at
the request of any one of the Parties to the dispute.

ARTICLE 16

Signature

This Protocol, of which the Chinese, English,
French, Russian and Spanish texts are equally
authentic, shall until 31 December 1953 be open
for signature on behalf of any Member of the
United Nations and of any non-member State in-
vited, in accordance with the instructions of the
Council, to participate in the Conference which
drew up this Protocol, and of any other State to
which the Secretary-General at the request of the
Council, has sent a copy of this Protocol.

ArTIiCcLE 17

Ratification
This Protocol shall be ratified. The instruments of
ratification shall be deposited with the Secretary-
General.

ArTICLE 18

Accession

This Protocol may be acceded to on behalf of
any Member of the United Nations or any non-
member State referred to in article 16 or any other
non-member State to which the Secretary-General,
at the request of the Council, has sent a copy of this
Protocol. The instruments of accession shall be
deposited with the Secretary-General.

ArRTICLE 19

Transitional measures

1. As a transitional measure, any Party may,
provided that it has made an express declaration



to that effect at the time of signature or deposit
of its instrument of ratification or accession, permit:

(a) The use, in any of its territories, of opium
for quasi-medical purposes;

(b) The production, import or export of opium
for such purposes from or to any State or territory
to be designated at the time of making the above-
mentioned declaration, provided that:

(1) On1 January 1950 such use, import or export
of opium was traditional in the territory in
respect of which the declaration is made and
was there permitted at that date;

(i) no export shall be permitted to a State not
a Party to this Protocol; and

(iii) the Party undertakes to abolish, within a
period which shall be specified by that Party
at the time of the declaration and which shall
in no case extend beyond fifteen years after
the coming into effect of this Protocol, the
use, production, import and export of opium
for quasi-medical purposes.

2. Any Party having made a declaration under
paragraph 1 of this article shall, for the period
referred to in sub-paragraph (b) (iii) of that para-
graph, be authorized, in each year, to hold in addi-
tion to the maximum stocks provided for in article
5, stocks equal to the amount consumed for quasi-
medical purposes in the two preceding years.

3. Any Party may also, as a transitional measure,
provided that it has made an express declaration
to this effect at the time of signature or deposit of
its instrument of ratification or accession, permit
the smoking of opium by addicts not under 21
years of age registered by the appropriate authori-
ties for that purpose on or before 30 September
1953, provided that on 1 January 1950 opium-
smoking was permitted by the Party concerned.

4. A Party invoking the transitional measures
under this article shall:

(a) Include in the annual report, to be furnished
to the Secretary-General in accordance with article
10, an account of the progress made during the pre-
ceding year towards the abolition of the use, pro-
duction, import or export of opium for quasi-
medical purposes and of opium for smoking;

(b) Submit separately in respect of opium used,
imported, exported and held for quasi-medical pur-
poses, and of opium used and held for purposes of
smoking, such estimates and statistics as are re-
quired by articles 8 and 9 of this Protocol.

5. (a) If a Party, which invokes the transitional
measures in accordance with this article, fails to
submit:

(i) The report referred to in sub-paragraph (a)
of paragraph 4 within six months after the
end of the year to which the information
relates,

(ii) The statistics referred to in sub-paragraph
(b) of paragraph 4 within three months after
the date on which they are due in accordance
with article 9,

(iii) The estimates referred to in sub-paragraph
(b) of paragraph 4 within three months after
the date fixed for that purpose by the Board
in accordance with article 8,

the Board or the Secretary-General as the case may
be shall send to the Party concerned a notification
of the delay and request it to submit such informa-
tion within a period of three months after the
receipt of that notification.

(b) If a Party fails to comply within such period
with this request of the Board or the Secretary-
General, the transitional measures permitted under
this article shall no longer be applicable to that
Party as from the expiration of that period.

ArTiCLE 20

Territorial application

This Protocol shall apply to all the non-self-
governing, trust, colonial and other non-metropoli-
tan territories for the international relations of
which any Party is responsible, except where the
previous consent of a non-metropolitan territory is
required by the Constitution of the Party or of the
non-metropolitan territory, or required by custom.
In such case the Party shall endeavour to secure the
needed consent of the non-metropolitan territory
within the shortest period possible and when that
consent is obtained the Party shall notify the
Secretary-General. This Protocol shall apply to the
territory or territories named in such notification
from the date of its receipt by the Secretary-General.
In those cases where the previous consent of the
non-metropolitan territory is not required, the
Party concerned shall, at the time of signature,
ratification or accession, declare the non-metropoli-
tan territory or territories to which this Protocol
applies.
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ArTIiCcLE 21

Coming into force

1. This Protocol shall come into force on the
thirtieth day after the date of deposit of the instru-
ments of ratification or accession of at least twenty-
five States including at least three of the producing
States named in sub-paragraph (a) of paragraph
2 of article 6 and at least three of the following
manufacturing States: Belgium, France, Federal
Republic of Germany, Italy, Japan, Netherlands,
Switzerland, United Kingdom of Great Britain
and Northern Ireland, United States of America.

2. This Protocol shall come into force in respect
of any State depositing an instrument of ratification
or accession after the deposit of those necessary for
the coming into force of this Protocol in accordance
with paragraph 1 of this article, on the thirtieth
day following the date on which the State con-
cerned has deposited its instrument.

ARTICLE 22

Revision

1. Any Party may request revision of this Pro-
tocol at any time by a notification addressed to the
Secretary-General.

2. The Council, after consultation with the Com-
mission, shall recommend the steps to be taken in
respect of such request.

ARTICLE 23

Denunciations

1. After the expiration of five years from the date
of the coming into force of this Protocol, a Party
may denounce this Protocol by depositing with the
Secretary-General an instrument in writing.

2. The denunciation referred to in paragraph 1
of this article shall take effect on 1 January of the
first year following the date on which it has been
received by the Secretary-General.

ArTICLE 24

Termination

This Protocol shall cease to be in force if, as a
result of denunciations made in accordance with
article 23, the list of Parties does not fulfil all the
conditions laid down in article 21.
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ARTICLE 25

Reservations

Save as is expressly provided in article 19 re-
specting the declarations therein permitted and to
the extent authorized in article 20 respecting terri-
torial application, no Party may make any reser-
vation respecting any of the provisions of this
Protocol.

ARTICLE 26

Communications by the Secretary-General

The Secretary-General shall notify to all Members
of the United Nations and the other States referred
to in articles 16 and 18:

(a) Signatures affixed to this Protocol after the
end of the United Nations Opium Conference and
the deposit of instruments of ratification and acces-
sion in accordance with articles 16, 17 and 18;

(b) Any territory which, in accordance with
article 20, has been included by a State responsible
for its international relations among the territories
to which this Protocol shall apply;

(¢) The coming into force of this Protocol in
accordance with article 21

(d) Declarations and notifications made in ac-
cordance with the transitional measures provided
for in article 19, the dates of their expiration and
of their ceasing to be effective;

(e) Denunciations made in accordance with
article 23 ;

(f) Requests for revision of this Protocol made
in accordance with article 22; and

(g) The date on which this Protocol shall cease
to be in force in accordance with article 24.

This Protocol, of which the Chinese, English,
French, Russian and Spanish texts are equally
authentic, shall be deposited with the Secretary-
General. The Secretary-General shall send a certi-
fied true copy to all Members of the United Nations
and to all other States referred to in articles 16 and
18 of this Protocol.

IN wiITNESs WHEREOF the undersigned, duly au-
thorized, have signed this Protocol in a single copy
on behalf of their respective Governments.

New York, this twenty-third day of June one
thousand nine hundred and fifty-three.
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PROTOCOLE VISANT A LIMITER ET A REGLEMENTER LA CULTURE DU PAVOT, AINSI QUE
LA PRODUCTION, LE COMMERCE INTERNATIONAL, LE COMMERCE DE GROS ET L’EMPLOI
DE L’0OPIUM

PREAMBULE

Résolues a poursuivre leurs efforts pour lutter
contre la toxicomanie et le trafic illicite des stupé-
fiants et conscientes que seule une étroite coopéra-
tion entre tous les Etats peut permettre a ces efforts
d’atteindre leur but,

Rappelant que, par la voie d’instruments interna-
tionaux, des efforts ont été déployés en vue de la
réalisation d’un systéme efficace de contrdle des
stupéfiants et mues par le désir de renforcer ce
contréle sur les plans national et international,

Considérant, toutefois, qu’il est indispensable de
limiter aux besoins médicaux et scientifiques et de
réglementer la production des matiéres premiéres a
partir desquelles il est obtenu des drogues stupé-
fiantes naturelles, et constatant que les problémes
les plus urgents sont ceux du contrdle de la culture
du pavot, et de la production de I'opium,

Les Parties contractantes,
Ayant décidé de conclure un protocole a ces fins,

Sont convenues des dispositions suivantes:

CHAPITRE PREMIER
DEFINITIONS

ARTICLE PREMIER
Définitions
Sauf indication contraire, soit expresse, soit du

contexte, les définitions ci-aprés s’appliquent aux
dispositions du présent Protocole. On entend:

Par “Convention de 1925, la Convention inter-
nationale de ’opium signée & Genéve le 19 février
1925 et amendée par le Protocole du 11 décembre
1946;

Par “Convention de 1931, la Convention pour
limiter la fabrication et réglementer la distribution
des stupéfiants, signée a Genéve le 13 juillet 1931
et amendée par le Protocole du 11 décembre 1946;
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Par “Comité”, le Comité central permanent créé
en vertu de I’article 19 de la Convention de 1925;

Par “Organe de contréle”, I’Organe de contréle
créé en vertu de Darticle 5 de la Convention de

1931;

Par “Commission”, la Commission des stupéfiants
du Conseil économique et social des Nations Unies;

Par “Conseil”, le Conseil économique et social
des Nations Unies;

Par “Secrétaire général”, le Secrétaire général
de I’Organisation des Nations Unies;

Par “pavot”, la plante Papaver somniferum L.,
et toute autre plante de I’espéce Papaver qui per-
mettrait la production de I’opium;

Par “paille de pavot”, toutes les parties du pavot
(a Pexception des graines) dont, aprés le fauchage
du pavot, on peut extraire des stupéfiants;

Par “opium”, le latex épaissi du pavot, quelle
que soit sa forme, y compris ’opium brut, I’opium
médicinal et I'opium préparé, a I’exclusion des
préparations galéniques;

Par “production”, 1’opération qui consiste a
cultiver le pavot en vue de récolter de ’opium;

Par “stocks”, la quantité totale d’opium détenue
légalement sur le territoire d’un Etat donné, a
Pexclusion: 1) des quantités détenues par les phar-
maciens détaillants et par les institutions ou les
personnes compétentes dans ’exercice licite de leurs
fonctions thérapeutiques ou scientifiques, et 2) des
quantités détenues par le gouvernement de cet Etat,
ou se trouvant sous sa surveillance, et destinées a
des usages militaires;

Par “territoire”, toute partie d’'un Etat donné
qui est traitée comme une entité distincte pour
I’application du systéeme de certificats d’importa-
tion et d’autorisation d’exportation prévu par la

Convention de 1925;

Par “exportation” ou “importation”, dans leur
acception respective, le transfert matériel d’opium



d’un Etat donné a un autre Etat ou d’un territoire
donné d’un Etat 3 un autre territoire du méme
Etat.

CHAPITRE II

REGLEMENTATION DE LA PRODUCTION, DU
COMMERCE ET DE L’EMPLOI DE L’OPIUM

ARTICLE 2
Emploi de lopium

Les Parties doivent limiter ’emploi de I’opium
aux seuls besoins médicaux et scientifiques.

ARTICLE 3

Contrile dans les Etats producteurs

Dans le but de contrédler la production, le com-
merce et I’emploi de ’opium:

1. Tout Etat producteur doit établir, s’il ne I'a
déja fait, et maintenir un ou plusieurs organismes
d’Etat spécialisés (désignés ci-aprés dans le présent
article par le terme Organisme) afin d’accomplir
les fonctions qui lui, ou leur, sont dévolues dans le
présent article. Les fonctions visées aux para-
graphes 2 4 6 du présent article doivent étre exécu-
tées par un seul organisme si la Constitution de
I’Etat intéressé le permet.

2. La production doit étre limitée a des régions
désignées par I’Organisme ou, le cas échéant, par les
autorités gouvernementales compétentes.

3. Les cultivateurs détenteurs d’une licence dé-
livrée par I’Organisme ou, le cas échéant, par les
autorités gouvernementales compétentes sont seuls
autorisés a se livrer a la production.

4. Toute licence doit spécifier la superficie du
terrain sur lequel la culture du pavot est autorisée.

5. Tout cultivateur de pavot doit étre requis de
livrer la totalité de sa récolte d’opium a I’Organisme.
L’Organisme doit acheter la récolte et en prendre
matériellement possession dés que possible.

6. L’Organisme ou, le cas échéant, les autorités
gouvernementales compétentes auront seuls le droit
d’importer, d’exporter, de se livrer au commerce
du gros de l'opium et de conserver des stocks
d’opium, a I’exception des stocks détenus par des
fabricants autorisés a fabriquer des alcaloides a
partir de 'opium.

7. Aucune disposition du présent article ne doit
étre considérée comme permettant dérogation aux
obligations déja contractées et aux lois promulguées
par une Partie, conformément aux Conventions
existantes relatives au contirdle de la culture du
pavot.

ARTICLE 4

Contréle de la culture du pavot destinée a des fins
autres que la récolte de Uopium

Toute Partie qui autorise la culture et Iutilisa-
tion du pavot a des fins autres que la production de
Popium, que cette Partie permette ou non la pro-
duction de 'opium, s’engage:

a) A promulguer toute loi ou tout réglement
nécessaire en vue d’assurer:

i) Que les pavots cultivés a des fins autres que la
production de I'opium ne serviront pas a pro-
duire de I'opium;

ii) Que la fabrication de substances stupéfiantes a

partir de la paille de pavot sera contrdlée de
facon adéquate;

b) A communiquer au Secrétaire général le texte
de toute loi ou de tout réglement promulgué a cette
fin; et

¢) A communiquer chaque année au Comité, a
la date fixée par ce dernier, les statistiques des
importations et des exportations de paille de pavot
effectuées, 3 quelque fin que ce soit, au cours de
I’année précédente.

ARTICLE 5
Limitation des stocks

En vue de limiter aux besoins médicaux et scien-
tifiques la quantité d’opium produite dans le
monde:

1. Les Parties doivent réglementer la production,
I’exportation et I'importation de I'opium de telle
maniére que les stocks détenus par toute Partie au
31 décembre de chaque année ne dépassent pas:

a) Pour tout Etat producteur énuméré a I’alinéa
a du paragraphe 2 de Darticle 6, la somme totale
de la quantité d’opium exportée par cet Etat a des
fins médicales on scientifiques et de la quantité
d’opium utilisée a l'intérieur de cet Etat pour la
fabrication d’alcaloides au cours de deux années,
quelles qu’elles soient, plus la moitié de la quantité
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totale utilisée pour la fabrication d’alcaloides et de
celle exportée pour une autre année quelle qu’elle
soit, lesdites années étant désignées par cette Partie
sous réserve qu’elles soient postérieures au ler jan-
vier 1946. Ladite Partie sera en droit de désigner
des périodes différentes pour le calcul des quantités
exportées et pour célui des quantités utilisées;

b) Pour toute Partie autre que celle visée a
I’alinéa a du présent paragraphe qui, compte tenu
des dispositions des Conventions de 1925 et de 1931
pour autant qu’elles sont applicables a cette Partie,
permet la fabrication d’alcaloides, ses besoins
normaux pour une période de deux ans. Le montant
de ces besoins est fixé par le Comité;

c) Pour toute autre Partie, le montant total de
I'opium consommé au cours des cinq années
précédentes.

2. a) Si un des Etats producteurs visés a I’alinéa a
du paragraphe 1 du présent article décide de cesser
d’étre producteur d’opium pour P’exportation et
souhaite ne plus étre inclus dans la catégorie d’Etat
producteur établie par I’alinéa a du paragraphe 2
de 'article 6, il doit adresser au Comité une décla-
ration a cet effet au moment ou la prochaine noti-
fication annuelle devrait étre effectuée conformé-
ment a I’alinéa b du paragraphe 3 du présent article.
A partir du moment ou elle formule une telle
déclaration, la Partie auteur de celle-ci n’est plus
censée faire partie des Etats mentionnés a I’alinéa a
du paragraphe 2 de Particle 6 et elle ne sera plus
admis a en faire partie a ’avenir. Dés recu de cette
déclaration, le Comité inscrit, selon le cas, la Partie
intéressée dans I'une ou I'autre des catégories pré-
vues par les alinéas b ou ¢ du paragraphe 1 et en
adresse notification a toutes les autres Parties au
présent Protocole. Aux fins du présent Protocole
tout changement de catégorie prend effet a la date
de la notification du Comité;

b) La procédure définie a I’alinéa précédent est
applicable a toute déclaration présentée par une
Partie désireuse de se voir transférée de la caté-
gorie prévue a I’alinéa b du paragraphe 1 du présent
article a celle que vise I'alinéa ¢ du méme para-
graphe ou vice versa, étant entendu, toutefois, que
dans ce cas la Partie en question peut, sur sa de-
mande, étre réadmise dans la catégorie a laquelle
elle appartenait précédemment.

3. a) Les quantités d’opium stipulées aux alinéas a
et ¢ du paragraphe 1 du présent article sont calcu-
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lées sur la base des statistiques arrétées par le
Comité dans ses rapports annuels, y compris celles
de la période prenant fin au 31 décembre de ’année
précédente telles qu’elles sont publiées ultérieure-
ment;

b) Toute Partie a laquelle s’appliquent les
alinéas a ou b du paragraphe 1 du présent article
doit notifier chaque année au Comité, selon le cas:

i) Les périodes de référence qu’elle a choisies
conformément a P’alinéa @ du paragraphe 1 du
présent article, ou

ii) La quantité d’opium qu’elle désire voir considé-
rer par le Comité comme représentant ses be-
soins normaux pour l’application de I’alinéa b
du paragraphe 1 du présent article;

c) La notification prévue a l’alinéa précédent
doit parvenir au Comité au plus tard le premier
jour du mois d’aoiit de ’année qui précede la date
a laquelle cette notification se rapporte;

d) Si une Partie qui est tenue d’adresser une des
notifications prévues a I’alinéa b du présent para-
graphe ne I’a pas fait a la date prévue, le Comité
doit, sous réserve des dispositions de 1’alinéa ci-aprés,
adopter les données contenues dans la derniére
notification pertinente effectuée par cette Partie.
Si le Comité ne regoit de la Partie en cause aucune
notification pertinente, il doit, selon le cas et sans
consulter de nouveau cette Partie, mais en tenant
diiment compte des renseignements dont il dispose,
des buts du présent Protocole et des intéréts de
ladite Partie:

i) Choisir les périodes de référence visées a ’alinéa
a du paragraphe 1 du présent article, ou

ii) Fixer la quantité représentant les besoins nor-
maux visés a I'alinéa b du paragraphe 1 du
présent article;

e) Si le Comité recoit une notification a une date
postérieure a celle qui est fixée a I'alinéa ¢ du
présent paragraphe, il peut agir comme si cette
notification lui était parvenue en temps voulu;

f) Le Comité notifie chaque année:

i) A toute Partie visée a I’alinéa a du paragraphe 1
du présent article, quelles sont les années de
référence choisies en conformité soit dudit
alinéa soit des alinéas d et e du paragraphe 3
du présent article;



ii) A toute Partie visée a I’alinéa b du paragraphe 1
du présent article, quelle est la quantité d’opium
qu'en conformité dudit alinéa il considére
comme représentant les besoins normaux de
cette Partie;

g) Le Comité envoie les notifications visées a
I’alinéa f du présent paragraphe au plus tard le
15 décembre de I’année qui précéde la date a la-
quelle se rapportent les renmseignements qu’elles
contiennent.

4. a) En ce qui concerne les Etats parties au
présent Protocole a la date de son entrée en vigueur
les dispositions du paragraphe 1 du présent article
prennent effet a la date du 31 décembre de I’année
suivant celle au cours de laquelle le Protocole est
entré en vigueur;

b) En ce qui concerne tout autre Etat, les dispo-
sitions du paragraphe 1 du présent article prennent
effet a dater du 31 décembre de I’année suivant celle
au cours de laquelle I’Etat en question est devenu
partie au Protocole.

5. a) Si le Comité estime que les circonstances
sont exceptionnelles, il peut, sous les conditions et
pour la période de temps qu’il détermine, dispenser
une Partie d’observer les obligations prévues par le
paragraphe 1 du présent article en ce qui concerne
le niveau maximum des stocks d’opiumj;

b) S’il existe lors de ’entrée en vigueur du pré-
sent Protocole dans un Etat producteur visé a
I’alinéa a du paragraphe 2 de ’article 6 des stocks
d’opium dépassant le niveau maximum autorisé
par l’alinéa a du paragraphe 1 du présent article,
le Comité a sa discrétion, doit tenir compte de cet
état de choses pour éviter que I’Etat en question ne
subisse les difficultés économiques qu’entrainerait
une réduction trop rapide des stocks d’opium au
niveau maximum prescrit par 1’alinéa a du para-
graphe 1 du présent article.

ARTICLE 6
Commerce international de U'opium

1. Les Parties s’engagent a limiter ’importation
et ’exportation de I’opium aux seuls besoins mé-
dicaux et scientifiques.

2. a) Sans qu’il soit par 13 dérogé aux dispositions
du paragraphe 5 de I'article 7, les Parties s’enga-
gent a ne pas permettre I’exportation et 'importa-
tion d’opium autre que 'opium produit dans I’un

quelconque des Etats ci-aprés qui, au moment oil
s’effectuera 'importation ou l’exportation consi-
dérée, sera partie au présent Protocole:

Bulgarie,

Gréce,

Inde,

Iran,

Turquie,

Union des Républiques socialistes soviétiques,

Yougoslavie;

b) Les Parties s’engagent a4 ne pas permettre
Iimportation de I’opium en provenance d’un Etat
quelconque qui n’est pas partie au présent Proto-
cole.

3. Nonobstant les dispositions de 1’alinéa a du
paragraphe 2 du présent article, toute Partie peut
autoriser, exclusivement pour sa consommation in-
térieure et sans dépasser les besoins d’une année,
Pimportation et I’exportation, s’effectuant entre ses
territoires, d’opium produit dans un de ces
territoires.

4. Les Parties doivent appliquer aux importations
et aux exportations d’opium le systéme de certificats
d’importation et d’autorisations d’exportation prévu
par le chapitre V de la Convention de 1925, sous
réserve que l’article 18 de cette derniére sera in-
applicable. Il sera néanmoins loisible & une Partie
d’imposer relativement a ses importations et a ses
exportations d’opium des conditions plus restric-
tives que celles stipulées par le chapitre V de la
Convention de 1925.

ARTICLE 7
Disposition de Popium saisi

1. Sauf §’il en est disposé autrement dans le
présent article, tout opium saisi lors de transactions
illicites doit étre détruit.

2. Toute Partie a le droit de faire transformer,
sous son contrdle, en totalité ou en partie, en
substances non stupéfiantes, les stupéfiants conte-
nus dans ’opium saisi, ou a le droit de réserver,
en totalité ou en partie, cet opium et les alcaloides
qui peuvent étre fabriqués a partir de cet opium,
a telles utilisations d’ordre médical ou scientifique
que le gouvernement pourra en faire, ou qui pour-
ront en étre faites sous son contrdle.

3. Tout Etat producteur énuméré a l’alinéa a du
paragraphe 2 de D’article 6 et qui est partie au
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présent Protocole a le droit de consommer et
d’exporter lopium saisi dans son pays ou les
alcaloides fabriqués a partir de cet opium.

4. L’opium saisi et qui pourra é&tre identifié
comme dérobé d’un entrepét d’Etat ou autre entre-
pot licite peut étre restitué a son propriétaire.

5. Toute Partie qui ne permet sur son territoire
ni la production de I’opium ni la fabrication d’alca-
loides de I’opium peut, dés qu’elle a obtenu I’auto-
risation du Comité, exporter, vers le territoire
d’une Partie qui fabrique des alcaloides de I’opium,
une quantité déterminée d’opium que ses propres
autorités ont saisie, afin d’obtenir, en contrepartie,
des alcaloides de ’opium, ou des drogues contenant
des alcaloides de I’opium, ou encore afin de faire
extraire ces alcaloides pour ses propres besoins
médicaux ou scientifiques. Toutefois, la quantité
d’opium ainsi exportée pour une année donnée ne
pourra étre supérieure a la quantité équivalant,
en opium, aux besoins annuels de la Partie exporta-
trice tant en opium médicinal qu’en drogues conte-
nant de ’opium ou des alcaloides de I’opiumj; la
quantité en excédent devra étre détruite.

CHAPITRE III

RENSEIGNEMENTS A FOURNIR PAR LES
GOUVERNEMENTS

ARTICLE 8
Evaluations

1. D’une fagon analogue a ce qu’a prévu pour les
“drogues” la Convention de 1931, chaque Partie
doit faire parvenir au Comité des évaluations pour
I’année suivante concernant chacun de ses terri-
toires et portant sur:

a) La quantité d’opium requise pour étre utilisée
comme telle pour les besoins médicaux et scienti-
fiques, y compris la quantité requise pour la fabri-
cation des préparations exonérées conformément a
Particle 8 de la Convention de 1925;

b) La quantité d’opium requise pour la fabrica-
tion d’alcaloides;

¢) Les stocks qu’elle a I’intention de maintenir,
compte tenu des dispositions de l’article 5, et la
quantité d’opium qu’il est nécessaire d’ajouter ou de
retrancher aux stocks existants pour les porter au
niveau voulu;
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d) Les quantités d’opium qu’elle a ’intention soit
d’ajouter aux stocks qu’elle peut avoir constitués
a des fins militaires, soit de retrancher desdits stocks
en vue de les mettre dans le commerce licite.

2. Par total des évaluations pour chaque pays ou
territoire on entend la somme des quantités spéci-
fiées aux alinéas a et b du paragraphe précédent,
augmentée de la quantité nécessaire pour porter
les stocks visés aux alinéas ¢ et d du méme para-
graphe au niveau voulu, ou diminuée de la fraction
de ces stocks qui dépasserait ce niveau. Toutefois, il
ne doit étre tenu compte de ces augmentations et
diminutions que pour autant que les Parties inté-
ressées auront fait parvenir en temps voulu au
Comité les évaluations nécessaires.

3. Chaque Partie qui autorise la production de
Popium doit faire parvenir chaque année au Comité
pour chacun de ses territoires une évaluation de la
superficie (en hectares), indiquée aussi exactement
que possible, sur laquelle elle se propose de cultiver
du pavot en vue de récolter de I'opium, et des
évaluations approximatives de la quantité d’opium
a récolter basées sur le rendement moyen au cours
des cinq années qui précédent. Si la culture du
pavot & cette fin est autorisée dans plus d’une
région, ces renseignements doivent étre fournis sé-
parément pour chaque région.

4. a) Les évaluations prévues aux paragraphes 1
et 3 du présent article doivent étre établies selon
le modéle qui est prescrit de temps i autre par
le Comité.

b) Chaque évaluation doit é&tre envoyée au
Comité de maniére a lui parvenir pour la date qu’il
a prescrite. La date fixée peut ne pas étre la méme
pour les évaluations visées au paragraphe 1 du
présent article et pour celles visées au paragraphe 3.
Le Comité, tenant compte des dates différentes
auxquelles a lieu la récolte de ’opium, peut aussi
fixer des dates différentes pour les évaluations que
les Parties doivent fournir en vertu du paragraphe 3
du présent article.

5. Chaque évaluation doit étre accompagnée d’un
exposé de la méthode employée pour D’établir et
pour calculer les différentes quantités qui y sont
inscrites.

6. Les Parties peuvent fournir des évaluations
supplémentaires, diminuant ou augmentant les
évaluations primitives; ces évaluations supplémen-
taires doivent étre envoyées promptement au



Comité avec ’explication des raisons des modifica-
tions apportées. A D’exception de I’alinéa b du
paragraphe 4 ainsi que du paragraphe 9, les dispo-
sitions du présent article s’appliquent a ces évalua-
tions supplémentaires.

7. Les évaluations doivent étre examinées par
I’Organe de contrdle, lequel peut demander toute
indication ou précision supplémentaire pour com-
pléter une évaluation ou pour expliquer toute
indication qui y figure, et peut modifier, avec le
consentement du gouvernement intéressé, ces
évaluations.

8. Le Comité doit demander, pour les pays ou
territoires auxquels le présent Protocole ne s’appli-
que pas, des évaluations établies conformément aux
dispositions du présent Protocole.

9. Si, pour tout pays ou pour tout territoire, des
évaluations ne parviennent pas au Comité a la date
fixée par celui-ci conformément a P’alinéa b du
paragraphe 4 du présent article, ces évaluations
doivent étre établies, autant que faire se pourra,
par I’Organe de contréle.

10. Les évaluations prévues au paragraphe 1, y
compris les évaluations établies par 1’Organe de
contrdle conformément au paragraphe 9 du présent
article, ne doivent pas étre dépassées par les Parties
tant qu’elles n’auront pas été amendées, le cas
échéant, par des évaluations supplémentaires.

11. S’il ressort des relevés des importations et
des exportations adressés au Comité en vertu de
Particle 9 du présent Protocole ou de l’article 22
de la Convention de 1925 que la quantité d’opium
exportée a destination d’un pays ou territoire quel-
conque dépasse le total des évaluations définies
au paragraphe 2 du présent article pour ce pays ou
ce territoire, augmenté de ses exportations consta-
tées, le Comité doit en aviser immédiatement toutes
les Parties. Celles-ci ne pourront plus autoriser, pen-
dant ’année en question, aucune nouvelle exporta-
tion i destination dudit pays ou territoire, sauf:

a) Dans le cas oll une évaluation supplémentaire
sera fournie pour ce pays ou territoire, en ce qui
concerne a la fois toute quantité importée en excé-
dent et la quantité supplémentaire requise, ou

b) Dans les cas exceptionnels ot I’exportation est,
de Pavis de la Partie exportatrice, essentielle aux
intéréts de I’humanité ou au traitement des malades.

ARTICLE 9

Statistiques

1. Les Parties doivent fournir au Comité pour
chacun de leurs territoires:

a) Le 31 mars au plus tard des statistiques, por-
tant sur ’année précédente, indiquant:

i) La superficie cultivée en pavots aux fins de
récolter de I’opium et la quantité d’opium qui
y a été récoltée;

ii) La quantité d’opium consommée, c’est-i-dire
les quantités d’opium soit livrées au commerce
de détail, soit remises, en vue d’étre dispensées
ou administrées, 3 des hopitaux ou a des per-
sonnes compétentes et diiment autorisées dans
I’exercice de leurs fonctions médicales;

iii) La quantité d’opium employée pour la fabrica-
tion d’alcaloides ou de préparations opiacées,
y compris la quantité requise pour la fabrica-
tion des préparations pour l’exportation des-
quelles les autorisations d’exportation ne sont
pas requises, que ces préparations soient
destinées a la consommation intérieure ou 2
I’exportation, le tout conformément aux dispo-
sitions des Conventions de 1925 et 1931;

iv) La quantité d’opium saisie dans le trafic illi-
cite et confisquée et la maniére dont il en a
été disposé;

b) Le 31 mai au plus tard des statistiques indi-
quant les stocks détenus au 31 décembre précédent;
dans les statistiques relatives a ces stocks, il ne sera
pas tenu compte des quantités d’opium détenues
par une Partie i des fins militaires au 31 décembre
1953, mais il sera tenu compte de toute quantité
qui y serait ultérieurement ajoutée et de toute
quantité qui en aurait été retirée et mise dans le
commerce licite; et

c¢) Dans les quatre semaines qui suivent la fin
du trimestre auquel elles se rapportent, des sta-
tistique trimestrielles indiquant le montant des im-
portations et des exportations d’opium.

2. Les statistiques visées au paragraphe 1 du
présent article sont établies sur les formulaires
dont le Comité prescrit I’emploi et de la facon qu’il
détermine.

3. Les Etats producteurs, parties au présent Pro-
tocole, fourniront aussi exactement que possible au
Comité, s’ils ne ’ont déja fait, les statistiques re-

7



quises au point i de I’alinéa a du paragraphe 1 du
présent article pour les années 1946 et suivantes.

4. Le Comité publie les statistiques visées au
présent article, sous la forme et aux intervalles
qu’il juge appropriés.

ARrTICLE 10
Rapports au Secrétaire général

1. Les Parties doivent fournir au Secrétaire
général les rapports suivants:

a) Un rapport relatif 2 lorganisation et aux
attributions conférées par l’article 3 a I’Organisme
visé a cet article et aux attributions conférées par
I’article 3 aux autres autorités compétentes;

b) Un rapport relatif aux mesures législatives,
réglementaires ou administratives qu’elles auront
prises en conformité des dispositions du Protocole;

¢) Un rapport annuel relatif au fonctionnement
du Protocole. Ce rapport doit étre établi en suivant
le modéle prescrit par la Commission et peut é&tre
inclus dans les rapports annuels visés a I’article 21
de la Convention de 1931 ou y étre annexé.

2. Les Parties doivent en outre fournir au Secré-
taire général les informations supplémentaires au
sujet de toutes modifications importantes concer-
nant les questions visées au paragraphe précédent.

CHAPITRE 1V

MESURES INTERNATIONALES DE
SURVEILLANCE ET DE MISE EN (EUVRE

ArTICLE 11
Mesures administratives

1. Afin de surveiller 'exécution des dispositions
du présent Protocole, le Comité peut prendre les
mesures suivantes:

a) Demande de renseignements

Le Comité est autorisé 3 demander confiden-
tiellement aux Parties des renseignements sur la
mise en ceuvre des dispositions du présent Protocole
et, a cet égard, a faire aux Parties intéressées toutes
suggestions appropriées;

b) Demande d’explications

Si, a la lumiére des renseignements dont il dis-
pose, le Comité est d’avis qu'une disposition im-
portante quelconque du présent Protocole n’est pas
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respectée dans un pays ou territoire quelconque, ou
que la situation qui y existe en matiére d’opium
appelle des éclaircissements, le Comité a le droit
de demander confidentiellement des explications a
la Partie intéressée;

¢) Proposition de mesures correctives

Si le Comité le juge opportun, il peut appeler
confidentiellement 1’attention d’un gouvernement
sur l’inexécution par celui-ci, dans une mesure
appréciable, d’une disposition importante quelcon-
que du présent Protocole ou sur une situation, en
matiére d’opium, qui laisse gravement a désirer dans
I'un quelconque des territoires placés sous son
contrdle, le Comité peut demander & ce gouverne-
ment d’étudier la possibilité d’adopter les mesures
correctives exigées par la situation;

d) Enquéte sur les lieux

Si le Comité considére qu’une enquéte sur les
lieux contribuerait a I’éclairer sur la situation, il
peut proposer au gouvernement intéressé I’envoi
dans le pays ou territoire en question d’une per-
sonne ou d’une commission d’enquéte désignée par
le Comité. Si ce gouvernement n’a pas répondu dans
un délai de quatre mois a la proposition du Comité,
son silence sera considéré comme un refus. Si ce
gouvernement donne son consentement explicite a
I’enquéte, celle-ci sera menée en collaboration avec
des fonctionnaires désignés par ce gouvernement.

2. La Partie intéressée est autorisée a faire, par
Pintermédiaire de son représentant, une déclaration
devant le Comité avant qu’une décision soit prise
en vertu de I’alinéa ¢ du paragraphe précédent.

3. Les décisions prises en vertu des alinéas ¢ et d
du paragraphe 1 du présent article doivent I’étre a
la majorité de tous les membres composant le
Comité.

4. Si le Comité publie les décisions qu’il a prises
en vertu de I’alinéa d du paragraphe 1 du présent
article ou tous renseignements s’y rapportant, il
doit également publier les vues du gouvernement
intéressé, si ce gouvernement en fait la demande.

ArTICLE 12
Mesures de mise en ceuvre

1. Déclarations publiques

Si le Comité constate que I'inexécution par une
Partie des dispositions du présent Protocole entrave



sérieusement le contrdle des stupéfiants dans un
territoire quelconque de cette Partie, ou dans un
territoire quelconque d’un autre Etat, il peut
prendre les mesures suivantes:

a) Communications publiques

Le Comité peut appeler ’attention de toutes les
Parties et du Conseil sur la question.

b) Autres déclarations publiques

Si le Comité estime que les mesures qu’il a prises
en vertu de I’alinéa précédent n’ont pas eu les effets
voulus, il peut publier une déclaration signalant
qu’une Partie a enfreint les obligations assumées
par elle aux termes du présent Protocole ou que
tout autre Etat a négligé de prendre les mesures
nécessaires pour empécher que la situation en
matiére d’opium dans I'un quelconque de ses terri-
toires ne risque de compromettre le contrdle efficace
des stupéfiants dans un territoire ou dans un ou
plusieurs territoires relevant d’autres Parties ou
Etats. En cas de déclaration publique le Comité
doit également publier les vues du gouvernement
intéressé si celui-ci en fait la demande.

2. Recommandation d’embargo
Si le Comité constate:

a) A lissue de I’étude des évaluations et des
statistiques fournies conformément aux articles 8
et 9, qu'une Partie a manqué de fagon appréciable
aux obligations assumées par elle aux termes du
présent Protocole, ou qu’un autre Etat entrave
sérieusement I’application efficace de ce Protocole,
ou

b) A la lumiére des renseignements dont il
dispose, que des quantités excessives d’opium
s’accumulent dans un pays ou dans un territoire
quelconque, ou que le danger existe de voir un
pays ou un territoire quelconque devenir un centre
de trafic illicite,

il peut recommander aux Parties un embargo sur
Pimportation d’opium en provenance du pays ou
du territoire intéressé ou sur ’exportation d’opium
a destination du pays ou du territoire intéressé, ou,
i la fois, sur 'importation et ’exportation, soit pour
une période déterminée, soit jusqu’a ce que la
situation en ce qui concerne ’opium dans le pays
ou le territoire en question lui donne satisfaction.
L’Etat intéressé a le droit de porter la question
devant le Conseil, conformément aux dispositions
pertinentes de ’article 24 de la Convention de 1925.

3. Embargo obligatoire
a) Déclaration et imposition de I'embargo

Se basant sur toutes constatations faites aux
termes des alinéas a ou b du paragraphe 2 du pré-
sent article, le Comité peut prendre les mesures
suivantes:

i) Le Comité peut annoncer son intention de
mettre ’embargo sur I'importation d’opium en
provenance du pays ou du territoire intéressé ou
I’exportation d’opium a destination du pays ou du
territoire intéressé, ou a la fois sur I'importation
et I’exportation d’opium;

ii) Sila déclaration prévue au point i de I’alinéa a
du présent paragraphe ne réussit pas 4 remédier
a la situation, le Comité peut mettre ’embargo,
a condition que les mesures moins sévéres pré-
vues aux alinéas a et b du paragraphe 1 du
présent article n’aient pas réussi a corriger, ou
ne paraissent pas pouvoir corriger, la situation
qui laisse a désirer. L’embargo peut étre imposé
soit pour une période déterminée soit jusqu’a ce
que la situation dans le pays ou le territoire
intéressé donne satisfaction au Comité. Le Comité
doit aussitot notifier sa décision a I’Etat intéressé
et au Secrétaire général. La décision du Comité
doit étre confidentielle et, sauf si une disposition
du présent article ne s’y oppose expressément, ne
doit pas étre révélée jusqu’a ce qu’il soit établi,
conformément au point i de I’alinéa ¢ du para-
graphe 3 du présent article que I’embargo doit
entrer en vigueur.

b) Appel

i) Un Etat qui a fait I’objet d’une décision d’em-
bargo obligatoire peut, dans un délai de trente
jours a compter de la date de réception par lui
de cette décision, faire confidentiellement con-
naitre par écrit au Secrétaire général son inten-
tion de faire appel et peut indiquer par écrit

dans un nouveau délai de trente jours les raisons
de son appel;

ii) Le Secrétaire général doit, au moment de I’en-
trée en vigueur du présent Protocole, demander
au Président de la Cour internationale de Justice
de nommer une Commission d’appel de trois
membres et de deux membres suppléants qui, par
leur compétence, leur impartialité et leur désin-
téressement, mériteront la confiance générale. Si
le Président de la Cour internationale de Justice
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informe le Secrétaire général qu’il n’est pas en
mesure de procéder a cette nomination ou sl
n’y procéde pas dans les deux mois qui suivent la
date a laquelle il a recu la demande a cet effet,
le Secrétaire général doit procéder i cette nomina-
tion. Le mandat des membres de la Commission
d’appel est de cinq ans et est renouvelable. Les
membres ne doivent, conformément aux disposi-
tions qui seront prises par le Secrétaire général,
recevoir une rémunération que pour la durée
des sessions de la Commission d’appel;

iii) La procédure définie au point ii de I’alinéa b
du présent paragraphe s’applique aux désigna-
tions visant & pourvoir aux siéges vacants au sein
de la Commission d’appel;

iv) Le Secrétaire général doit communiquer au
Comité des copies de la notification écrite et de
I’exposé des raisons de I’appel prévu au point i
de I’alinéa b du présent paragraphe et prendre
promptement les dispositions en vue d’une réu-
nion de la Commission d’appel, afin que celle-ci
entende I’appel et statue sur lui. Il doit également
prendre toutes dispositions utiles en vue du tra-
vail de la Commission d’appel et fournir aux
membres de la Commission d’appel des copies de
la décision du Comité, des communications men-
tionnées au point i de I’alinéa b du présent para-
graphe, de la réponse du Comité si elle est dispo-
nible, et de tous autres documents pertinents;

v) La Commission d’appel adopte son propre régle-
ment intérieur;

vi) L’Etat requérant et le Comité sont autorisés a
faire des déclarations devant la Commission
d’appel avant qu’une décision soit prise par
celle-ci;

vii) La Commission d’appel peut maintenir, modi-
fier ou annuler la décision d’embargo prise par
le Comité. La décision de la Commission d’appel
est définitive et obligatoire et doit étre communi-
quée sans délai au Secrétaire général ;

viii) Le Secrétaire général doit communiquer a
I’Etat requérant et au Comité la décision de la
Commission d’appel;

ix) Si I’Etat requérant retire son appel, le Secré-
taire général doit notifier ce retrait a la Commis-
sion d’appel et au Comité.

c) Application de Pembargo

i) L’embargo imposé en vertu de I’alinéa a du
présent paragraphe doit entrer en vigueur
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soixante jours aprés la date de la décision du
Comité, a2 moins que la notification d’un appel
ne parvienne dans les conditions fixées au point i
de I’alinéa b du présent paragraphe. Dans ce cas,
Pembargo doit entrer en vigueur trente jours
aprés le retrait de I'appel ou aprés la date a
laquelle la Commission d’appel a pris une déci-
sion confirmant I’embargo en tout ou en partie;

ii) Dés que, conformément aux dispositions du
point i de I’alinéa ¢ du présent paragraphe, il est
établi que I’embargo doit entrer en vigueur, le
Comité doit adresser a toutes les Parties notifica-
tion des conditions de ’embargo auxquelles les
Parties doivent se conformer.

4. Garanties de procédure

a) Les décisions prises par le Comité en vertu du
présent article doivent I’étre a la majorité de tous les
membres composant le Comité.

b) L’Etat intéressé est autorisé a faire, par l'in-
termédiaire de son représentant, une déclaration
devant le Comité, avant qu’une décision soit prise
en vertu du présent article.

c¢) Sile Comité publie une décision prise en vertu
du présent article, ou tout renseignement s’y rappor-
tant, il doit également publier les vues du gouverne-
ment intéressé, si ce gouvernement en fait la
demande. Si la décision du Comité n’est pas una-
nime, ’opinion de la minorité doit étre exposée.

ArTICLE 13

Application universelle

Les mesures visées au présent chapitre peuvent
également, dans la mesure du possible, étre prises
par le Comité a 1’égard d’Etats qui ne sont pas
Parties au présent Protocole et a I’égard des terri-
toires auxquels le présent Protocole ne s’applique
pas en vertu de Darticle 20.

CHAPITRE V
CLAUSES FINALES

ARTICLE 14

Mesures d’application

Les Parties s’engagent a prendre toutes mesures
législatives, réglementaires ou administratives de



nature a rendre pleinement effectives les disposi-
tions du présent Protocole.

ArTICLE 15
Différends

1. Les Parties reconnaissent expressément que
la Cour internationale de Justice est compétente
pour régler les différends concernant le présent
Protocole.

2. A moins que les Parties en cause ne décident
d’un autre mode de réglement, tout différend qui
viendrait i s’élever entre les Parties au sujet de
Pinterprétation ou de I’exécution du présent Pro-
tocole sera soumis pour réglement a la Cour inter-
nationale de Justice sur la demande de I'une quel-
conque des Parties au différend.

ARTICLE 16
Signature

Le présent Protocole, dont les textes anglais,
chinois, espagnol, francais et russe font également
foi, est ouvert jusqu’au 31 décembre 1953 a la
signature de tout Etat Membre de 1’Organisation
des Nations Unies et de tout Etat non membre
invité, conformément aux instructions données par
le Conseil, a participer aux travaux de la Conférence
qui a établi le présent Protocole, et de tout autre
Etat auquel le Secrétaire général, a 1a demande du
Conseil, aura fait parvenir un exemplaire du pré-
sent Protocole.

ARTICLE 17
Ratification

Le présent Protocole doit &tre ratifié. Les instru-
ments de ratification doivent étre déposés auprés
du Secrétaire général.

ArTICLE 18
Adhésion

Le présent Protocole sera ouvert a I’adhésion de
tout Etat Membre de 1’Organisation des Nations
Unies ou de tout Etat non membre désigné a I’article
16, ou de tout autre Etat non membre auquel le
Secrétaire général aura envoyé un exemplaire du
présent Protocole a2 la demande du Conseil. Les
instruments d’adhésion doivent étre déposés auprés
du Secrétaire général.

ArTICLE 19

Dispositions transitoires

1. A titre transitoire, toute Partie peut, & condi-
tion d’avoir fait une déclaration expresse a cet effet
au moment de sa signature ou du dépdt de son ins-
trument de ratification ou d’adhésion, autoriser:

a) L’usage de 'opium sur 'un quelconque de
ses territoires pour des besoins quasi médicaux;

b) La production, I’importation ou ’exportation
de I'opium pour de tels besoins en provenance ou a
destination de tout Etat ou territoire désigné au
moment de la déclaration prévue ci-dessus, a
condition:

i) Que I'usage, I'importation ou P’exportation de
Popium pour ces besoins aient été a la date
du ler janvier 1950 traditionnel sur le terri-
toire pour lequel la déclaration est faite et
qu’ils aient été autorisés a cette date;

ii) Qu’aucune exportation ne soit autorisée vers
un Etat qui n’est pas partie au présent Proto-
cole;

ili) Que la Partie s’engage a abolir, dans un délai
déterminé qui doit étre stipulé par elle au
moment de la déclaration et qui ne doit en
aucun cas dépasser quinze ans aprés la date de
la mise en vigueur du présent Protocole,
I"usage, la production, I'importation et I’expor-
tation de lopium pour des besoins quasi
médicaux.

2. Toute Partie qui a fait une déclaration confor-
mément au paragraphe 1 du présent article est auto-
risée, dans le délai visé au point iii de I’alinéa b
dudit paragraphe, a détenir chaque année, en plus
des stocks maximums prévus a ’article 5, des stocks
égaux aux quantités consommées pour des besoins
quasi médicaux au cours des deux années qui
précédent.

3. Toute Partie peut également, a titre transitoire
et A condition d’avoir fait une déclaration expresse
a cet effet au moment de sa signature ou du dépét
de son instrument de ratification ou d’adhésion,
permettre de fumer 'opium aux opiomanes agés
au moins de vingt et un ans qui ont été immatriculés
a cet effet au 30 septembre 1953 par les autorités
compétentes, sous réserve qu’a la date du ler janvier
1950, l'usage de fumer l'opium ait été autorisé
par la Partie intéressée.
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4. Toute Partie qui fait usage des dispositions
transitoires prévues au présent article doit:

a) Inclure dans le rapport annuel qu’elle doit
adresser au Secrétaire général, conformément a
Particle 10, un exposé des progrés accomplis au
cours de I’année précédente en vue de rendre effec-
tive I’abolition de l’usage, de la production, de
I'importation ou de I’exportation de I'opium pour
des besoins quasi médicaux et de 'opium a fumer;

b) Présenter séparément, en ce qui concerne
I’opium utilisé, importé, exporté et détenu pour les
besoins quasi médicaux, et pour I’opium détenu ou
utilisé pour étre fumé, telles évaluations et statis-
tiques qui doivent étre fournies aux termes des
articles 8 et 9 du présent Protocole.

5. a) Si une Partie qui invoque les dispositions
transitoires du présent article ne fournit pas:

i) Le rapport visé a I’alinéa a du paragraphe 4
dans les six mois suivant I’expiration de ’année
a laquelle se rapportent les renseignements
qu’il contient,

ii) Les statistiques visées a 1’alinéa b du para-
graphe 4, dans les trois mois suivant la date a

laquelle elles doivent étre fournies, conformé-
ment a ’article 9,

iii) Les évaluations visées a I’alinéa b du para-
graphe 4, dans les trois mois suivant la date
fixée a ce sujet par le Comité, conformément
a Darticle 8,

le Comité ou le Secrétaire général, selon le cas,
doit adresser a la Partie intéressée une communica-
tion indiquant son retard, et lui demander de
fournir ces renseignements dans les trois mois qui
suivent la réception de cette communication.

b) Si une Partie ne se conforme pas, dans le
délai indiqué ci-dessus, a2 la demande du Comité
ou du Secrétaire général, les dispositions transi-
toires autorisées par cet article ne doivent plus, a
Pexpiration de ce délai, s’appliquer i cette Partie.

ArTICLE 20

Clause d’application territoriale

Le présent Protocole s’applique i tous les terri-
toires non autonomes, sous tutelle, coloniaux et
autres territoires non métropolitains qu’une Partie
représente sur le plan international, sauf 13 ou le
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consentement préalable d’un territoire non métro-
politain est nécessaire soit en vertu de la constitu-
tion de la Partie ou du territoire non métropolitain,
soit en raison de I'usage. Dans ce cas, la Partie doit
s’efforcer d’obtenir dans le plus bref délai le consen-
tement du territoire non métropolitain qui est
nécessaire et, lorsque ce consentement a été obtenu,
la Partie doit le notifier au Secrétaire général. Dés
la date de la réception par le Secrétaire général de
cette notification, le présent Protocole s’applique
au territoire ou aux territoires désignés par celle-ci.
Dans les cas ou le consentement préalable du terri-
toire non métropolitain n’est pas nécessaire, la
Partie intéressée doit, au moment de la signature
ou de la ratification du présent Protocole, ou encore
de I’adhésion au présent Protocole, déclarer le ou
les territoires non métropolitains auxquels le pré-
sent Protocole s’applique.

ARTICLE 21

Entrée en vigueur

1. Le présent Protocole entrera en vigueur le
trentiéme jour qui suivra le jour du dépét des
instruments de ratification ou d’adhésion d’au
moins vingt-cinq Etats, dont au moins trois des
Etats producteurs indiqués a 1’alinéa a du para-
graphe 2 de I'article 6 et au moins trois des Etats
fabricants ci-aprés: République fédérale d’Alle-
magne, Belgique, Etats-Unis d’Amérique, France,
Italie, Japon, Pays-Bas, Royaume-Uni de Grande-
Bretagne et d’Irlande du Nord et Suisse.

2. Pour tout Etat qui dépose I'instrument de
ratification ou d’adhésion postérieurement au dépét
des instruments nécessaires i ’entrée en vigueur
du présent Protocole conformément au paragraphe
1 du présent article, le Protocole entrera en vigueur
le trentiéme jour qui suivre la date a laquelle ’Etat
en question aura déposé cet instrument.

ARTICLE 22

Revision

1. Toute Partie peut, & tout moment, demander
la revision du présent Protocole, par une notifica-
tion adressée au Secrétaire général.

2. Le Conseil, aprés avoir consulté la Commission,
doit recommander les mesures i prendre 2 la suite
de cette demande.



ArTICLE 23
Dénonciation

1. A Yexpiration d’une période de cing années
a compter de I’entrée en vigueur du présent Proto-
cole, chaque Partie pourra, par le dép6t auprés du
Secrétaire général d’un instrument écrit, dénoncer
le présent Protocole.

2. La dénonciation visée au paragraphe 1 du
présent article prend effet le ler janvier de la
premiére année qui suit la date a laquelle cette
dénonciation a été regu par le Secrétaire général.

ARTICLE 24
Expiration

Le présent Protocole cesse d’étre en vigueur si,
par suite de dénonciations notifiées en application
de I'article 23, la liste des Parties n’est plus con-
forme a toutes les conditions établies i I’article 21.

ARTICLE 25

Réserves

Exception faite pour ce qui est expressément
prévu a D’article 19 relativement aux déclarations
permises par cet article, et dans la mesure ou le
permet D’article 20 en ce qui concerne I’application
territoriale, aucune Partie n’a le droit de formuler
de réserve relativement a 'une quelconque des
dispositions du présent Protocole.

ARTICLE 26

Notifications du Secrétaire général

Le Secrétaire général notifie & tous les Etats
Membres de 1’Organisation des Nations Unies et
aux autres Etats visés aux articles 16 et 18:

a) Les signatures apposées au présent Protocole
a l'issue de la Conférence des Nations Unies sur
I'opium et le dépot des instruments de ratification
et d’adhésion conformément aux articles 16, 17
et 18;

b) Tout territoire qui, conformément i D’article
20, a été porté par I’Etat qui le représente sur le
plan international, sur la liste des territoires
auxquels s’applique le présent Protocole;

¢) La date a laquelle le présent Protocole entre
en vigueur conformément a l’article 21;

d) Les déclarations et les notifications faites con-
formément aux dispositions transitoires prévues a
I’article 19, les dates auxquelles elles prennent fin
et cessent d’avoir effet;

e) Les dénonciations faites conformément a
Particle 23;

f) Les demandes de revision du présent Proto-
cole présentées conformément a I’article 22;

g) La date a partir de laquelles le présent Proto-
cole cesse d’étre en vigueur conformément a I'ar-
ticle 24.

Le présent Protocole, dont les textes anglais,
chinois, espagnol, francais et russe feront également
foi, sera déposé auprés du Secrétaire général de
I’Organisation des Nations Unies. Le Secrétaire
général de 1’Organisation des Nations Unies trans-
mettra une copie certifiée conforme dudit Protocole
3 tous les Etats Membres de 1'Organisation des
Nations Unies et a tous les autres Etats visés aux
articles 16 et 18 du Protocole.

EN For1 pE Quol, les soussignés diment autorisés,
ont signé le présent Protocole en un exemplaire
unique, au nom de leurs gouvernements respectifs.

Farr a New-York, le vingt-trois juin mil neuf cent
cinquante-trois.
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PACTEHUS MAKA, IPOU3BOACTBA OIHYMA,
MEERAYHAPOIHOM 1 OLTOBOM TOPI'OBJIM UM
A ET'0 YIIOTPEBJEHUSA
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IIPOTOKOJ OB OTPAHUYEHUU U PETJIAMEHTAIIMHU KYJbTHBHUPOBAHUS
PACTEHUSA MAKA, ITPOU3BOJICTBA OIIUYMA, MEXKIYHAPOJHOM U OIITOBOM TOPTOBJIN MM
" ETI'0 YIIOTPEBJEHHUSI

OPEAMBY.IA

Ipeucnoanennsie pewusmocmy TPOTOIKATH CBOX
YCHIHA 110 6ophle ¢ HapKoMaEHWeil W He3aKOHHHM 060-
POTOM HADKOTHKOB I CO3HABASA, 9TO TOJLKO IPH TECHOM
COTPYRHHYECTBe MexIy BceMm L'oCyJapCTBaMH STH
YCHJIHSA MOTYT IIPHBECTH K JKeJJaeMHM pe3yJbTaTaM,

NAMAMYA, 9TO LEJIHN PAL MEKTYHAPOTHHX AKTOB
OHJI HaIpaBJIeH Ha PAa3BHTHE NEHCTBHTEJHHOM CHCTE-
MH KOHTPOJIA HaJ HAPKOTAKAMH, H JBHKHMEHE JKeJa-
HHAEM YCHJIHUTH BTOT KOHTPOJIb KAK B HAIIMOHAJBHOM,
TaK U B MeXIYHAPOTHOM ILJIaHE,

NPUHUMASR 60 SHUMAHUE, OTHAKO, HEOOXOTHMOCTh
OTPAEMYUTh MeTUIMHCKUMU W HAYYHEIMHA IOTPEeGHO-
CTAMH H PErJIAMEeHTHPOBAThH IIPOU3BOACTBO CHIPHX Ma-
TePHAJIOB, M3 KOTOPHX TI0JYJal0TCH HATYPAJbHEE Hap-
KOTHYEeCKHe JeKapCTBa, W CO3HABAA, 9T0 HamGoJee
CPOYHHMH IIPO6JIEMAMHA ABIATCA TPOOJIEeMH KOHTPO-
JiA HaJl Pa3Be/leHNeM MaKa W IPOH3BOLACTBOM OIIMYMA,

Hozosapusaiowuecs Cmopons,

pewue 33KJIIOYATh JJIs STHX Ledeit IIporoxod,

CO2AACUAUCS O HUMKECIETYIONeM:

TJIABA I
QIHPENEJEHNA
Cratpa 1

Onpedesenus

ITockoJpKy B OTAEJBHEX CHAydYadX OIpeNeJdeHHO He
YKa3aHo HHOe HJIH, U3 KROHTEKCTa HEe BUAHO 00paTHOE,
TIOMEeIlcHHEE HH/Ke OTPeNeJIeHHA OTHOCATCA KO BCEM
IIOCTAHOBJICHHAM HacTosuiero IIporoxosa.:

«KouBenIus 1925 roga» 0603HAYAET MEMKIAYHAPON-
Hyi0 KoRBeRIHIO 10 Oy MY, IIOAIHCAHEYD B JHeHeBe
19 ¢espays 1925 roga, ¢ UBMEHEHASAMH, BHECEHHEIMH
B Hee IIporokoaoM ot 11 mexaGps 1946 roma;

«KomBeruus 1931 roma» o6o3madaer KomHBeHIMIO
00 OrpaHUYCHHH IIPOI3BOACTBA II O peraaMeHTalmi
pacnpegeJeEdsa HAPKOTUIECKUX CPENCTB, MOANMHCAH-
Hylo B JHemeBe 13 mwoas 1931 ropma, ¢ H3MeHCHHA-
MH, BHeCeHHHMH B Hee IIpoTorosoM or 11 pmeka6ps
1946 roma;
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«KommreT» 0603HaYaeT IlocTOAHEHA 1eHTPAJbHHY
KOMHUTET, CO3JQHHHH Ha ocHoBamuu crateu 19 Kom-
BeHUMU 1925 ropna;

«KoHTpoabBEI opram» o6o3Hadaer KonTpodabubiil
Opr'aH, CO3MAHHHHA Ha OCHOBAHWE cTaThH 5 Komperiimm
1931 ropa;

«KoMuccrsa» o6o3HadaeT KoMmECCHIO IO HADKOTH-
9eCKHAM CpeJcTBaM OKOHOMWIecKoro m COIHMAJIbHOTO
Cosera Oprammsanmm O6pequEeEEHX Hauwmh,

«Coser» o6osHagaeT OxoHOMEmIeckrmd m ConmaJs-
muit Coser Opranmsauuu O6benuHeHHHX Hammii;

«Temepaapanii CekpeTapb» 0603Hadaer I'eHepaJs-
Horo Cekperaps Oprammsanymn O6be uEeHHEX Halimit,

«Mar» o6osHauaeT pacTeEHme Papaver somnife-
rum L. ¥ BeAkmit Apyroit Bupy Papaver, MOUyHIUH
GHTh HCIIOJH30BAHHHM [J1 HOOHBAHEAA ONHYMa;

«MaxoBasd coaoMay 0003Ha4aeT BCe YaCTH CKOLIEH-
HOro Maka (KpoMe CeMsH), B3 KOTODHX MOryT GHTh
M3BJIERACMEl HAPKOTHRY;

«OnmyM» 0603HaYaeT CBepPHYBUIMHCA COK MaKa B
KAKOM GH TO HH GHJIO BHJE, BKIIOYAdA OIMKYM-CHpeL,
METUIMHCKAN OIIMyM M ONHYM [Jf KYpeHHud, HO 33
HCKJIIOYeHAEeM IaJIeHOBHX IIpenapaToB;

«IIpousBoACcTBO» 0GO3HAYAET Da3Be/leHHe MAakKa B
ueasx c6opa OMUyMa,;

«Craafickue 3amacH» 0603HAYAT ofllee KoJahIe-
CTBO ONHYMAa, 3aKOHHO HMEIOIIErocd Ha TEPPHTOPHHA
INAHHOPO T'OCY/lapCTBa, 33 UCKJIOYCHHEM 1) OHHyMa,
HAMEIOIIErocss Ha PYKax y DPOSHHYHHX alTeKaped #
yIpesgeHuN WM Yy CBeAYIIHX JHI IIPH 3aKOHHOM
OCYILECTBJICHUH HMH JIeYeOHHX HJIH HAYYHHX (QyHK-
Iy u 2) onmmyMa, IPUHAJIESKAIIEr0 IIPABUTEJILCTBY
STOr0 roCyJapcTBA WJIHM HAXOAAIIEroCAd IION ero KOH-
TPOJEM M TPEAHA3HAYEHHOI0 AJIA BOGHHHX IieJeH;

«Teppuropuda> o003Ha4aeT Jo6y1 YacTh AAHHOIO
roCyAapCTBa, TPaKTyeMylo Kak OT/eJbHAs eNUHHLA
IpHu IIPHMEHeHHMH CHCTEMHB BBOSHHX CBUIETEJLCTB H
BHBO3HHIX paspelleHuil, npemycMoTpeRHo# KoHBeH-
mie# 1925 roga;

«BHB03» H «BB03» 0003HAYAIOT, B UX COOTBETCTBY-
OIIMX 3HAYCHUAX, (PAKTHYECKYI0 Ilepefjady ONEYyMa
OT OfIHOI'0 T'OCYAAPCTBA APYLoMY TOCYAApCTBY HJIHA C
OfHOM TEPPHTOPHH HA IPYLYI0 TEPPHTOPHIO TOTO JKe
caMoro rocynapcrsa.



TJIABA II

PETJIAMEHTAOHA IPOH3BOJACTBA
H YUOOTPEBJEHHA OLIHYMA
U TOProBJH HM

Cratea 2

Ynompebaenue onuyma

CTopoHH 0643y10TCA OrPaEAYATH YIOTpeGJeHHe
OTIAYMa MCKIIATENBHO MEIUIIMHCKUMA U BayYHHIMHA
HOTPEeGHOCTAMH.

CraTtpa 3

Konmpoas 6 I'ocydapcmeax, npou3eodfauur onuym

B nensx KOHTPOJHPOBABHS IPOH3BOACTBA H YIIO-
Tpe6JieHnd ONMyMa, & TaKie TOPIOBJIH MM:

1. Beakoe I'ocynapcTBo, IPOE3BOAANIEE OIIAYM, CO-
37]a€T, €CJIH OHO 9TOr0 yske papblle He CAeJaJtio, H
COIOEPKHT OJHO HMJHM HECKOJbKO IIPABUTEJECTBEHEHX
610po (06o3madaeMHX B AaJbHeHIIeM B HacToAmed
cTaThe TepMHHOM «DBiopo») AnA BHIOJHEHHS (YHK-
Ui, BO3JIOKEHHKX HA, HEr0 MJF Ha HAX B HACTOAIIEH
craThe. OYHKIAN, IPEAYCMOTPEHHNE B I[yHKTaX 2 H 6
HACTOSILEH CTATHH, BHIIOJHAOTCA eTUEHM Biopo, ecim
9T0 AolrycraeTcsa KoHCTHTyHHe#d 3aWHTepPECOBAHHOIO
Tocynmapcrsa.

2. IIpou3BOfCTBO JOJHHO OHTH OTPAHHIEHO DPaHo-
HaMH, YRa3aHHHMA BIOp0 WM ADYTHMH KOMIIETEHT-
HHIMH IIDaBHTEJbCTBEHHEIMH OpPraHAMH.

3. SaHmEMaTbCcA TIPOHM3BOACTBOM GyZeT PpaspereHo
TOJBKO 3eMJIe/IelbliaM, HMeOIUM JHLEHsHI0 0T Biopo
HJIM JTPYIHX KOMIIETEHTHHX IIPABHTEJBCTBEHHHX OD-
TaHOB.

4. Beakafd JAIEHSHA MOJIKHS TOYHO OIPENENATh
IJIONIA/b, Ha KOTOPOH paspemiaeTcs pasBefeHre MaKa.

5. OT Bcex 3eMJefiesIbLIEB, PA3BONAIMX MaK, GyAeT
Tpe6oBaThCs, YTOOH OHU cAaBaJi Biopo Bech cBoit c6op
onmyMa. Biopo IOKYIIaeT ypokaid oNMyMa W HACKOJb-
KO BO3MOJKHO CKOpee BCTynaeT B (paKTHIecKoe BJa-
JEeHNe WM.

6. Biopo mim [ApyrHe KOMIIETEHTHHE IPABUTEJb-
CTBEHHEle OPraHH GyIyT WMeTh HCKJIIOYATEJbHOE IPa-
BO BBO3HTH U BHBO3UTH OTAYM, BECTH OIITOBYI0 TOPIOB-
JI0 UM X JIepiKaT CKIAJCKHAE 3alacH OIAyMa KpPoMe
TeX, KOTOpPHe HaXOAATCA Ha DPYKax y (aCGpUKaHTOB,
MMEIIUX Pa3pellleHde Ha W3TOTOBJEHHE AJKAJOHLOB
H3 OMHyMa. ‘

7. Hmaro, cka3aHHOE B HACTOAIIEH craThe, He NOJ-
JKHO CUHTATHCA KAK HAHOCAIIEe yIIep6 pamee IpH-
HATHM Ha ce0d KaroH-um6ynp CropoHoit 06sS3aTelb-
CTBAM HJIH 3aKOHAM, H3IAHHHM €0 B COOTBETCTBHH C

cyuecTBylomuMy KOHBeHIUAMY, OTHOCANEMACH K
KOHTDOJIIO HaJ pasBeficHAeM MAKa.

Cratsg 4

Konwmpoas nad wysemypos maxa, npednasnavennoil
08 yenaelt, unvx 4em npou3godcmeo onuyMa

Besaras Cropora, KOTOpas paspemiaeT DasBejeHre
H HCI0JIb30BAHME MAKA NI IeJiel, HARX 4eM IIPOH3-
BOZCTBO OIIyMa, e3pa3MIH0 Pa3pemmaeT JIH OHa HJH
HEeT TPOH3BOICTBO OIHYMa, 06A3yeTCs:

4) MW3NATh BCe TaKHhe 3aKOHH HJIH IIOCTAaHOBJICHUSA,
KOTOpHE Heo6X0JAMH, JaGH 00eCIedHTb,

I) 4To OIIEYM He JJOOHBAETCA U3 PACTEHHHA MaKa,
P23BOIUMHIX [/ 1ieJleli HHHX, 9eM IIPOH3BO/-
CTBO OIAYMa; K

II) 9TO H3roTOBJICHHEe HAPKOTHYECKHX BEIIECTB
W3 MaKOBOH COJIOMH HajJlekalne KOHTDOJH-
pyercd,

b) coobmaTs I'enepanabroMy CeKpeTapio TEKCT BCeX
38KOHOB MJH II0CTAHOBJIEHWH, M3TAHHKX C 3TOH 1eJIbI0;
"

¢) coo6maTth exerofHo KoMmTeTy, B yCTaHOBJIEH-
HHI UM CPOK, CTATHCTHIECKHE CBEICHUSA OTHOCHTEIIb-
HO MAaKOBOH COJIOMH, BBe3€HHOH WJHM BHBE3CHHON JIJIA
KaKo# OB TO HE GHJIO I[eJH B TeYeHHE IPeAHAYLIero
rofa.

CraTpa 5

Oepanuvenue CEAAOCKUT 3aNaco8

B nenax orpapmueHus KoJHdecTBa IIPOH3BOAUMOIO
B MHApE ONMHYyMa MEeTANVHCKAMH M HAYYHHIME IOTPEO-
HOCTAMH:

1. CTOpoHH PperJaMeHRTHPYIOT IIPOM3BOACTBO, BH-
BO3 ¥ BBO3 OIIMyMa TAKUM 06pa3oM, YTOOH 0GECIEIHTS,

' 4T0 CKJIAJCKHE 3aIacH, HMeolImeci y KaKoH-am6o

CropoHH, He 6yIZyT B Jio6oM rony Ha 31 mexalps
MPEBHMIATH CJAERYIOUIAX KOJAIECTB:

a) B CJydYae OHOI0 W3 MPOM3BOAAMMX ommyM Io-
CYIapCTB, NEePeYNCIeHEHX B HOATYHKTEe a IYHKTa 2
CTaThM 6, — BCe KOJHYECTBO ONAYMa, BHBE3CHHOE
aTAM ['oCyZapcTBOM AJS MEJUIMHCKAX H HAYIHHX
IeJiefl, @ KOJHIECTBO ONHYMa, ACII0JIb30BRHEOE B IIpe-
nexax 3Toro I'ocyAapCTBa MJIA H3rOTOBJIEHHSA AJIKAJION-
JOB B TedeHHe JIOGHX JBYX JieT, TJIIC NOJOBUH] KO-
JIM9eCTBA HCIIOJIB30BAHHOIO JIJIA H3rOTOBJIEHHS 2JIKa-
JIONJI0B ¥ BEIBE3EHHOT'0 B JIO60M ADYIOM I'OLY, IO BH-
6opy sro#i CTOpDOHH, NPH YCJOBUH, YTO BHGDAHHHE
TaKAM 00pa30oM IOAH HE OJIKHE BRJIOYATH KAKOH-
Jmu6o rox paHee 1 sgmBaps 1946 ropa. Besakas Takas
CropoHa 6yaeT HMeTh IIPaBo BHOMPATH PA3HHE IIePHO-
OB LIS ACYMCJIEHHUS KOJUIECTB BHBE3EHHHX, C ONHOM
CTOPOHH, ¥ KOJHYIECTB HUCIIOJL30BAHHHX, C ,IIpyI‘Oﬁ;



b) B caydae nw6oii CTOpPOHE, KpOMe YKa3aHHHX
B HMOJJYHKTE @ HACTOALICTO ITYHKTA, KOTOpasd, ¢ y4e-
TOM 1ocTaHoBNIeEEH Kompemnmui 1925 m 1931 rr.,
DOCKOJBbKY OHM ITPUMEHHUMH K 3Toit CTOopoHE, paspe-
LIaeT M3rOTOBJEHHE AJKaJOMAOB ONUyMa — ee HOp-
MaJbHHE IOTPEGHOCTH 33 HABYXIOJUYHHH IIEPHOZ,.
PasMepH 95THX moTpe6HOCTEH ycramaBauBawTca Ko-
MHTETOM;

¢) B caydae BcAKo# nApyroii CTOpoHH — o6ImIee
KOJIMIECTBO OIHMyMa, IOTPE6JeHHOI0 el0 B TEUeHHE
IPeAHAYIIAX HATH JeT.

2. a) Ecam ommo u3 mpomsBopammx onmyM I'ocy-
JapCTB, YKa3aHHHX B IOAMYHKTe ¢ ITyHKTa 1 HaCTO-
AIIeHd CTAThH, PEIIaeT IPEKPATHTS IIPOA3BOACTBO OIH-
yMa JJA BHB033 H JKeJaeT GHTh BHEKJIOYEHHHM H3
KaTeropus IIPoH3BofAmuUX omuyM I'ocyrapcTs, ycra-
HOBJIEHHOH H3 OCHOBRHMH TIOANYHKTa @ IIyHKTa 2
CTaTbE 6, OHO AOJIKHO CHEJIaTh B BTOM CMEICJIE 3a-
apiresre KoMHTeTy B MOMEHT HACTYIJIEHHS CDOKA
Ooxaiiiedi rofoBod HOTH(HKAIWH, COIVIACHO IIOA-
OYHEKTY b IIyHKTa 3 HacTodAmie#d crathd. Beakas Cro-
POHa, C MOMEHTa TAKOro 3afdBJICHAA, HE DPacCMaTpH-
BaeTcA GoJbllle AJA Liedeil Hacroamiero IIporokoia
T'ocymapcrBoM, yIIOMAHYTHM B TONIYHKTE @ ITYHKTS 2
CTaThH 6, ¥ He MOXXeT OHTb BHOBb BKJIKYEHO B 3TY
rareropuio. Ilo mosydenmn Takoro sasBieEma Komm-
TeT BKJIOYaeT 3aHHTEepecoBaHHOe I'0CyHapCTBO, B 3a-
BHCHMOCTH OT CJIydJaf, B KaTeropHIO, YKa3aHHYH B
DOANYHKTE b WM B NOMIYHKTE ¢ TyHKTa 1 HacToAlIeH
CTAaThH M YBEIOMJAET O TOM BCEX APYTHX YYACTHHKOB
racrosimero IIpotokoaa. Jis nacrosuiero IIpoToxoa
BCAKOE TAKOI'0 PO/ia H3MEeHEeHHWe KaTerOPHH CTAHOBHTCH
IeHCTBATEJLEHM B lieHb Horadukanan KoMmreron;

b) mpouexypa, HaM0KEeHHAS B MOAIYHKTE @ HACTO-
AIIEero IYHKTA, IPAMEHAETCA TaKi#e M B OTHOIICHAH
BCAKOI'0 3afBJIEHHUSA CO CTOPOHH J060# CTOPOHH, xe-
JAaIeil OHTh MepeHeCeHHOH W3 KaTeropHH, yKa3aH-
HOHX B NMOMIYHKTe b IyHKTa 1 HACTOAIIEH CTATHH, B
KaTeropHio, IpefyCMOTPEeHHYI0 B IOMIYEKTE ¢ ITyHK-
T8 1 HACTOAINEH CTAaThH, HJIH HA060POT, IPHYEM, Of-
HaKo, B 3THX ciy49aax CTOpoHA, 0 KOTOPOH HAET peds,
MOXMeT, 0 ee IIpochGe, GHTH BHOBb BKJIIOYEHA B CBOIO
IIPEKHIOD KaTeropwio.

3. a) KommaecTsa onmmyMa, yKasaHEHE B MOAITYHK-
TaX a H ¢ IIYHKTa 1 HaCTOAUIEH CTATHH, HCIACIAIOTCS
Ha OCHOBAHHH CTATHCTHYCCKHX JAHHHX, YCTAHOBJEH-
HHX KOMATETOM B CBOMX I'OJI0BHX [JOKJIAJaX, BEIIOIAS
FaHHbIE 38 IIEPHON BPEMEHH, OKaHIMBaOMMica 31 fe-
Ka6ps MPeIBAYINEero rofa, oMy InKOBAHALE BIOCIEH-
CTBHH;

b) Beakas Cropona, K XOTOpPOl OTHOCHTCH TIO-
IMYHKT ¢ MJW b TMYHKTa 1 HACTOALIEH CTATHH, YBOIOM-
asieT KoMUTET exero/ino, B 3aBUCAMOCTH OT CJIydad, 0
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I) mepHojgax BpeMeHH, KOTOpHe OHa BHOpaJa B
COOTBETCTBAM C IIOJIIYHKTOM @ ITYHKTa 1 Ha-
CTOAIIEH CTAThH, HJIH O

II) KOJHYECTBe ONHYyMa, KOTOPOe OHA JKeJaer,
9TOGH OHO CIUTAJIOCH €€ HOPMaJbHOU II0TPes-
HOCTBIO JJIfi ompepeseHus KoMHTETOM B Co-
OTBETCTBHM C IIONI[YHKTOM b ITyHKTa 1 Ha-
CTOSAIIEH CTAThH;

¢) HoTH(HKAIMA, NPEeTyCMOTpeHHadA B IIPENHAY-
LIeM IOMIIYHKTe, OJKHA GHTH HoaydeHa KomMmrerom
He TI03[{HEE MEPBOr0 ABIyCTa rojia, IPe/IecTBY0IIero
JaTe, K KOTOPO# OHA OTHOCHTCH;

d) ecau CTopoHa, OT KOTOPOH Tpe6yercd IIPempo-
BOKJATh HOTH(QHKAI[HIO B COOTBETCTBHM C IIOAIIYHK-
TOM b HACTOAIIEro I[yHKTa, HE CAeJaeT STOr0 B CPOK,
Komurer, He Hapymas IOCTAHOBJICHHH CJEXYIOIIEr0
MOMITYHKTa, IIPHMeT AaHHHE, COfIepiKalfHecd B IO-
cJemHel oTHocALle#ca cofa HoTAGukarma sToi CTo-
poun. Ecim, ograxo, KoMHTeT HHKOIZ2 HE IIOJY9aJ
COOTBETCTBYIOIlell HOTH(UKAIMM OT 3aHHTEPECOBAH-
HoH CTOpOHH, OH, 663 HOBOH KOHCYJBTallFA C SToH
CropoHO#, HO ¢ JIOJKHHM yIeToM HMeIIeHca B ero
pacropsskendd mRGopManyy, ejel Racroamero Ilpo-
TOKOJIA M HHTepecoB yka3aHHO# CTOpDOHH, B 3aBHCH-
MOCTH OT CJIydad, Ju60

I) BHOEpeT IepHOLH BpPeMeHH, YKa3aHHHE B
MOMIyHKTe @ IIyHKTa 1 HACTOAINEH CTATHH,
JH60

II) ONpedeNAT HOPMAJbHHE IIOTPEGHOCTH, YKa-
3aHHHE B DOAMYHKTE b IIYHKTa 1 HacTodlleH
CTATbH;

e) ecan KoMHTeT IoJaydaeT HOTHOHKAIHAIO IOCJE
CPOKa, YCTaHOBJEHHOI'0 B IOMIYHKTE C HACTOSILEro
IYHKTa, OH MOXeT [eHCTBOBaTh, KaK €CJHM OH 3Ta
HoTHHKAAA OB IIOJYyYeHa BO-BpPEMd;

f) KoMuTeT exerofno yBeZOMJAeT:

I) kaxmayio CTOpoHY, YKa3aHHYIO B IOMIIYHKTE @
IIyHKTa 1 HACTOALLEH CTAaTbH, OTHOCHTEJHHO
TO/IOB, BHIGPAHHHX B COOTBETCTBHH C STHM
IOITYHKTOM HJX NONITYHKTaMA d H € IyHK-
Ta 3 HACTOAIMEH CTATHH;

1) raxpywo CTopoRy, YKa3aHHYIO B IOJIYHKTE b
IyHKTa 1 HAcTOAIIEH CTaThbH, 0 KOJHYECTBO
OIIIyMa, KOTOPOe OH CYHTaeT KaK IIPefiCTaB-
Jsgollee HOPMaJbHHE IIOTPeCHOCTH MaHHOH
CTOpOHEL B COOTBETCTBHM C YK23aHHHM IION-
ITYHKTOM;

g) KoMaTer mocuHiaeT HOTEQHKAIMM, YKa3aHHHE
B NIOANYHKTE f HACTOALIEro IIYHKTA, He IMo3THee 15 Je-
Ka6ps Trofid, MPeIIecTBYOIero jaTe, X KOTOPO# oT-
HOCATCA COJepIKaIMecas TaM JaHHHE.

4. a) B ormourermm T'ocynmapcTs, KOTOpble OyAYT
CropomaMu Racrosiero IIpoTokona B fieHL BCTyILIe-
HYSA ero B CHJIY, IOCTRHOBJICHAA ITyHKTa 1 HacToAmmen



CTaThbU CTAHOBATCS [JeHCTBUTeJbHHIMHU, HAYMHAA € 31
OeralpaA rofa, CJIEMYIONIEr0 33 TOAOM BCTYIJICHHS
ITporokoaa B cuiy;

b) B OTHOLIEHWH BCAROro Apyroro I'ocyAapersa mmo-
CTaHOBJIEHHA ITYHKTa 1 HACTOAIIeH CTAThH CTAHOBATCH
JeficTBUTeJILHHIME, HaudHad ¢ 31 mexalpd ropa, cie-
IyIollero 3a rofoM, B KOTOPOM O3Ha9€HHOE Tocyaap-
CTBO CTaHeT ydacTHHKOM IIpoTokoia.

5. a) Ecom KoMATer cudTaeT, 9T0 HAJMII0 AMEIOT-
¢ HCKJIIYHTEJbHEE 00CTOATEJbCTBA, OH MOMKET, Ha
YCIIOBHSAX, KOTOpPHEe 6YyAyT AM YKasaHH H H8 yCTAHOB-
JIEHHHH UM IIePHAOA BPEeMeHH, 0CBOOOAHTD TY HIHX JPY-
ryio CTOpOHY OT BHIOJHEHHA IIPETYCMOTPEHHHX B
IMyHKTe 1 HACTOAIIEH CTATHH TPEOOBAHHMH KACATEJBHO
MaKCHMaJbHOIO YPOBHA CKJISJCKHX 3aIaCOB OIAyMa;

b) eciau B MOMEHT BCTYILJIEHHSA B CHJIy HACTOAIIEr0
IIporokona kaxoe-HUOYIR H3 IIPOM3BOAAINMX ONAYM
TocynapcTB, 0 KOTOPDHX I'0BOpDHTCA B IONIIYHKTE @
IMYHKTa 2 CTaThH 6, Oy/AeT HMeTh CKIANCKHE 3aIacH
OIIAyMa B KOJHYECTBE, IPEBHINAIINEM MAKCHMAJbL-
HH# ypOBeHb, Pa3PELIeHHBHA IOMITYHKTOM @ IIYHKTS, 1
HacTosAnie# craThd, KoMATeT IIPHA IOJB30BAHAH CBOHM
MPaBOM YCMOTPEHHS JOJI’KEH CUUTATHCA C STHM (aK-
TOM, NaGH H36esaTh X03IUCTBEHHHX 3aTPYNHEHHH B
sToM I'ocyapcrse, KOTOpHE HACTYIIHJIH GH B Pe3yJb-
TaTe CJMIIKOM OHCTDPOr0 COKPAINCHHA CKJIAJACKAX 38-
1IACOB OIMAYMa, 710 MAKCHMAJbHOI0 YPOBHS, YCTAHOBJIEH-
HOT'O IOAMYHKTOM @ IYHKTa 1 HACTOAIIEH CTATHH.

Cratpga 6

Mencdyrapodnas mopeoas ONUYMOM

1. CropoHH 0643yI0TCA OI'DAEMYMTb BBO3 H BHBO3
OIIIyMa MCKJIIOYHTEJBHO MeIAHCKAME M HAYJHHMHA
LeJIAMH.

2. a) He mapymas mocTaHOBJIEHHH IIYHKTa 5 CT&-
ol 7, CTOpOHH He GYZyT paspellaTh BBO3 H BHBO3
onmyMa, KpoMe OIIAyMa, IPOU3BE/IeHHOI0 B OJJHOM M3
HWKecaexyomux Iocymapcrs, KOTopoe K MOMEHTY
BB03a HJIH BHB033, 0 KOTOPOM HAET pedb, 6YAET yIacT-
HAKOM Hacrofmero IlpoTokosa, a HMEHHO B:

Boarapau

Iperym

Nummm

Hpaxne

Cowse CoBercrEX
ColEaICTHYECKHX

Pecrry6imx

Typuum

IOrocnasmm

b) CropoHH He AOJKHEL paspemaTs BB03a OMHyMa
¢ TepprTOpHA JI06oro I'ocymapceTBa, He ABISOLIEI0CH
YJaCTHHKOM HACTOAMIEr0 IIPOTOROJI&.

3. HecMOTps Ha IIOCTAHOBJIEHHA MOMILYHKTA @ IIYHK-
Ta 2 HACTOAlIeH crarbi, Bcakasd CTOpDOHA MOMET, HC-
KJIIOYATEJBHO [ CBOEr0 BHYTPEeHHEr0 IOoTpe6JeHud,
paspeliaTb MeMTY CBOMMH TePPHTODHSAMH BBO3 H
BHBO3 OIHyMa, IIPOH3BEICHHOI0 HA OHOH H3 STHX
TEePPHTOPUHM B KOJMYECTBe, He IIPEBHINAINIEM €e I0-
ZOBOH IIOTpeGHOCTH.

4. CropoHH OyAYT HPUMEHATh K BB03Y M BHBO3Y
OIIAyM& CHCTEMY BBO3HHX CBH/ETEJBCTB W BHBO3HHX
paspellennii, IpefyCMOTPeHEYI0 B ryaBe V' KoHBeH-
umeE 1925 rofa, 3a HCRJIKNYEHAEM CTATHH 18 3TOH IJa-
BH. Bearasg Cropoma MoXeT, 0JHaK0, IIPHUMEHATEL B
OTHOLICHAHM CBOEro BHIBO3a K BBO3a OmAYMa GoJee
OTpaHWYATENbHHE YCJOBHSI, 9eM Te, KOTOpHE Tpe6y-
oresa ruaBoit V' KomBerimm 1925 ropa.

Crarpga 7

Hcnoav3osanue 3a0epiarnnozo onuymo

1. Ecim B Hacrodlled cTaThe HE YKasaHO HHOe,
BeCh ONHYM, 3aJlepP:KaHHHH BCJEACTBHe HE3aKOHHOI'O
060p0Ta, TOAJIEHKAT YHHITOKEHHIO.

2. Beaxaa CropoHa MoKeT, IeJIAKOM HJIA YaCTHY-
HO, IO/, IPaBUTEJLCTBEHHHIM KOHTDOJIeM Iepepado-
TaTh COfiepKaImuecs B 3aJePHaHHOM ONHyMe HAPKO-
THICCKHE BEIECTBA B BEH[ECTBA HEHAPKOTHIECKH®
HJIA OCTaBHThH 38, COO00H, IEJAKOM HJIH YaCTHIHO, STOT
ONUYM HJIM H3TOTOBJEHHHEe H3 HEr0 AJKAJIOHIH MAJA
MEMUIAHCKON0 HJIM HAYYHOT'0 HCIIOJIb30BAHHUS IIPABH-
TeJIbCTBOM HJIA IIOJ, €0 KOHTPOJIEM.

3. Beakoe npomspogsmee omayM I'ocymapceTso, 38a-
qameecsd B IIOAOYHKTEe @ IYHKTA 2 CTATHH 6 B SABJAIO-
ueecss Croporoit HacToswnero IIpoTokosa, MOMKeT II0-
TPeGJIATh B BLIBO3HTH 38JCP/KAHHEIH HA €ro TePPHTO-
pUH OOHYM HJH M3rOTOBJICHHHE H3 IOCJETHEro aJ-
KaJIOU]IH.

4. 3afiepKaHHHH OIHYM, B OTHONICHAM KOTOPOIO
GHJIO YCTAHOBJIEHO, 9YTO OH YKPafieH § IIPaBATEJBCTBY,
HJIA CO CKJAJa, HMEINero JHICH3HI0, MOXKET OHTb
BO3BPAILICH €ro 3aKOHHOMY BJIS/IEJIBILY.

5. CropoHa, KoTOpasd He PaspemiaeT HE IPOH3BOA-
CTBa OIIAYMAa, HY HU3TOTOBJIEHUS ONMIHHHX AJKAJOHMIO0B,
MoxKeT II0JayYdaTh oT KoMMTeTa paspemenne BHBECTH
B 00MeH 33 OIMUHEHE JIKAJOHAH HJIW JeKapCTBeHHHE
BeIlleCTBa, COJepsKalllie ONHAHHE AJKAJOHIH, HIH
INA LeJH H3BJNEYCHHS STHX AaJKAJOHAOB IJSA Co6-
CTBeHHHX MEIMIIMHCKAX MM HaYYHHX HmoTpeGHOCTei
maEHEOH CTOpOHH, OIpeeJeHHOe KOJMIECTBO 3aep-
JKAaHHOTO €e BIACTAMHM omEyMa Ha TeppmTopHd Cro-
POHE, H3TOTOBJIANINEH OMHAHHE AJKAJOMAH. Koim-
9eCTBO BHBE3EHHOI'0 TAKUM 00pa3oM OIMIYMa HE JOJIMK-
HO IIPEBHIIIATH ONHUAHKIH SKBUBAJICHT TOXOBHX MOTpPES-
HOCTe# 3aMHTEDECOBAHHOH BHBO3AIIeH CTODOHH, Kak
B (hopMe MEIHMIIHHCKOrO0 OHEYMa, Tak H B (opMe Je-

b



KApPCTBEHHHX BEIUECTB, COlEPHAKAIMX ONUYM MM ero
AJIKAJIOMIH;, BCAKWH HM3JIUIIEK IMONJIEKHT YHAYTOME-
HAIDO.

TJIABA 1III

CBEJAEHHA, UPE/CTABAAEMBIE
IIPABUHTEJFCTBAMHA

Crarpa 8

Hcuucaenus

1. Kasxpas CropoHa HOJKHA CHOCOG0M, AHAJIOIHY-
HEIM IIpeIyCMOTPEeHHOMY JJIfi <«JEKAPCTBEHEHX Be-
urects» Kompenieil 1931 ropa, IpempoBOKIATh Ko-
MHATETY IO KasKJI0H U3 CBOUX TePPUTOPHA MCIACICHAA
Ha, GJukaiinuit rof o:

a) KOJHMUeCTBe OIHMYMa, HOTPEGHOro AJIA HCII0Jb30-
BaHMA B Ka4eCTBe TAKOBOIO IS MEeJHI[MHCKHEX H H&-
VYHHX Hy[, BRJIIOYIaA KOJHYECTBO, TpedyeMoe s
M3TOTOBJICHHSA IIPENapaToB, M3BATHX Ha OCHOBAHMH
crate 8 Komsernmm 1925 ropa;

b) KoJHYeCTBe OHMHyMa, TPeOyeMoro LJsd HaroTOB-
JIeHUS AJIKAJIOHJOB;

C) KOJHYECTBE CKJAJCKAX 3allaCOoB, KOTOPHE OHA,
¢ YY4eTOM IIOCTAHOBJEHHH CTATPH 5, HpeImoJiaraer
mepkarh y ce6f, H KOJIMYeCTBe OHHEYMa, KOTOPO®
He06X0IEMO [JOGABHTH K CYIIECTBYOINEM CKJIAJCKHAM
3alIacaM HJIH H3 KOTOpOe KeJaTeJbHO MX YMEeHbIIHTD,
IaGE IOBECTH STH 32IacCH [0 KeJaTeJbHOI0 YPOBHA,

d) KoJdYecTBax ONKYMa, KOTODHE OHA IIPERI0Ja-
raeT Jo06aBUTh K CBOMM CKJIAACKUM 3aIacaM, MOIyIIUM
‘6HTh Y Hee [Jd BOPHHHX IieJIed, MIH KOTODHE OHA
IpeAIosaraeT U3bATh OTTyAa MJIA OEPefadd WX B
3aKOHHHI TOPrOBHI 060pOT.

2. Tlog uToroM HMCYMCJIEHHU NJA KaMI0H CTPAEH
HJIA TePPUTOPHH HOHUMAETCS CYyMMa KOJHYecTB, YK&-
38HHHX B TIOAIYHKTaX ¢ H b IpeJBAyIuero OyHKTA,
yBeJHYeHHAA HA KOJMYeCTBO, HEOOXOAHMOe HJA JO-
BeJleHHA CKJAACKHX 32I14COB, YKA3aHHHX B IIOMIIyHK-
Tax ¢ H d TOro e IIYHKTa, [0 'KeJaTeJbHOI0 YPOBHA,
KM yMEHbIIEHHAS Ha TO KOJHYECTBO, HA KOTOpPOe BTH
3aI1aCH IIPEBHLIAJH 6K 9TOT ypoBeHb. OLHAKO HTO yBe-
JIMUCHUE WJIM BTO YMEHBIICHHE IPUHUMAETCS B pac-
YeT JIMIOb IIOCKOJBRY 3aHHTEPECOBAHHLIE CTOPOHH
MpeICTaBUIA B Hajje:xaliee BpeMa KoMurery mHeol-
XOMUMEE NUCYMCIICHU.

3. Kaxpaa CropoHa, paspemIaomias IPOU3BOICTBO
ONUyMa, IIpernpoBoxIaeT KoMATETY eserofHo Mo Kax-
Ioil M3 CBOMX TEPPUTOPHHA HCUUCJCHHSA, KaK MOMKHO
TOUYHEE, PasMepoB IJIOMAAH (B TéKTapax), Ha KOTOpoi
OHA TIPE/II0JIaraeT Pa3BOMUTh MaK B I1eJAX c60pa OIHy-
Ma, a TaK/Kke HCUHACJEHHS OPHOJUIUTENLHOI0 KOoJude-
CTBA OMMYyMa, HAMEYEeHHOI0 K CO0PY, OCHOBAHHEIE HA,
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cpefHeM BHXOJE OIMYMa 33 II0CJAeAHUe IATh JieT. Ecau
pa3BeeHre Maka [JIg STUX LieJed paspemaerca 60Jb-
ure 4eM B OLHOM pailoHe, 8TH CBEJEHUA IIpPefCTaBJid-
I0TCS OTHAEJBHO II0 KAMKAOMY palioHy.

4. a) Hcumcaenus, o KOTOPHX I'OBOPUTCA B IYEK-
TaX 1 ¥ 3 HacToAule#l CTATHH, IPEACTABIAAIOTCA IIO
¢opMe, BpeMd OT BpeMeHH ycTaHaBamBaeMoil Komu-
TETOM.

b) Kammoe mcaucienue qoJsKHO GHTH OTIIPABICHO
C TAKUM PacydeToM, YTOOH OHO MOIVIO GHITH NOJYy4eHO
KoMuTeToM K yCTaHOBJIEHHOMY UM CpoRy. Komurer
MOKET yCTAHABJIUBATL DPadHHE CPOKH [Jf IIpefiCcTaB-
JIeHHA HCYMCJeHHH, YKa3aHHEHX B ITYHKTe 1 HACTOHA-
Lel CTaThR C OLHOM CTOPOHH, X JJI TeX HCIUCJIeHHH,
KOTODHe YKAa3aHH B ee IIyHKTe 3, ¢ Apyroi; Kommrer
MOJKET TaksKe, YIUTHBAA PA3JIHIHOe BpeMsa c60pa ypo-
JKas, YCTAHOBHTh pasBEHeE CPORH JIf HCYHCIEHUH,
npencTaBageMEXx CTopoEAME Ha OCHOBRHHM ITyHKT& 3
HACTOSIIEH CTATHH.

5. Kampgoe HCYHCIEHHME TOJKHO COIIPOBOMIATHCH
H3JI0/eHEeM MeTo[a, IIPH IOMOIIHR KOTOPOro 0HO GHJIO
COCTABJIEHO K H2 OCHOBRHHH KOTOPOr0 GHUIM HCYHCJIE-
HH pa3jAYHbe IOKA3aHHHE TaM KOJHYECTBA.

6. CTOpOHH MOryT IIPEACTABIATH HOIMOJHHATEJLEHS
HCYHMCIeRNA, JUOO yMEHBINAoIye, Ju6o yBeJIHIuBa-
I0IlMe NePBOHAYAJbHEE HCUMCIICHHUA; TaKHe JOIIOJHH-
TeJIbHEE MCYHCICHHUS IoCHIaloTcaA KoMmurery Ges 3a-
TEePIHKEH BMECTe ¢ 00BACHeHNEM IIPUYAHHE, BH3BaBIIIEH
Heo0XOAMMOCTh BHECEHHUS UsMeHeHUH. [locTaHoBIeHAS
HACTOALUEH CTATBHH, 33 MCKIIOUYEHHEM NOMIYHKTA b
IIYHKTa 4 W IOYHKTa 9, NPUMEHATCA K BTHM MAOINOJ-
HUTEJbHHM HCYHCJCHUIAM.

7. Hcumenerns paccMarpuBaioTcd KoOHTDOJBHEIM
OPI'aHOM, KOTOPHIH MO:AeT 3aTpe6oBaTh BCAKHAE JOIIOJ-
HATEJbHEE CBENEeHUS JH60 AJA IONOJHEHUS HCIHC-
JIEHHsI, JU60 AJIS TIOSCHEHHS JIOOHX CONCPKAIUXCA
TaM J2HHHX M MOJKET, C COMVIACHA 3aWHTEPECOBAHHOIO
TIPABUTEJBCTBY, UBMEHHTH 3TH HCUYUCJCHUS.

8. KomMurer 6ymer TpeGoBaTh B OTHOLIEHHH CTPAH
M TePPUTOPHHA, K KOTOPHM Hacrosimmil IIporokoma
He IPEMEHSeTCd, HCYHCJCHHH, YCTaHABIUBAEMHX CO-
DJIACHO IIOCTAHOBJEHHAM HacrodAllero IIporokoda.

9. Ecau B OTHOUIENHNH KAKOI-THG0 CTPAHB HIIM TEP-
PHTOPMHE HCYMCJIEHUA He GYyAYT IoJydeHs KoMuTeToM
K CPOKY, YKa3aHHOMY MM Ha OCHOBRHHH IOJANYHKTA b
TYHKTA 4 HACTOALICH CTATLH, BTH MCUHCHEHHs YCTa-
HABJIUBAIOTCA, TI0 MEPE BO3MOMHOCTH, KOHTDPOLHBIM
KOMHUTETOM.

10. Hcyucaenus, 0 KOTOPHX IOBOPHTCS B IIHKTE 1
HACTOAIe} CTAThH, BKJIIOYAA HCUHCIEHHUS, yCTAHABIH-
BaeMble KOHTDOJNBHEIM KOMHTETOM B COOTBETCTBHH C
IYHKTOM 9 HACTOAIIEGH CTAaThH, HE JOJNMHH IIPEBH-
maThesl CTOPORAMH, eCIM M J0 TeX MOp IIOKa OHH



He Gy,l'.IYT H3MEeHeHhl JOIOJHUTEJbHBIMH HCYHMCJECHH-
AMH.

11. Ecany u3 mpencraBieHEHRX KoMHTeTy Ha OCHO-
Bapym cTarhu 9 Hacroduiero IIporokosa maM cra-
Thu 22 KoupeHumu 1925 roma cBeleHHH 0THOCHTEIHHO
BB033 M BEIB03a IIPEJCTABJAETCA, YTO KOJIUIECTBO OIH-
yMa, BHIBE3CHHOI'0 B KaKYI-IH00 CTPaHY HIU HA Ka-
Ky0-1160 TEPPUTOPHIO, NPEBHILIALT OOIUA HTOI HC-
9YHCJIEeHUH 110 JaHHOH CTpaHe WIU TePPUTOPUH, KaK OH
OIpedeseH B yHKTe 2 HACTOALIEH CTAThH, yBeJHYeH-
HHI{ H3, KOJMYeCTBa, I0KA3aHHNE KAK BHBe3eHHHE, TO
Kommrer meMenmmenno yeemomaser o6 stom Bce Cro-
poru. CTOPOHH COIVIAIIAIOTCA, 9T0 OHU He GYAYT pas-
pemaTh B Te4eHre 03HAYEHHOI'0 I'01a HOBOI'O BHIBO3a B
3Ty CTpPaHy WJIH Ha 3Ty TEPPHTOPHIO, 33 UCKAIOICHACM

a) CJIyd4aeB, KOI/la 110 aHHOH CTPAHE HJIKM TEpPPHTO-
pur 6yneT NpefiCTaBIEHO MOIOJHUTEJbHOE HCIHUCJIe-
EHe K&K B OTHOIIEHHM KOJHIECTBA, BBE3EHHOI0 CBEPX
HOPMH, Tak H B OTHOLIEHHHA WCIIPAIHBAEMOr0 HOIOJ-
HATEJBHOT'0 KOJMIEeCTBA; HIH

b) pemkux cjaydaes, KOra BHBO3, 110 MHEHHIO BH-
Boasllei CTOPOHEI, BasKeH B I'yMAaHUTAPHHX HHTepe-
cax MJAHd IJd JeIeHHA GOJBHBIX.

Crartpg 9

Cmamucmuneckue ceederus

1. CropoHn OyAyT IpeAcTaBiaATs KomuTery mO
KaXJ0# M3 CBOMX TePPHTODHMA:

a) He Io3jHee 31 MapTa — CTATUCTHYECKHE CBe-
JeHHs, OTHOCALIMECA K IpegHAYIeMy Tofy X IOKa-
3HBAIOIIIHE

I) pasMep ILJIOIIAZM pas3BeleHUsI Maka IJA CGo-
pa OIHyMa H KOJHYECTBO COOPaHHOrO Ha HEH
OIuyMa;

II) KOJHYECTBO IIOTPEGJIEHHOr0 OMUYMA, T. €. KO-
JIMIECTBO OIHYMa, JOCTABJEHHOINO AJA PO3-
HEYHOU TIPOJIa’KM HJH JJIA BHIJAYH €ro MIIHA
HasHAYCHUS B IOCIMTAJNAX MJH CBERYIIMMHU
¥ AMEOINUMH HaJJIeKallee paspeIlenue Jiu-
LIaMH IIPH HCHOJHEHWM UMK CBOHX IIpodec-
CHOHAJILHHX WJH MeINHIMHCKUX 063aHHO-
crei;

III) KOJMYECTBO ONAYMAa, HCIIOJb30BAHHOIO IS
M3TOTOBJIEHUA AJKAJOUIO0B M ONWHHHX IIpe-
IapaToB, BKJKYad KOJHUECTBO, TpeGyeMoe
IJIs U3TOTOBJIGHHS IIPeNapaToB, IS BHBO3A
KOTODHX He Tpe6yeTcs BHBO3HHX pa3pelle-
HU#l, 6e3pasinyno, TPeJHASHAUYCHH JH BTH
IpenaparH [AJsd BHYTPEHHET0 IOTpPeGJeHns
HIA [AJIST BHBO32 B COOTBETCTBUHM ¢ KomBeH-
nusaMy 1921 u 1931 rm.;

IV) KOJHYEeCTBO ONFyMa, 3a[ePHKAHHOI0 BCJEL-
CTBHE HE33KOHHOI0 060pOTa, a TaKMmKe KaKoe

KOJIMYECTBO OBLJIO HCIIOJB30BAHO M CIIOCO06 HC-
NI0JIb3OBAHU S,

b) He mosgHee 31 Madg — cTaTHCTHUECKHUE CBele-
HHAS, TIOKA3HBAIIHE CKJIANCKUE 3aIachl, HMeBIIHeCA
Ha 31 mexa6psd MPEABIYIIEro Iofa; CTATHCTHYIESCKHE
CBEJICHHUS, Kacalollfyecs STHX CKIAICKUX 3alacoB, HE
DOJIKHHL BRIIYATH ONHYM, IMeBIITicA ¥ farHo# CTo-
POHH 11719 BOeHHHX Iiesell Ha 31 mexabps 1953 ropa,
HO JOJUKHH BKJIOYATH BCAKME KOJIHIECTBA, N0GABJIECH-
HEE BIIOCJIEACTBHH K 9TOMY ONUYMY HJIH BH/AHHHE H3
CKJIQJICKAX 3aI1aCOB [JIA I1eJied 3aK0HHOA TOProBJH; H

C) He mo3JHee YeTHpPEX HeJeJb II0 OKOHJAHWHA IIe-
pHOZa, K KOTOPOMY OHH OTHOCATCA — KBapTaJbHHE
CTATHCTHYECKHE CBeIeHHs, IIOKa3HBalOO[Ee KoJHde-
CTBA, BBE3€HHOI'0 W BHBE3EHHOI'0 OIIUYMA.

2. CratucrrYecKknme CBeleHUS, YKA3aHHHE B IIyHK-
Te 1, JOJKHH IIPeACTaBIAATbCA HY TAKUX (JOPMEHHHX
618HKAX B TAKUM CIIOCO60M, KOTOpHE GyXyT ompefe-
JeEH KoMHTETOM.

3. IIpomsBopsiume onuyM I'ocymapcTsa, SBIAOIIHE-
ca Croporamu macrosiero IIpoTokosa, mpemcTaBAT
KomMureTy, eciia oHH 3TOro yske pagblle He CesaJH,
HACKOJIbKO BO3MOJKHAO TOYHHIE CTATUCTHUECKHE CBefe-
HUA, YKasaHHEE B a6sale I MONIYHKTa @ IyHKTa 1
HAaCTOAIIeH CTaThH, 33 1946 U mociemyomye ToAH.

4. KoMurer foJaeH oMyO6IHKOBHBATh YKA3aHHHE B
HACTOAIIEH CTAThe CTATHCTHIECKUE CBeNeHHS B TaKOU
fopMe H € TAKUMH IIPOMEXKYTKAMH, KaK OH COYTET
11eJ1e6CO000PA3HHM.

Cratpa 10

Hoxaadw I'enepanvromy Cexpemapio

1. CropoHH npepcraBisiioT ['eHepanabHoMy Cexpe-
TapIo:

a) HokJany ol opraHmsauuu DBiopo, ykasaHBEOrO
B cTaThe 3, U 0 (PYHKUHUAX, BO3JOKEHHHX HA HEro
HA OCHOBAHUU STOH CTAThH, PABHO KaK U 0 (hyHKUHAAX,
BOBJIO;KEHHEIX Ha OCHOBAHUH CTATHU 3 HA APyrue KOM-
TIETeHTHHE OPraHbl, eCJH 3T0 UMEJO0 MeCTo;

b) MORJAN 0 3aKOHOZATEJHHHX W JMUHHACTPATHB-
HHX MepaX, IPUHATHIX B COOTBETCTBHH C IIOCTAHOBJe-
HEAMHE Hacrodulero Ilporokosa;

C) TofoBOH [ORJaJ OTHOCHTENbHO (DYHKIHOHEPO-
BaHHAS Hacrosllero IlpoTokona. ATOT TOKIAM, MOJKEH
OHTH cocTaBJIeH II0 (opMe, yKasaHHOH KoMmuccued u
MOeT GHTb BKJIIOYEH B I'OJ0BOM IOKJaM, IIpexyCcMoT-
pennau# crareeit 21 Koupennuu 1931 rozma, mau Ipu-
JIO;KEH K HEeMY.

2. CTOpPOHH KpoMe TOr0 HpeAcTaBifinT ['eHepadib-
HoMYy Cekperapio AOIOJHHTEJbHYID HHGOOPMAIHIO OT-
HOCHTEJIbHO JIIOOBX BaKHHX H3MEHEHUH, KaCA0II[HXCH
BOIIPOCOB, M3JIOMKEHHHX B IPEIHAYIleM ILyHKTE.



TJIABA IV

MEMJIVHAPOINHBEIE MEPE HAJIB0PA
H MEPK HIPHHYMREJIEHHA

Cratpg 11

Admunucmpamusnvie mepst

1. JInd Haj30pa HaJ BHIIOJHEHHEM HOCTAHOBJICHHU
Hacrosmero IIporoxosa KoMuTeT MoKeT IPHHATH CJIe-

LYIOUIAe MepH:
a) Tpebosarue ceedenutl

Komuter MoieT Tpe6oBaTh KOH(PUACHIMAJBLHO Y
CTOpOH IIpeI[CTa.BJIeHHH CBG]J;eHHﬁ OTHOCHUTEJbHO BH-
TOJIHEHUS IOCTaHOBJeHUM Hacrodulero IIporoxoma m
B CBSI3H C BTHM JeJIaTh 3aHHTEePeCcOBaHHHIM CTOpOHAM
COOTBETCTBYIOLIE HPEAJIONCHU.

b) Tpedosanue 066AcHEeHUT

Ecam H8 0CHOBAHHM CBeAeHWH, MMEIOIIUXCSA B €ro
pacnopsxenuu, KoMuTeT mmojiaraet, 470 Kakoe-HAGY b
Ba)XKHOE IIoCTaHOBJeHHe Hacrosuiero IIporokosa He
cobmomaercd B KaKOH-HUOYJp CTpaHe MM Ha Kakol-
HEOYAbL PEPPUTOPMH, WJH YTO CYILECTBYIOLLee TaM
[OJIOXKEeHHe C OMUYMOM TpelyeT pasbAcHeHud, KoMnm-
TeT HMeeT IIpaBo TPeO0BaTh KOHPUIEHI[HAJBHO 06B-
SICHeHHUS OT 3aHMHTepecoBaHHOM CTODOHH.

c) Ipedaomerue 0 NPUHAMUU KOPPEKMUSHWT MED

Ecau KoMuTeT cudTaeT 3TO I[eJeCO0OPAa3HHIM, OH
MOMKeT KOH(PHIEeHLIHAJNbHO OCGPATHTh BHUMAHHE TOI0
WM OPYroro IPABATEJbCTBA HA HEBHIIOJHEHHE HM
B 3HAYATEJHbHOH Mepe KaKOro-HMOYOb BAMHOIO IIO-
CTaHOBJEHHUSA Hacrofllero IIpoTOKOJa HIM Ha Beck-
Ma HeyIOBJETBOPUTEJNbHOE IOJOMKEHHEe C OMUYyMOM Ha
KaKoH-BHOY/Ib U3 TePPUTOPUH, HAXONALIEHCSA 110]] KOH-
TPOJIEM STOr0 IIPaBHUTEJLCTBA. HOMHTET Mo:keT moTpe-
60BATH ¥ 03HAUYEHHOI'0 ITPABUTEJBLCTB2 BHISICHUTH BO3-
MOJKHOCTh NPHMHATHA KOPPCKTHBHHX Mep, TpeOyeMuX
3THM IO0JOKEeHHEM.

d) Oécaedosanue Ha mecmax

Ecau KoMuter cuuTaer, 4ro 06cJaeI0BaHIE Ha MeCTe
IOMOIJIO GH PASHICHHTH IOJIOMEHHE, OH MOMKET IIpes-
JIOKATh 3AUHTEPECOBAHHOMY ITPABHUTEJBCTBY IIOCJIATH
B CTPaHy MJIE Ha TePPHUTOPHIO, 0 KOTOPOHl H/EeT peds,
JHUL0 MJM CJEJCTBCHHYI0) KOMHCCHIO, HA3HAYAEMYIO
KomumTetoM. B carydae HEMOJYYEHWS OT HTOTO IIPABH-
TeJbCTBA B TeICHUE TeTHPEX MECALEB OTBETA HE MPef-
Joskenre KoMurera, MoJUaHHe PacCcMaTPUBAETCS KAk
0TKa3 JaTh cBoe corviacue. ECiu 03sHAUEHHOE IIPABH-
TEJBCTBO JAeT CBOe SICHO BHIPAJKEHHOE COIVIACHE HA
o6CciIeoBaHKe, TOCJHEeTHEE IPOBOJUTCS B COTDYMHHTE-
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CTBC C JOJAHOCTIHLIMY JHLIAMH, HA3HAYCHHLIMHM 3TUM
TIPaBHATEJLCTBOM.

2. SamnTepecoBanHas C(TopoHa TIPaBOMOYHA Cje-
JIaTh YEPC3 MOCPEACTBO CBOEIO IPEJCTABUTCJIS 3asB-
JeHde nepeja KoMuTeToM [0 NPUHATHA UM PeIICHHA
H3 OCHOBAHHHU IIOAIYHKTA ¢ IIPEILIIYIIEr0 IIYHKTA.

3. PeuieHud, mpuHEMacMbe COIVIACHO ITOATIYHKTAM
¢ U d myHRTa 1 HacToAl[edl CTATBM IPHHUMAIOTCA
GOJIBINMHCTBOM BCeX 4YJIEHOB, BXOJAIIMX B COCTaB
Komurera.

4. Ecau KoMuTeT omy6/auKoBLIBaeT peHIeHUs, IpH-
HATHE COIJIACHO IIOAIYHKTY d IyHKTa 1 HacToAIIeH
CTaTbU HIHU JI06YI0 OTHOCAINYIOCA CIOMa MAGOPMALIH,
OH [IOJKEH OMyO0JMKOBATh TaKie M B3TJIAAL 3aMH-
TePEeCOBAHHOLO IIPABATEJILCTBA, €CJIH IIOCJHEHHee TOro
Tpebyer.

Cratpa 12

Mepvt npunymcidenus

1. Hybauunsie 3a86.eHUS

Ecau KoMmreT HAXOQUT, 9T0 HEBHIIOJIHEHUE RAKOMH-
Bu6ynps CTopoHo# mocTanoBaeHUH HacToAulero Ilpoto-
KO0JI8 CepPbe3H0 IMPemATCTBYeT KOHTPOJI0 HaJl HAPKOTH-
KaMH H2 KaKoU-HHOYIp TeppHTOpUH 3Toi CTOpPOHH
HJIH Ha KaKOH-HHOYOp TEPPHTOPHH Jpyroro I'ocynap-
CTBA, OH MOJKeT IIPUHATH CJEAYIOIIHE MEPH:

a) Hybauunoe yeedomaenue

KoMuTeT Mo:ker o6paTuTh BHUMaHHe BceXx CTOpOH
2 CoBera Ha JaHHOE O0GCTOATEJIBCTBO.

b) IHydauumvie 3a86.aeHUS

Ecau KoMuTer nosaraer, YTo ‘Mephl, HIPUHATHE UM
COIJIACHO TPEABIAYIIEMY HOATTYHKTY, He JaJH JKeJae-
MBEIX DPe3yJbTaToB, Ol MOMKET OIyOJIUKOBATH 3adBJe-
HYe 0 TOM, 4To JaHHasg CTOpOHA HAPYILIWJA CBOHM 06s-
88TeJbCTBA, IIPHHATHE €10 HA Ce0fd M0 YCJOBHAM HA-
croduero ITporokosa, unu 4To Jo6oe gpyroe Iocy:
JapCTBO He IIPHHSJNO . HeOOXOOUMHX Mep na6H He
JOILyCTUTD, YTOOHL TIOJIOKEHHAE C ONMHYMOM Ha KaKOMu-
HHOY/b M3 ero TePPHTOPUI 03[0 YIrpo3y ocyImie-
CTBJICHHIO 3(P{CKTHBHOIO KOHTPOJA HAJ, HAPKOTHKAMHU
Ha OJHOH MJH HCCROJBKHUX TEPPHTOPHAX Apyrux Cro-
pon uau I'ocygapers. Ecau Komuater menaer my6iamd-
Hoe 3asBJICHIE, Ol MOJIKEeH OIyGJUKOBATh TaKIMKe
B3TJIALBL B3aHHTEPECOBAHHOI'O TMPABHTEJNBCTBA, €CJIU
IocJIeIHee TOr0 Tpelyer.

2. Pexomendayus amoéapao

Ecau KoMnter HaxonauT

a) B pe3yJbTaTe U3YUCHWsS HCUYMCIEHHH U CTATH-
CTHUCCKHUX CBEJCHHIT, IIPE/ICTABJICHILIX Ha OCIOBAHHU
crateil 8 u 9, 4ro raras-Hubyap CTOPOHA He BEIIOJ-



HHJI8 B 3HAYMTEJbHOH CTENeHH NIPUHATHX €10 Ha ce6s
00438TeJIbCTB [0 YCJI0BHAM HacroAmero IIporoxosa,
a7 9T0 Jio6oe Apyroe I'ocyAapeTBo CepbesHo MemaeT
3¢ derTABHOMY IIPOBECHAIO B 3KU3Hb 1IpoTOK0JIa; HIIH,

b) 4To HA OCHOBAHUM CBeJeHHI!, KOTOPDHMH OH pac-
moJlaraeT, B KaKOH-HHGY/Ab CTpPaHE HJIX HA KaKOH-
EHOYAb TePPUTOPHH COCPENOTOYMBAIOTCA IPE3MEPHHE
KOJIWYECTBa ONUYMa MJM WMeeTcd OIACHOCTh, 9TO
8T8 CTPAHA WMJH TEPPUTOPUA I'DO3HT CTATh LEHTPOM
HO38KOHHOI'0 0060poTa,

OH MOXeT peKoMeHHoBaTh CTOpOHAM HAJIOKHTH SM-
6apro Ha BB03 OIIMyMa B JaHHYI0 CTPAHy HWJH Ha JaH-
HYI0 TePPHTOPHIO, HJIM HA BHB0O3 ONUYMa W3 JaHHOH
CTPaHH WJIFA C JaHHOH TEPPHUTODHH, HIA OLHOBPEMEE-
HO KaK Ha BB03, TaK H BHBO3, JH00 HA yCTaHOBJIEHHHHI
CPOK, J60 10 TexX YIOp, IIoKa OH He Gy/eT yIO0BJETBO-
PeE B OTHOIIEHWH IIOJIOKEHHS C ONHYMOM B CTpaHe
HJH H3 TepPHTOPUH, 0 KOTOpPOH HAET pedb. SamHTe-
pecoBarHoe I'ocyapCcTBO MMEET ITPaBo OCTABATH STOT
Bompoc nepen CoBeTOM COIVIACHO OTHOCSITAMCS CIOJIA
nmocraHoBiIeHHAM cTatem 24 KomBemumm 1925 ropa.

3. Obasamenvroe ambapzo

a) 00va8.aeHUe 0 HANOHCCHUU IMOAP20 U HAAONCEHUE
max06020

OcHOBHBaACH HA BHBOAAX, CHAEJAHHHX IPH YCJO-
BHAX, M3JI0KEHHHX B IOMIIYHKTAX ¢ W b I[yHKTa 2
HaCToAIeH craThd, KoMuTer MoXeT IDHHATH CIeAy-
IOIllFe MepH:

I) KoMuTer MOXeT 06BHABATb 0 CBOEM HaMepe-
HUY HAJOXKHTH 5M6apro Ha BBO3 ONHyMa H3
DaHHOH CTPAHH HIH C [JaHHOA TeppHUTOPHA
A H& BHBO3 ONMYyMa B JAHHYIO CTPaHy HJIH
Ha JaHHYI0 TEPPHTOPHIO, HIHM OJHOBPEMEHHO
KaK Ha BB03, TaK H BHBO3;

II) eciH yHOMAHyToe B a63alle I IOMIYHKTa @
HACTOALIEr0 I[yHKTS 3afBJIeHHE He JaeT 6Ja-
TONPHUATHHX pe3ynabTaToB, KoMHTET MosKeT
HAJOKHTL 3M06apro, mMpd YCJOBHH, 9TO Me-
PH MeHee CEepLe3HOro XapaKTepa, H3JI0MKeH-
HHE B IOMUYHKTaX ¢ M b myHKTa 1 HacTto-
SlleH CTATbY, He HCIPABHJIN HJIA eBa JIH MO-
I'yT HCHPABUTH HEYAOBJICTBOPHUTEJbHEOE TI0JIO-
HeHre. OM6apro MoKeT GHTH HAJIOMKEHO JHGO
Ha OIpPEJeJeHHHH CpoK, JHG0 [0 TeX IIop,
noxa Komurer me 6yneT yZOBIETBOPEH IIO-
JIoKeHHEeM B 9TOH CTpaHe MJIM Ha 3TOM Tep-
prropms. KoMuTeT HeMeJJIeEHO YBeZOMJAET
osHadeREy0 CropoHy u I'emepasmHOro Cex-
perapda o CBOEM pellleHHH. PemieRue 0 HaJO-
HeHAW 3MOApro JIOJMKHO HOCHTH KOH(HIEH-
LAAJbHEN XapaKkTep H, 33 HCKIOIeHREM CJIIY-
93eB, 0000 NMPEeIyCMOTPEHHEHX B HACTOSIIeH

CTaThke, He JOJIKHO 00BABIATHLCH, ITOKA. HE 6y-
JeT YCTaHOBJEHO B COOTBETCTBHH C af3aleM I
TIOANYHKTA ¢ IIYHKTa 3 HACTOAMIEH CTaTHH,
9TQ YKa3aHHOEe SMOApPro BCTYIAET B CUIY.

b) Anearsayus

I) TocypmapcrBo, B OTHOIOEHHHM KOTOPOI0 IIPH-
HATO pellleEre 0 HAJIOMEeHHH Ha Hero 00s3a-
TEeJBHOI'0 3M06aPro, MOMKeT B T€4eHHe TPH/ILA-
TH JHe#l, CIATad CO JHA MONyIeHHS UM 3TOr0
penierns, KoHQUAEHIEAJBHO B IMHCbMEHHOA
¢$opme yBemomuth ['emepaibHOro Cexperaps
0 CBOeM HaMepeHHH aleJJIAPOBATh B MOKET,
B Te9eHHe CJIeAYIOLINX TPHALATH JHEH, Ipef-
CT&BHTh B THCHMEHHOIT JopMe OCHOBAHUSA JIJIA
TaKoH aNeJIIAIHH;

11) B MOMEHT BCTYIJEHHS B CHIY HACTOALIETO
IIpotokoaa 'erepampranit Cexperaph oMK EH
o6paTuThea ¢ mpockboit Kk IIpemcemareio
Mesxpynapongroro Cyzna HasHAYHTL Amesid-
[HORHH KOMHTET B COCTaBe TPEX YIESHOB M
JBYX 3aMecTUTeJel, KOTOpHe, 6J1arofAaps cBo-
e/l KOMIIeTeHTHOCTH, 06BeKTHBHOCTH U He3a-
HHTEPECOBAHHOCTH, II0JIb30BAJIACH GH OOGIIUM
nosepueM. Ecar Ilpencenarens Mexmyrapon-
Horo Cyzma ysegomaser I'enepaasroro Cexpe-
Tapd, 9TO OH HE MOXeT CHeJaTh STO Ha3Ha-
9eHMe, AJA €CJH OH He JeJiaeT ero B TedeHue
IOBYX MeCHIIEB, CIATAA CO KHA TONYyJeHHA UM
COOTBETCTBYIOIEH 0 ToM DPOChOH, I'enepaJb-
guft Cexperaph [OJIKEH CaM CAENATh 9TO
nHasHaveHre. Cpox MOJHOMOIHH YJIeHOB Amied-
JSAUAOHHEOI0 KOMHATETa — IATH JeT, MpAIeM
Beskmit wieE KoMurera MokeT GHTH Ha3HA-
93eM BHOBb. YJIEHH ANEJIALIMOHHOI0 KOMH-
TeTa IOJYJaloT, COIVIACHO YCJOBHAM, BHPA-
6oTaBEHNM I'erepassEHM CexpeTapeM, BO3HA-
rpaskIeHre JUIIb 33 BPEMA 3acefaHri AmeJ-
JAALMOEHOI0 KOMHTETa,;

III) BakaHCUM B AIeJIJIAAOHHOM KOMHTETE 38-
MemIaloTCA B COOTBETCTBHH C IPOLeAypoH,
W3JI0KeHHOH B a03aue Il HOAIYHKTa b HACTO-
Al1ero IIyHKTA;

1Iv) Tenepasapubii CexpeTaph IIPEIpPOBOKIAET
KommTery ronwd MuchbMeHHOH HOTH(GUKAUMHA
W W3JI0MKEeHAe OCHOBAHHH JJId aNeslIALdd,
YKa3aHHHX B a63ale 1 IyEKTa b, B GesorJa-
raTeJbHO 03a009MBaETCA O CO3HBE 3aCENAHUA
AeJNAUAOHHON0 KOMATETA IJIA 3aCIy IIaHAA
¥ BHHECEHHH peIlieHns 110 alleJIJIAIAH, ¥ OpH-
HUMAeT BCe MepHl, Heo0XoAUMHEe I o6ecie-
9eHisl PaGOTH ATEJIAIIOEHOI0 KOMHTETA.
OH moJkeH cHAOMUTD 9J1eH0B ATIeJIAIROEHO-
ro KOMHTETa KOUWAMH pelueHds KoMmTeTa,
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COOGIIeHASIMA, YIOMAHYTHMH B a@same I
OOANYHKTA b BHIe, 0TBeTOM HoMHTeTa, ecad
TaKOBOH MMeeTCf, X BCEMH APYTHMH OTHOCH-
IAMHACA CIOAA MOKYMEHTAMH;

V) AIeNnALpoOHAHHA KOMHTET CaM yCTaHABJM-
BaeT CBOH IpaBHJIa IPOLEAYDH;

V1) momapmiee amesusiumio Iocyzaperso m Ko-
MHATET HMEIOT NPaB0 BHCTYIHTH C 3asBJIe-
HAeM B AMNENJALMOHHOM KOMHTETE IO BLHIHE-
CeHHsS UM CBOero peIleHHd;

VII) AneansumoHHHI KOMHTET MOMKET YyTBEPIUTE,
BOJIOM3MEHHATh UJM AHHYJHPOBATH PEHICHASA
Kommrera, oTHOCALMECA K HAJOMEHHIO SM-
6apro. Pemenne AneJysSUHOHHONO0 KOMATETA
ABJAETCA OKOHIATEJbHHM X 00432TEJIBHEM U
JOJKHO OHTL HeMeAJeHHO coolueHo I'eHe-
paasEOMY CekpeTapio;

viil) TemepanbEnit Cexperaphb HOJKeH COOGIIATDH
pemerde AneJIALEOHHOT0 KOMHATETa IIOAaB-
memy anesasanmio Nocymapersy u Komnrery;

IX) ecJHd HOJAaBIIee AIeJIIIAIIHIO I‘ocy,uachBo oe-
peT o6paTHO CBOIO ameJuIanmio, I'eHe pabEHH
Cexperapp yBefoMJAeT 06 STOM ATeJJIALH-
OHHH#A KoMuTeT H KoMHTET.

¢) Bunoanenue ambapao

I) 9mbapro, HaJOMxKEeHHOE B COOTBETCTBAH C IOA:
ITYHKTOM @ HACTOSIIET0 ITyHKTR, BCTYHAaeT B
CAJy CIOYyCTS INEeCThAecAT AHEH Imocje BH-
HeceHHs penleHus KoMmTeroM, ecam He IIO-
CTYIIUT YBEJOMJEHHA 00 aleJdJAlrd, B CO-
OTBETCTBHH C a03alleM [ MOJIIYHKTa b HaCcTO-
SIIero IyHKTa, B KAKOBOM CIydae 3MOapro
BCTYIaeT B CHJY CIyCTs TPHAUATH HHEU IIO-
cJie B3ATHS 00paTHO aUmeJUISIAW WIH II0CJe
pemieHUsa AINeJJIAIMOHHOTO0 KOMHUTETa, IOH-
TBEpKAALIero 5MG6apro B IIeJoM HJHA dYa-
CTHYHO.

11) Kak Tonbko OYyHET YCTAHOBJIEHO B COOTBET-
CTBHHE C a63a1eM I IONITYHKTa ¢ HACTOAILEIO
IIyHKTa, 970 5M6apro BeTymaer B cmiy, Ko-
METET yBefoMJdgeT Bce CTOpDOHH 06 ycio-
BUAX 3M6apro, ¥ CTOPOHH MOJIKHH COGJIIO-
JaTh TAKOBHE.

4. IIpoyedypHue eapanwmuu

a) IlocramoBinenus KoMmTeTa, IPHEATHE B COOT-
BETCTBHHA C HACTOSAIIEH cTaThell, BHHOCATCA GOJBIIHH-
CTBOM TI'0JIOCOB BCEX YJIEHOB, BXONAIIHX B COCTAB
Komurera,;

b) samaTepecoBaHHOe I'0CYZapCTBO HMeeT IPABO
CeJIATh Yepe3 CBOEro Ipe/ICTABHATeNd 3afABJeHre B
KoMuTere [0 BHIHECEHHA PEMICHHS HA OCHOBAHHH Ha-
CcToAINel CTATHH;
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¢) ecim KoMuTeT oryG/HMKOBHBAET PELICHHE, IIPH-
HATOE HA OCHOBAHWH HACTOALIEH CTATbH HMJH BCAKYIO
OTHOCALIYIOCH CI0Ja MH(OPMALMIO, OH HOJIIKEH TaKMKe
OIyOJHKOBATE B3IVIAAH B3aMHTEPECOBAHHOIO IIPABH-
TEeJBCTBA, €CJH IIocienHee Toro Tpedyer. Ecam pe-
menne KoMmTeTa BHHECEHO HE ©MHOIVIACHO, MHEHHE
MEHbOIMHCTBA TaK/Ke MOJIKHO GHTH H3JI0MKEHO.

Cratpa 13

Iloscesecmnoe npumenenue

KoMHTeT MOMET, IOCKOJBKY 3TO MO3BOJAIOT 06CTO-
ATEeJbCTBA, IPDUHUMATH YKa3aHHRHE B H&CTOﬂmeﬁ rJjaBe
MepH TaKKe H B OTHOLIEHHI I'0CyHapcTB, He SBAIO-
OUXCsA yIaCTHHRKAMHA HACTOANIEr0 HPOTOKOJI.‘:L, A B OT-
HOIICHAW TEPPHTOPHHA, K KOTOPHM COTJIACHO CTaThe 20
gacrosamuil 1IpoToxon He MpHMEEAETCH.

TJIABA V
SARJIOYHTEJABHBIE CTATHH
Cratpa 14

Mepw no npoeederuro 6 awusne Ilpomorosa

CTOPOHH IPHMYT BCe 3aKOHONATEJbHHE H aJMH-
HUCTDATHBHEE MEPH, HEOGXOZUMHE MJIA TOr0, YTOGH
CHeJIaTh MOJMHOCTHIO IeHCTBUTEIbHEIMA MOCTAHOBJICHHAS
HacroAmero IlpoTokoaa.

Cratpa 15

Cnopu

1. CropoHH ompepesieHHO IPU3HAWT, 4To Mexny-
HapofEui#t Cyn sBisfeTCS KOMIIETEHTHHM JJIA paspe-
IIeHUS CIIOPOB, Kacaoumxced HacrosAmero IIpoTokoaa.

2. EcJu saurTepecoBanAEe CTOPOHH HE AOrOBOPAT-
¢ 0 ApYToM crocoGe pa3pemieHrs, BCAKUHA CIIODP MEe3-
Iy ABYMS WJIH HeCKoJbKUMH CTODOHAMH, KACAIOIHAACSH
TOJKOBAHMA HJIA NpHEMeHEeHHsA HacToAuero IIporoxo-
JI3, OJKEH mepeflaBaThCA 1o TPEeGOBAHUI0 JI060H 3
cuopanux CTOpoE Ha paspemieHre MeRIyHapofHOro
Cyna.

Cratpa 16

Hodnucanue

Hacroaum#t IIporoxos, aBramiCKumil, HCIaHCKAH,
KATafCKUH, PYCCKHHA U GPAHILy3CKUHl TEKCTH KOTOPO-
ro ABJIAITCA DPAaBHO AyTeHTHYHHMH, 6yAEeT OTKPHT
I TIOAUUCAaHUa o 31 gexadps 1953 roma ot uMe-
HE Besikoro I'ocymaperpa-unena Opragmsarun O6benu-
HeHEHX Haumit m Beakoro I'ocymapcrsa, He cocTos-



mero uneHoM Oprammsanmm O6bemunennux Haimi,
MPHIVIAINEHHOr0, coryiacHo wHerTpyrumaM Cosera,
OpHHATE y49acTHe Ha KoHdepernms, cocraBHBIIEH
BacTosmui IIporokos, m JoGoro mapyroro I'ocymap-
cTBa, KotropoMy I'emepambnit Cekperapb, mo Ipex-
Joxennio . CoBera, TOILIET Kommio Hacrosmero IIpo-
TOKOJIA.

Cratpg 17

Pamuguxayus

Hacroamuit IIpoTokos HOAJeXAT pPaTHPHKAIAM.
PaTruran@oEHEEe IpaMOTH GYZYyT CHAHH Ha Xpa-
Henue 'erepassEOMYy Cekperapio.

Cratpa 18

Hpucoedurenue

Hacroammuit IIpoTokos 6yfeT OTKPHT JJd IPHCO-
eAHEHUA OT MMeHW Bcsgkoro I'ocymapersa-dsena Op-
rapmsaumn O6pequEeHHNX Harmit mam Besakoro I'ocy-
IapceTBa, He cocrodilero diaeHoM Oprammsanmu O6B-
equHeHENX Hanwit, ymoMsagyToro B craTee 16, miam
BcAKoro Apyroro I'ocymapctBa, koropoMy I'emepadib-
HHit CexpeTaph, o Ipenyoxennio CopeTa, MOMLIET
ronuw Hacrosgiero IIpoTokosa. AKTH o IpHCoenmHe-
HUW cflaloTcA Ha XpaHeHue ['eHepasmEOMy CexpeTapio.

Cratpa 19

Ilepexodnwe meponpusmus

1. B xadecrBe nepexonHoil MepH, BcAkas CTOpoHEa
MOJKET, IIDH YCJIOBUH, YTO el0 GHJIO CHEJaBO ompene-
JIEHHOE 3adBJIHHE B HTOM CMEBICJIE B MOMEHT IIO[IIH-
CaHMS MJIH COAYX HA XpaHEHMEe ee aKTa paTHOHKAIAR
HJH TIPHCOEAHHEHUS, Pas3peIIUTh:

a) ynmorpe6jeEne Ha J060U W3 CBOHX TEPPHUTOPHIA
OIIMYMa [N KBasHMETUIIMHCKAX IIeJie;

b) IPOH3BOACTBO, BBO3 UJIH BHIBO3 OIUYMa, LIS BTHX
neqe# m3 Jgo6oro I'ocygapcTsa WM TEPPATOPUM HJIH
B Jio6oe T'ocymapcTBo MAM HA JIOGYI0 TEPPATOPHIO,
ykasaHEEe KOMHTETY B MOMEHT IIPeJCTaBJCHUS BH-
HIEYKA3aHHOI'0 3aSgBJCHHSA IIPM YCJOBHH, 9TO:

1) 1 gEBapa 1950 rofga rakoe ymorpe6jeHde,
BB03 HJIH BHBO3 ONKYyM2 OHJIO TpPaIHIIAOH-
HHM SABJICHHEM H3 TEPPHUTOPUM, B OTHOIIE-
HUU KOTOPOH CHeJIaHO 3adBJeHHEe, W GHLIO
TAM DPa3PemieHo Ha BT0 IHCJIO;

I1) HAKAaKOH BHB03 HE NOJUKEH Pa3peINaThCs B
TocymaperBo, He sBIAONIEECT YIACTHHKOM
Hacrosmero IIporokoaa, m 4ro

I1I) narHasg CTOpoHA 06s3yeTcd B TEICHHE CPOKA,
KOTODHH 6yJleT el0 ONpefeseH B MOMEHT 3a-

SBJIEHAS W KOTOPHIH HE B KOeM ciaydae He
JOJKEeH OHTH IPOMAJEH CBHINE IATHATLUATH
JIeT ToCJIe BCTYIJEHHS B CHJIY HACTOAMIE-
ro IIpoTokosa, mpeKpaTUTh yHoTpeGJieHHe,
TIPOU3BOLCTBO, BBO3 W BEIBO3 ONHyMa JJIA
KBasUMeIMIIAHCKUX IleJei.

2. Beaxasa CropoHa, cZiesaBIiad 3aABJIeHHe Ha 0CHO-
BaHMW IIYHKTa 1 HACTOAINEH CTAThH, KMeeT IpaBo B
TeueHHe TePHOMia BpeMEHHW, YKA3aHHOTO B a63alle III
NOAUYHKTa b, HMETh B HAJMYHOCTH B KaKFOM IOy
CBEpPX MAKCHMAJILHHX CKJAJICKHX 33I1aCOB, TIPEyCMO-
TPEHHHIX B CTaThe 5, 3aMachH, PAaBHEE KOJIHIECTBY,
TOTpe6JIeHHOMY I KBa3WMENWLHHCKUX Liejiel B Te-
9eHHde ABYX IPEAIIEeCTBYIOIIAX JeT.

3. Bearag CropoHa MOKeT TakiKe B BHOE Iepe-
XOZHOH MEpH, IPH YCJOBHH, 9YTO OHA CHEJAJa B 3TOM
CMEHICJIe OIpefiesieHHoe 3afBJICHHe B MOMEHT IIO/IH-
CaHHMS UM Ca9¥ HA XpaHEHHE CBOEr0 aKTa O PATH-
(pUKalil WM DPHCOeJUHEHWH, PaspelHUTh KypeHHe
OIIyMa HAPKOMAaHAM He MOJIOXKe [ABAAUATH ONHOTO
T'07la, 3aPEerACTPHPOBAHENM TIO/JIeKAMMME BJIACTAMHA
¢ aTol 1esbo no 30 ceHTa6pa 1953 ropa, mpH ycJo-
BUM, 9T0 Ha 1 aEBapa 1950 roga Kypesme ommyMa
6HLII0 paspellleHo 3amATepecoBanHOl CTOpPOHOM.

4. Bearaa CropoHa, CCHJIANINAACA Ha IIEPeXox-
HEEe MEePOIpPHATHA HAa OCHOBAHHM HACTOAIIeH CTaThH,
ITOJIFKHA:

a) BRJIOYATH B TOJOBOH IOKJAM, IMPENCTaBigeMud
TenepassroMy CekpeTapio CorJacHo crarse 10, oTger
06 ycmexaX, JOCTHI'HYTHX 38 NpeAuIyInuil rox B Ha-
[IPABJEHAN IPEKPAlleHNsd YIOTPeCJCHHs, IPOA3BOA-
CTBA, BBO32 HJIM BHIR033 OIUYMA JJIA KBa3UMeTUIINH-
CKHX IIeJIell ¥ OIAYMa AJd KYPeHHST,

b) mpemcTaBAATH OTHEJHHO B OTHOUIGHAH ONUYMa
FCIIOJB30BAHHOI0, BBESEHHOI'0, BHIBE3EHHOI'0 W HME0-
IIeT0Cs B HAJMIHOCTH JJIST KBA3SHMEUITHMHCKUX 1ieJieH,
4 Tak/ke B OTHOMIEHWH ONKYyMa HCIOJb30BAHHOIO H
HAMEIOIIerocA B HAJIMIHOCTH [AJIS IeJiell KypeRnsd, Ta-
KHe WCUYWCJIEHUS W CTATHCTHYECKHE CBEJeHHSA, KOTO-
PHle TOJIKHH OHITH ITPEeCTABIIEME Ha OCHOBAHAH CTA-
Te#t 8 u 9 Hacrosmero IIpororoaa.

5. a) Ecam Cropona, CCHUIRIOIUAACA HA TEPeXof-
HHE MEepOIDHATHS COIVIACHO HacToflleit crarhe, He
IIPeJCTABHUT:

1) AORJIAJA, yIOMAHYTOrO B IOAIYHKTE @ ITyHK-
T8 4, B TeUeHHE INECTH MECHIEB 10 OKOHJa-
HAH I'0fia, K KOTOPOMY STH CBEJIeHHS OTHO-
cATed;

II) CTATHCTHIECKUX CBEJIEHWi, YIOMSHYTHX B
TOAIIYHKTEe b IyHKTa 4, B TeYeHUWEe Tpex
MecdlleB IOCNe MATH, KOITA OHE OJIKHH
OBITh IPEACTaBJCHH, COIJIACHO CTaThe 9;

III) WCYHCHEeHWH, YKA3aHHHX B IOANYHKTE b
IIyHKTa 4, B TeUeHHE TPEX MeCdIleB II0CJe
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JAaTH, yCTaHOBJeHHOH IJa 3Tol 1ea: Ko-
MHUTETOM COIVIACHO CTaThe 8,

Komurer mum I'emepansHHi# Cekperaps, B 3aBHCH-
MOCTH 0T CJIy4as, JOJIHeH HOCIaTh 3aUATePECOBARHOM
CropoHe HOTH(UKAIMIO OTHOCHUTEJBHO 33AEPKKE H
Tpe6oBaTh, 4TOOH OHA IPEACTABHJIA BTH CBEJCHHA
B TeUeEWe TpeX MecAlleB CO AHA IOJNydeHHsS SToi
HOTHOUKAIIAH,

b) Ecau CropoHa He BEIIOJHSAET B TEICHHE 3TOTO
CpOKa 03HaUeHHOro Tpe6oBanus KomuTera miam I'eme-
paypHOro Cexperaps, paspelleHHHE H3 OCHOBAHHA
5TOH CTATbH BpPEMEHHHE MeDH II0 HCTeYeHHH BTOr0
CpOKa He IpEMeHATcH 6ojbmie K gapHOH CTropome.

Cratea 20

Teppumopuasvnoe npumenenue

Hacroamumit IIpoTokosn mMpuUMeHAETCA KO BCEM He-
CaMOYTPABAAIOUIAMCS, IIOJOIEYEHM, KOJOHHAJIHHHEM
H APYrEM BHEMETDONOJIBHHM TeDPHTODHAM, 38 MeX-
IYH3pOJHEE OTHOIIEHHS KOTOPHX OTBETCTBEHHA Ka&-
Kaf-1a60 CTopoHa, 33 MCKJIIYEHAEM CIydaeB, Ifie IO
KOHCTHTYIHA HauHOH CTOPOHH HJIH [aHHONK BHEMET-
POIOJIBHON TeppHUTOpPHH Tpefyercd IpeJBapHUTeJbHOe
corjlacie BHEMeTDOHOJIbHOH TeppHUTOpPHH, HIH I7e
TOro Tpe6yer ofOndYait. B 3TOoM cAaydae o3HAYeHHAA
CTopoHa [OJIKHA II0CTAPaThCSA 06ECIednTh HEOGXOIH-
Moe COIVIACHe BHEMETPOIOJbHOH TEeDPHTODHH B KpaT-
Yaiinree 10 BO3MOMHOCTH BpeMd W IO IOJYyYEHHH Ta-
KOBOT'0 yBeIoMHUTh 06 3ToM I'eHepasbHOro Cexperapd.
Co nua momydenms I'emepausHnM CexperapeM BTOH
HOTH(HKaIuH, HacrToAmmU IIpoToxos mpmMensercs
K TeppUTOPHA HJIH TEPPUTOPHAM, KOTODHE TaM IIO-
HMeHOBaHH. B Tex caydadax, rie He TpelyeTcs IIpef-
BAPHATEJBHOIO COIVIACHS BHEMETPONOJBHOA TEPpPHTO-
pun, 3amATepecoBanHas CTOpPOHA MOJKHA B MOMEHT
TIOATACAHAA, PATHPHKRAIINA UM IIPHCOCIAHEHAST YKa-
3aTh TEDPPHTOPHIO MM TEPPHTOPHM, K KOTOPHM IIPH-
MeHsiercss HactoAmmi IIpoTokoa.

Cratsa 21

Bemynaenue 6 cuay

1. Hacrosum#t ITporokos BCTYIHT B CHJIY Ha TDH-
IUATHHA [eEb Hocke JaTH CAaYH HA XpaHEHHe PAaTH-
(UKALMOHHKX I'DAMOT HJH JOKYMEHTOB O NPHUCOEIH-
HEHHH He MeHbIIe YeM [BafLaThio IAThI0 ['ocydap-
CTBaMH, BKJIOYasS He MeHbINe TpeX IIPOH3BOAAIINX
onryM I'ocynapcTB, TOEMEHOBAHEHX B IIOAIYHKTE @
ITYHKTa 2 CTATHH 6, H HE MCHBIIIE TPEX U3 CJETYIOIIHX
H3rOTOBJIAIOIIMX Hapkormku I'ocymapcTs: Bedsrud,
Tepmanckas ®epeparmprad Pecmy6nmka, Hraanms,
Hunepnanas, Coepunersoe KoposescrBo Besuxo-
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6puranuy ¥ Ceseproit Upnaumun, Coegmrernne [1Ta-
TH Amepuxu, Opannus, [iseiinapusa, fmorns.

2. B orHOmenmu Bcaxoro I'ocymapcersa, CHAIINENO
Ha XPaHeHUe PATH(PHKALUOHHYI0 I'DAMOTy HIH AOKY-
MEHT 0 IIPUCOCJUHEHAH I10CJe CaYd Ha XPAHEHHE aK-
TOB, HeOOXOMUMHX [JI BCTYILIEHASA B CHJIY HACTOS-
mero IlpoTokosa corJacHO IYHKTY 1 HacToAmed
cratby, IIpoTokos BeTymaer B CHIy Ha TPHAMUATHA
JleHb IIoCJie JHA Cauu JAaEHHM [ocyaapCTBOM CBO-
€ro aKTa.

Cratera 22

Llepecmomp

1. Besakas Ctopora B Ji060€ BpeMA MOKET IPOCHTh
o mepecMorpe Hacrodmero IIpoTokosa mocpencTBoM
HoTEHUKaumH, HampasaenHoi I'emepanrHOMy Cekpe-
TapIo.

2. Coser mocae xoHcyJabpTalmm ¢ KoMmeenei pexo-
MEHJyeT MEPH, TIoJJIesKallae MPAEATHIO B OTHOIIEHAR
3TOl IIPOCHOHL.

Cratpa 23

Henoncayus

1. Ilo HcTeYeHUM MATH JIET, CIATASI CO JHA BCTYI-
JeHEA B cHJIy Hactosmero Ilporokosa Besakas Crto-
POHA MOKET IHCHMEHHHIM aKTOM, CHAHHHM Ha Xpa-
Hegme [I'emepasbHOMy Cexperapio, eHOHCHPOBATH
pacroanmi IIporoxod.

2. JleHoBCads, yKa3aHHAs B yHKTe 1 HacTogwLeH
CT&THH, BCTYNAET B CHAY 1 SAHBADA TEPBOTO TOAQ,
CJIeLYIOMEro 3a NaToH ee IOXydeHHA I'eHepaJbHHM
Cexrperape.

Cratea 24

Oxonvarue

Hacroammmit IIpotokos mepecraer 6HT: B cHJe,
6CJIH B Pe3yJabTaTe JeHOHCRLHX, CACJAHHHX B COOT-
BETCTBHH CO cTaTheil 23, crmcox CTopoH TmepecTaeT
0TBeYaTh YCJOBHAM, HM3JIOMEHHHM B CTarse 21.

Cratnga 25

Ozo060pKU

3a HCKJI0YeHHEM CJydaeB, OIpeJesleHHO Ipen-
YCMOTPEHHHX B CTaTbe 19 KacaTeJbHO 3adBJICHHI,
paspelllaeMEX YKa3aEHON CTaThedl, © B Tol Mepe, B
KaKo# BT0 AoIrycKaeTcs craThedl 20 KacaTeJbHO TEp-
PHTOPHAJIBHONO IIpUMeHeHUs, HU ofHa m3 CTODOH He
MOKeT JieJlaTh HUKAKHAX OT'0BOPOK B OTHONIEHWH IO-
cTaHoBJeHHH HacTodlnero IIpoToroJa.



Cratha 26

Coobwenusn, Oeanemvie I'enepanvrvim Cexpemapem

1. I'enepajbaui#t CeKperaph yBeLOMISET BCEX diIe-
HoB Oprammsanum O6bemuHeHRHEWX Hanumi#t ®m gpyrae
Tocynapersa, yRa3aHHbie B cTaThiIxX 16 m 18 o:

) IOMMACAX, MOCTaBICHHHX 1of HacTosaumaM IIpo-
TOKOJIOM II0 OKOHYaHMH MekTyHApOTHOH KOH(EpeH-
uud 1o onuyMy Opranusanun O6bennaerERX Hatmi,
¥ cflade Ha XpaHeHHe PATHU(PHUKAUMOHHHX IPAMOT H
JOKYMEHTOB IIPHCOEAHEHUS B COOTBETCTBHH CO CTa-
TeAME 16, 17 1 18;

b) BCAKON TEPPUTOPHH, KOTOpad COIJIACHO CTa-
The 20 OHLTa BHeCeHa ['0CyNapCTBOM, OTBETCTBEHHEIM
3a MeXIyHapOAHBle OTHOLUIEHWS STOH TEPPHTOPHH, B
CIIACOK TEPPUTOPHHU, K KOTOPHM IPHMEHAETCA HACTO-
amuit IIpororod;

¢) BCTYIUIEHHM B cmiry Hacrodmero IIporoxona B
COOTBETCTBHU CO CTaThed 21;

d) 3aABIeHUAX W HOTHQUKAIUAX, CACJAHHHX B CO-
OTBETCTBUH C NEPEXOAHHMH IOCTRHOBJIECHUAMH, Ipel-
YCMOTDEHHHIME B cTaThe 19, H JaTaX HCTeUCHHS HX
CpPOKa W IIpeKpallleHus WX [IeHCTBHS;

e) [eHOHCAaLMAX, CJIeJaHHBIX B COOTBETCTBHH CO
cTaTheil 23;

f) mpock6ax o mepecMorpe Hacrosmiero IIporoxo-
Ja, CHOeJJAHHBIX B COOTBETCTBHE CO CTaThed 22, M o

g) pare, korma Hacrosumi IIpoToxos mepecraer
GHITH B CHJIE B COOTBETCTBHH CO CTaThed 24.

Hacroamuit IIpoTokos, amrymiickmil, MCIAHCKHEH,
KHATA¥CKAH, PYCCKAH W (HPAHILy3CKHII TEKCTH KOTO-
POro CYATAIOTCS PaBHO ayTeHTHIHHMH, 6yIer cHaH
Ha xpamenne [‘emepamsEoMy Cexperapwo Oprammsa-
nuu O6benuHenHHX Hanmii. I'emepaasanit CekpeTaps
DOLIJIET 3aBepeHHY Kommid BeeM IlocymapcreaM-
gneHaM Oprammsatmn O6bemmEeRANX Hauwmit 1 BceM
TocymapcrBaM, YKa3aHHHM B cTaThix 18 m 20 macTo-
smero IIporoxoaa.

B YIOOCTOBEPEHHE YEI'O, HEKemomIIACAB-
nmecd, 6yIydd AOJKHHM 006pa3oM H2 TO YIOJHO-
MOYeEHHMH, MoAnAcaan Hacrodumi IlpoTokos B of-
HOM eMHCTBEHHOM SK3eMILJISpe 0T HMEeHH CBOHX Ipa-
BHTEJILCTB.

Hrio-Mopk, ABaALATh TpeThero HIOHA THCAIA Jie-
BATHCOT IIATHAECAT TPEThEero rofa.
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PROTOCOLO PARA LIMITAR Y REGLAMENTAR EL CULTIVO DE LA ADORMIDERA Y LA
PRODUCCION, EL COMERCIO INTERNACIONAL, EL. COMERCIO AL POR MAYOR Y EL USO
DEL OPIO

Y 4
PrREAMBULO

Resueltas a proseguir sus esfuerzos en la lucha
contra la toxicomania y el trifico ilicito de estupe-
facientes y convencidas de que sélo una estrecha
cooperacién entre todos los Estados puede hacer
que esos esfuerzos alcancen su objetivo,

Teniendo presente que, mediante una serie de
instrumentos internacionales, se ha tratado de lo-
grar un sistema eficaz de fiscalizacién de estupefa-
cientes, y deseando reforzar esa fiscalizacién tanto
en el orden nacional como en el internacional,

Considerando que, no obstante, es indispensable
limitar a las necesidades médicas y cientificas, asi
como reglamentar, la produccién de materias pri-
mas de las cuales se obtienen drogas estupefacientes
naturales, y convencidas de que los problemas mas
urgentes son los relativos a la fiscalizacién del cul-
tivo de la adormidera, y a la produccién del opio,
del que pueden extraerse alcaloides estupefacientes,

Las Partes Contratantes,

Habiendo resuelto concluir con estos fines el
presente Protocolo,

Han acordado las disposiciones siguientes:

CAPITULO I
DEFINICIONES

ArTicuro 1
Definiciones

Salve cuando se indique expresamente otra cosa
o el contexto requiera otra interpretacion, se apli-
caran al texto del presente Protocolo las siguientes
definiciones:

Se entiende por “Convencién de 1925”, la Con-
vencion Internacional del Opio, firmada en Ginebra
el 19 de febrero de 1925, y modificada por el Proto-
colo del 11 de diciembre de 1946;
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Por “Convencién de 1931”7, la Convencién para
limitar la fabricacién y reglamentar la distribucién
de estupefacientes, firmada en Ginebra el 13 de
julio de 1931, y modificada por el Protocolo del
11 de diciembre de 1946,

Por “Junta”, el Comité Central Permanente
creado en virtud del articulo 19 de la Convencién
de 1925;

Por “Organo de Fiscalizacién”, el Organo de
Fiscalizacion creado en virtud del articulo 5 de la
Convencién de 1931;

Por “Comisién”, la Comisién de Estupefacientes
del Consejo Econémico y Social de las Naciones

Unidas;

Por “Consejo”, el Consejo Econémico y Social
de las Naciones Unidas;

Por “Secretario General”, el Secretario General
de las Naciones Unidas;

Por “adormidera”, la planta Papaver somnife-
rum L. y cualquier otra especie de Papaver que se
utilice para la produccién de opio;

Por “paja de adormidera™, todas las partes de
la adormidera después de cortada, de las cuales
pueden extraerse sustancias estupefacientes, ex-
cepto las semillas;

Por “opio”, el jugo coagulado de la planta de
adormidera cualquiera que sea la forma en que
aparezca, con inclusién del opio crudo, el opio
preparado y el opio medicinal, pero sin incluir
preparados galénicos;

Por “produccién”, la operacién consistente en
cultivar la adormidera con objeto de obtener opio;

Por “existencias”, la cantidad total de opio que
se halle legalmente en un Estado, sin contar: 1) la
que esté en poder de farmacéuticos al por menor
y de instituciones o personas autorizadas, en el
ejercicio licito de funciones terapéuticas o cien-
tificas, y 2) las cantidades que estén en poder del
gobierno de ese Estado o se encuentren bajo su
vigilancia para fines militares;



Por “territorio”, cualquier parte de un Estado
que se considere como entidad separada para los
efectos de la aplicacién del sistema de certificados
de importacién y autorizaciones de exportacién
previstos en la Convencién de 1925;

Por “exportacién” e “importacién”, en sus res-
pectivas connotaciones, la transferencia material
de opio de un Estado o otro Estado, o de un terri-

torio de un Estado a otro territorio del mismo
Estado.

CAPITULO 1I

REGLAMENTACION DE LA PRODUCCION,
EL COMERCIO Y EL USO DEL OPIO

ARrTicuLo 2

Uso del opio

Las Partes deberan limitar el uso-del opio tinica-
mente a sus necesidades médicas y cientificas.

ArTicuLo 3

Fiscalizacion en los Estados productores

Con el fin de fiscalizar la produccién, el comercio
y el uso del opio:

1. Cada Estado productor debera establecer, en
caso de que no lo haya hecho ya, y mantener, un
organismo oficial (llamado en adelante en este
articulo el organismo) o varios de tales organismos
para ejecutar las funciones que se les asignan en
el presente articulo. Las funciones a que se refieren
los parrafos 2 a 6 del presente articulo seran des-
empeiiadas por un solo organismo si la Constitu-
cién del Estado respectivo lo permite.

2. La produccién se limitara a las zonas designa-
das por el organismo u otras autoridades compe-
tentes.

3. Sélo los cultivadores que posean una licencia
expedida por el organismo u otras autoridades
competentes estarin autorizados para dedicarse a
la produccién.

4. Cada licencia especificara la superficie en la

cual se autoriza el cultivo de la adormidera.

5. Todos los cultivadores de adormidera estarin
obligados a entregar la totalidad de sus cosechas de
opio al organismo. El organismo comprari y to-

mara posesién material de dichas cosechas de opio
lo mas pronto posible.

6. El organismo u otras autoridades competentes
tendran el derecho exclusivo de importar, exportar
y dedicarse al comercio al por mayor del opio y a
mantener las existencias de opio que no se hallen
en poder de los fabricantes autorizados a fabricar
alcaloides de opio utilizando el opio como materia
prima.

7. Ninguna disposicién del presente articulo
podra interpretarse en el sentido de que permita
la derogacién de las obligaciones ya asumidas o que
restrinja la accién de las leyes promulgadas por
cualquier Parte en conformidad con las Conven-
ciones existentes, respecto a la fiscalizacién del
cultivo de la adormidera.

ArTicuLo 4

Fiscalizacion del cultivo de la adormidera destinada
a fines ajenos a la producciéon de opio

Una Parte que permita el cultivo y el uso de la
adormidera para fines ajenos a la produccién de
opio, bien sea que también permita o no la pro-
duccién de opio, se compromete a:

a) Promulgar todas las leyes o reglamentos que
gean necesarios para asegurar:

i) Que el opio no se produzca utilizando adormi-
deras cultivadas para fines distintos de la pro-
duccién de opio, y

ii) Que la fabricacién de estupefacientes por medio

de la paja de adormidera esté fiscalizada adecua-
damente;

b) Enviar al Secretario General ejemplares de
todas las leyes y reglamentos promulgados en tal
sentido;

¢) Enviar anualmente a la Junta, en una fecha
fijada por ésta, las estadisticas de la paja de ador-
midera importada o exportada para cualquier pro-
pésito durante el afio anterior.

ArTicuLo 5
Limitacion de las existencias

Con objeto de limitar la produccién mundial de
opio a las necesidades médicas y cientificas:

1. Las Partes se comprometen a reglamentar la
produccién, la importacién y la exportacién de
opio de modo que las existencias en poder de cada
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una de ellas no excedan, el 31 de diciembre de
cada afio:

a) Si se trata de uno de los Estados produc-
tores a que se hace referencia en el inciso @) del
péarrafo 2 del articulo 6, de la cantidad total de
opio que haya exportado ese Estado para fines
médicos y cientificos, mas la cantidad que se haya
utilizado dentro del Estado en la fabricaciéon de
alcaloides durante dos afios cualesquiera, mis una
cantidad igual a la mitad de la cantidad exportada
y utilizada para la fabricacién de alcaloides en
cualquier otro afio, que esa Parte escogerd libre-
mente, siempre que se trate de afios posteriores al
1° de enero de 1946. La Parte mencionada tendra
derecho a escoger libremente diferentes periodos
para la computacién de la cantidad exportada y
de la cantidad utilizada;

b) Tratindose de una Parte distinta de la men-
cionada en el inciso a) del presente parrafo, la
cual, habida cuenta de las disposiciones de las
Convenciones de 1925 y de 1931 aplicables a dicha
Parte, permite la fabricacién de alcaloides de opio,
de sus necesidades normales para un periodo de
dos afios. Dichas necesidades seran determinadas
por la Junta;

¢) Si se trata de cualquiera otra de las Partes,
de la cantidad total de opio que haya consumido
durante los cinco afios precedentes.

2. a) Si un Estado productor de opio de los
que se mencionan en el inciso a) del parrafo 1 del
presente articulo, decide suspender la produccién
de opio para la exportacién y desea ser eliminado
de la categoria de Estado productor establecida en
el inciso a) del parrafo 2 del articulo 6, enviara
una declaracién a este efecto a la Junta en el
momento en que deba hacer la préxima notificacién
anual conforme al inciso b) del pirrafo 3 del
presente articulo. Al hacer esa declaracién se con-
siderara, para los fines de este Protocolo, que dicha
Parte ya no es uno de los Estados mencionados en
el inciso a) del parrafo 2 del articulo 6 y que no
puede ser restablecida en esa categoria, y la Junta,
al recibir dicha declaracién, inscribira a la Parte
en la categoria mencionada en los incisos b) o ¢)
del parrafo 1 del presente articulo, segiin corres-
ponda, y notificara el cambio a todas las demas
Partes en el presente Protocolo. Para los fines del
presente Protocolo, todo cambio de categoria sera
efectivo a partir de la fecha de dicha notificacién
por la Junta;
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b) El procedimiento establecido en el inciso a)
del presente parrafo se aplicara respecto de toda
declaracién formulada por una Parte que desee
ser cambiada de la categoria mencionada en el
inciso b) del parrafo 1 del presente articulo a la
categoria mencionada en el inciso ¢) del mismo
parrafo, o viceversa. Dicha Parte puede, a peticion
propia, ser restablecida en la categoria a que per-
tenecia anteriormente.

3. a) Las cantidades de opio mencionadas en
los incisos @) y ¢) del parrafo 1 del presente arti-
culo se calcularin sobre la base de los datos esta-
disticos establecidos por la Junta en sus informes
anuales, incluyendo los datos que correspondan
al periodo que termine el 31 de diciembre del afio
precedente, tal como sean publicados ulteriormente
por la Junta;

b) Toda Parte a la cual se apliquen los incisos
a) o b) del parrafo 1 del presente articulo, notifi-
cara anualmente a la Junta, segin el caso:

i) Los periodos que dicha Parte haya elegido en
conformidad con el inciso a) del parrafo 1 del
presente articulo, o

ii) La cantidad de opio que desea se considere
como el total de sus necesidades normales con
el fin de que la Junta haga la determinacién
respectiva en conformidad con el inciso b) del
parrafo 1 del presente articulo;

¢) La notificacién prevista en -el inciso prece-
dente deberd llegar a poder de la Junta a mais
tardar el 1° de agosto del afio anterior a la fecha
a la cual se refiera la notificacion;

d) Si alguna de las Partes que deben enviar las
notificaciones previstas en el inciso b) del presente
parrafo no lo hiciere en la fecha prevista, la Junta
tomari como base, sin perjuicio de las estipula-
ciones del inciso siguiente, los datos contenidos en
la Gltima notificaciéon que hubiere enviado la Parte.
En el caso de que la Junta no haya recibido nunca
una notificacién pertinente de la Parte interesada,
sin consultar nuevamente con dicha Parte, pero
tomando en debida consideracién la informacién
de que disponga, para los fines del presente Proto-
colo y en interés de la Parte, procedera segiin el
caso a:

i) Elegir los periodos a que se refiere el inciso a)
del pirrafo 1 del presente articulo; o



ii) Determinar la cantidad correspondiente a las
necesidades normales previstas en el inciso b)
del parrafo 1 del presente articulo;

e) Sila Junta recibe una notificacién en fecha
ulterior a la prescrita en el inciso ¢) del presente
parrafo, podra, discrecionalmente, actuar como si
esta notificacién le hubiera llegado a tiempo;

f) La Junta notificari todos los afios:

i) A cada una de las Partes a que se hace referen-
cia en el inciso a) del parrafo 1 del presente
articulo, qué aifios considera como elegidos
con arreglo a lo previsto en dicho inciso, o en
los incisos d) y e) del parrafo 3 del presente
articulo;

ii) A cada una de las Partes a que se hace referen-
cia en el inciso b) del parrafo 1 del presente
articulo, la cantidad de opio que considera
como el total de las necesidades normales de la
Parte con arreglo a lo previsto en dicho inciso;

g) La Junta enviara las notificaciones previstas
en el inciso precedente a mas tardar el 15 de diciem-
bre del afio anterior a la fecha a que correspondan
los informes en ellas contenidos.

4. a) Respecto de los Estados que sean Partes
en este Protocolo en la fecha de su entrada en
vigor, las disposiciones del parrafo 1 del presente
articulo se aplicaran a partir del 31 de diciembre
del afio siguiente al afio en que el Protocolo haya
entrado en vigor;

b) Respecto de cualquier otro Estado, las dis-
posiciones del parrafo 1 del presente articulo se
aplicarin a partir del 31 de diciembre del afio
siguiente al afio en que tal Estado haya pasado a
ser Parte en el Protocolo.

5. a) Si la Junta estima que hay circunstancias
excepcionales podri, en las condiciones y por el
plazo que determine, eximir a cualquiera de las
Partes de observar los limites méximos previstos
en el pirrafo 1 del presente articulo en cuanto se
refiere a las existencias de opio;

b) Si al entrar en vigor este Protocolo alguno
de los Estados productores a que se hace referencia
en el inciso a) del parrafo 2 del articulo 6 tiene
existencias de opio que excedan del maximo permi-
tido mencionado en el inciso a) del parrafo 1 del
presente articulo, la Junta tendra facultades dis-
crecionales para tomar en consideracién este hecho,
con objeto de evitar dificultades econémicas a ese
Estado, como consecuencia de una baja demasiado

ripida de las existencias de opio hasta el mivel
miximo previsto en el inciso a) del parrafo 1 del
presente articulo.

ArTicuLo 6
Comercio internacional del opio

1. Las Partes se comprometen a limitar la im-
portacién y exportaciéon de opio exclusivamente a
fines médicos y cientificos.

2. @) Sin perjuicio de las disposiciones del
parrafo 5 del articulo 7, las Partes no permitirin
la importacién ni la exportacion de opio que mno
sea producido en cualquiera de los Estados siguien-
tes, que en el momento de efectuarse la importacién
o exportacién de que se trate sea Parte en el
presente Protocolo:

Bulgaria

Grecia

India

Irdn

Turquia

Unién de Republicas Socialistas Soviéticas
Yugoeslavia

b) Las Partes se comprometen a no permitir
la importacién de opio procedente de cualquier
Estado que no sea Parte en el presente Protocolo.

3. No obstante lo dispuesto en el inciso a) del
parrafo 2 del presente articulo, cualquiera de las
Partes puede autorizar, exclusivamente para su
consumo interno, la importacién y la exportacién,
entre sus territorios, de una cantidad de opio pro-
ducido en cualquiera de esos territorios, que no
exceda de sus necesidades correspondientes a un
afno.

4. Las Partes deberin aplicar a las importa-
ciones y exportaciones de opio el sistema de licen-
cias de importacién y autorizaciones de exportacién
previsto en el capitulo V de la Convencion de 1925,
pero no se aplicara el articulo 18 de este instru-
mento. Sin embargo, con respecto a sus importa-
ciones y exportaciones de opio, una Parte podra
imponer condiciones mds restrictivas que las esti-
puladas en el capitulo V de la Convencién de 1925.

ARTicuLo 7

Destino del opio decomisado

1. Con excepcién de lo que se dispone en con-
trario en el presente articulo, todo opio decomisado
en el trifico ilicito sera destruido.



2. Cualquiera de las Partes puede convertir,
bajo su fiscalizacién, total o parcialmente, en
sustancias no estupefacientes las sustancias estupe-
facientes que contenga el opio decomisado, o bien
reservar, total o parcialmente, ese opio y los alca-
loides fabricados a base del mismo, para fines
médicos o cientificos, ya sea que lo haga directa-
mente el gobierno o bajo su fiscalizacién.

3. Cualquiera de los Estados productores enume-
rados en el inciso a) del pirrafo 2 del articulo 6,
que sea Parte en este Protocolo, podri consumir y
exportar el opio decomisado en su pais, o los
alcaloides fabricados a base de ese opio.

4. El opio decomisado que pueda ser identifi-
cado como opio que ha sido sustraido de un depésito
oficial o autorizado, podra ser devuelto a su pro-
pietario legitimo.

5. Una Parte que no permita la produccién de
opio ni la fabricacién de alcaloides de opio, podra
obtener autorizacién de la Junta para exportar, al
territorio de una de las Partes que fabrique alca-
loides de opio, una cantidad determinada del opio
decomisado por sus propias autoridades, a cambio
de alcaloides de opio o drogas que contengan alca-
loides de opio, o con objeto de extraer tales alcaloi-
des para sus propias necesidades médicas o cien-
tificas. Sin embargo, la cantidad de opio asi expor-
tada en cualquier afio, no podra exceder del total
de opio correspondiente a las necesidades de la
Parte exportadora interesada, para un afio dado, ya
sea en forma de opio medicinal o de drogas que
contengan opio o sus alcaloides; todo excedente
sera destruido.

CAPITULO III

INFORMACION QUE DEBEN PROPORCIONAR
LOS GOBIERNOS

ArTicuLo 8
Previsiones

1. Cada una de las Partes se compromete a en-
viar a la Junta, en forma similar a la preceptuada
para las drogas en la Convencién de 1931, y con
respecto a cada uno de sus territorios, previsiones
para el afio siguiente relativas a:

a) La cantidad de opio necesaria para su utiliza-
cién como tal, con fines médicos y cientificos, con
inclusién de la cantidad necesaria para la fabrica-
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ci6n de preparados exentos con arreglo al articulo 8
de la Convencién de 1925;

b) La cantidad de opio necesaria para la fabrica-
cién de alcaloides;

¢) Las existencias de opio que se proponga
mantener, teniendo en cuenta las disposiciones del
articulo 5 del presente Protocolo, y la cantidad de
opio necesaria para afiadir o deducir de sus existen-
cias a fin de mantenerlas en el nivel debido;

d) Las cantidades de opio que se proponga
afiadir a las existencias que pueda poseer para fines
militares, o que desee deducir de éstas para transfe-
rirlas al comercio licito.

2. Se entiende por total de las previsiones para
cada pais o territorio la suma de las cantidades
mencionadas en los incisos @) y b) del parrafo pre-
cedente, a la que se afiadird la cantidad necesaria
para que las existencias previstas en los incisos c)
y d) del mismo parrafo alcancen el nivel deseado,
o de la que se deducirin las cantidades en que esas
existencias excedan de dicho nivel. No obstante,
esos aumentos y deducciones se tendrin en cuenta
tnicamente cuando las Partes interesadas hayan
enviado a la Junta, en tiempo oportuno, las pre-
visiones necesarias.

3. Cada una de las Partes que permita la pro-
duccién de opio debera enviar a la Junta, con
respecto a cada uno de sus territorios, previsiones
anuales de la superficie (en hectireas), determi-
nada en la forma mas exacta posible, en la cual se
proponga cultivar la adormidera con el fin de
obtener opio, y previsiones, tan exactas como sea
posible, basadas en la produccién media de los cinco
afios precedentes, de la cantidad de opio que va a
obtenerse. Si se permite en mis de una regién el
cultivo de la adormidera con este fin, esas informa-
ciones deberan presentarse por separado para cada
regién.

4. a) Las previsiones a que se refieren los parra-
fos 1 y 3 del presente articulo se presentarin en
la forma que la Junta determine periédicamente;

b) Cada prevision serd enviada de manera que
llegue a la Junta para la fecha fijada por ésta. La
Junta podri fijar fechas distintas para las previ-
siones a que se refiere el parrafo 1 del presente
articulo y para las mencionadas en el parrafo 3 del
mismo; igualmente, teniendo en cuenta que la
época de la cosecha varia en las distintas Partes, la
Junta podri fijar diferentes fechas para las pre-



visiones que las Partes deban suministrar en virtud
del parrafo 3 del presente articulo.

5. Toda previsién debera ir acompaiiada de una
declaracién en la que se indique el método seguido
para reunir y calcular las distintas cantidades que
en ella figuran.

6. Las Partes podran presentar previsiones suple-
mentarias por las que se aumenten o disminuyan
las previsiones iniciales; estas previsiones suple-
mentarias se enviaran a la Junta sin demora, acom-
pafiadas de una exposicién de las razones para tal
revisién. Se aplicaran a esas previsiones suplemen-
tarias las disposiciones de este articulo, con excep-
cién del inciso b) del parrafo 4, y del parrafo 9.

7. Las previsiones serin examinadas por el Or-
gano de Fiscalizacién que podra solicitar datos
adicionales para completar cualquier prevision o
para explicar cualquier declaracién hecha en la
misma, y podri, con el consentimiento del gobierno
interesado, modificar tales previsiones.

8. La Junta pedira previsiones relativas a paises
o territorios a los cuales no se aplique este Proto-
colo; previsiones que se harin conforme a las
disposiciones del mismeo.

9. Si las previsiones correspondientes a un pais
o territorio no llegan a poder de la Junta en la
fecha fijada por ella en conformidad con el inciso
b) del parrafo 4 del presente articulo, el Organo
de Fiscalizacién deberi hacer, hasta donde sea
posible, las previsiones del caso.

10. Las previsiones a que se refiere el parrafo 1
del presente articulo, asi como las hechas por el
Organo de Fiscalizacién con arreglo a lo sefialado
en el parrafo 9 del mismo, no podran ser rebasadas
por las Partes en tanto que no hayan sido modifica-
das por previsiones suplementarias.

11. Si conforme a los datos de importacién y
exportaciéon presentados a la Junta en virtud del
articulo 9 del presente Protocolo o del articulo 22
de la Convencién de 1925, resulta que la cantidad
de opio exportada a cualquier pais o territorio es
superior al total de las previsiones a que se refiere
el parrafo 2 del presente articulo para dicho pais
o territorio, mais las cantidades que se hayan expor-
tado, la Junta hara inmediatamente la notificacion
a todas las Partes. Estas convienen en que no autori-
zaran, durante el afio de que se trate, nuevas
exportaciones a ese pais o territorio, excepto:

a) En caso de que ese pais o territorio presente
una previsién suplementaria que comprenda a la
vez la cantidad importada como excedente y la
cantidad adicional requerida, o

b) En casos excepcionales, cuando la exporta-
cién, en opinién de la Parte exportadora, sea esen-
cial para los intereses de la humanidad o para el
tratamiento de los enfermos.

ArTicuLo 9
Estadisticas

1. Las Partes se comprometen a enviar a la
Junta, con respecto a cada uno de sus territorios:

a¢) A mis tardar el 31 de marzo, estadisticas
relativas al afio precedente, que indiquen:

i) La superficie dedicada al cultivo de adormi-
dera con objeto de obtener opio y la cantidad
de opio obtenida en dicha superficie;

ii) La cantidad de opio consumida, es decir, la
cantidad de opio entregada al comercio al por
menor o que vaya a ser despachada o adminis-
trada por hospitales o personas debidamente
autorizadas en el ejercicio de sus funciones
profesionales o médicas;

ili) La cantidad de opio utilizada para la pro-
duccién de alcaloides y preparados de opio,
con inclusién de la cantidad requerida para
la produccién de preparados destinados a la
exportacién para los cuales no se requieran
autorizaciones de exportacién, bien sea que
esos preparados estén destinados al consumo

interno o a la exportacién, en conformidad con
las Convenciones de 1925 y 1931;

iv) La cantidad de opio decomisado en el trifico
ilicito y la cantidad y la forma en que se haya
dispuesto del mismo;

b) A mas tardar el 31 de mayo, estadisticas que
indiquen las existencias de opio el 31 de diciembre
precedente; las estadisticas referentes a estas exis-
tencias no comprenderin el opio que se halle en
poder de una Parte para fines militares el 31 de
diciembre de 1953, pero comprenderan todas las
cantidades de opio anadidas posteriormente o que
se hayan retirado y transferido al comercio licito; y

¢) A mdis tardar cuatro semanas después de
terminado el periodo a que se refieran, estadisticas
trimestrales que indiquen el total de las importa-
ciones y exportaciones de opio.



2. Las estadisticas previstas en el parrafo 1 del
presente articulo se presentarin de acuerdo con
los formularios que prescriba la Junta y en la
forma que ésta determine.

3. Los Estados productores, Partes en el presente
Protocolo, proporcionarin a la Junta en la forma
mas exacta posible, si no lo han hecho ya, las esta-
disticas mencionadas en el punto i) del inciso a)
del parrafo 1 del presente articulo para los afios
1946 y siguientes.

" 4. La Junta publicars las estadisticas previstas
en el presente articulo en la forma y en los interva-
los que considere oportunos.

ArTicuro 10
Informes al Secretario General

1. Las Partes se comprometen a enviar al Secre-
tario General:

a) Un informe sobre la organizacién y funciones
del organismo a que se hace referencia en el articulo
3, y sobre las funciones asignadas en virtud del

mismo articulo a otras autoridades competentes
gl las hubiere;

b) Un informe sobre las medidas legislativas y
administrativas adoptadas en conformidad con el
presente Protocolo;

¢) Un informe anual relativo a la aplicacién del
presente Protocolo. Este informe se hari en con-
formidad con la forma prescrita por la Comisién
y puede quedar incluido en los informes anuales
mencionados en el articulo 21 de la Convencién
de 1931 o agregado a ellos.

2. Las Partes enviaran al Secretario General in-
formacién adicional relativa a toda modificacién
importante sobre las cuestiones estipuladas en el
parrafo precedente.

CAPITULO 1V

MEDIDAS INTERNACIONALES DE VIGILAN-
CIA Y DE APLICACION
ArrTicuro 11
Medidas administrativas

1. Con objeto de vigilar la ejecucién de las dis-
posiciones del presente Protocolo, la Junta podra
adoptar las medidas siguientes:
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a) Solicitud de informacién

La Junta podrd pedir confidencialmente a las
Partes informacién sobre la aplicacién de las dispo-
siciones del presente Protocolo y, a este respecto,
hacer a las Partes las sugestiones pertinentes;

b) Solicitud de explicaciones

Cuando en vista de la informacién de que dis-
ponga, la Junta estime que un pais o territorio no
cumple con alguna disposicién importante del pre-
sente Protocolo o que la situacién que en aquél
exista exije una aclaracién en cuanto al problema
del opio, la Junta estara facultada para pedir confi-
dencialmente explicaciones a la Parte interesada;

¢) Solicitud de medidas correctivas

Si la Junta lo juzga oportuno, podra sefialar con-
fidencialmente a la atencién de un gobierno su
falta de cumplimiento, en medida apreciable, de
cualquier disposicién importante de este Protocolo,
o la existencia de una situacién grave con respecto
al problema del opio en cualquiera de los territorios
que estén bajo su autoridad. La Junta podra pedir
también a dicho gobierno que estudie la posibilidad
de adoptar las medidas correctivas que la situacién
exija;

d) Investigaciones sobre el terreno

Si la Junta estima que una investigacién sobre
el terreno contribuiria a aclarar la situacién, podra
proponer al gobierno interesado el envio al pais o
territorio de que se trate, de una persona o una
comisién de investigacion designada por la Junta.
Si el gobierno se abstiene de contestar en un plazo
de cuatro meses a la propuesta de la Junta, su
silencio serad considerado como una negativa. Si el
gobierno da su consentimiento expreso a la in-
vestigacién, ésta se efectuara en colaboracién con
los funcionarios designados por ese gobierno.

2. La Parte interesada tendria derecho a ser
escuchada por la Junta, por medio de un represen-
tante, antes de que se adopte la decisién prevista
en el inciso c¢) del parrafo precedente.

3. Las decisiones adoptadas por la Junta en
virtud de los incisos ¢) y d) del parrafo 1 del
presente articulo deberin ser aprobadas por la
mayoria de los miembros que componen la Junta.

4. Si la Junta publica las decisiones que haya
adoptado en virtud del inciso d) del pdrrafo 1 del
presente articulo o cualesquiera datos que se refie-



ran a ellas, debera publicar también los puntos de
vista del gobierno interesado, si éste lo solicitare.

ArTticuro 12
Medidas para asegurar la aplicacion

1. Declaraciones publicas

Si la Junta llega a la conclusién de que el in-
cumplimiento por una Parte de las disposiciones
del presente Protocolo constituye un grave obsta-
culo para la fiscalizacién de las substancias estupe-
facientes en cualquier territorio de dicha Parte, o
en cualquier territorio de otro Estado, podra
adoptar las medidas siguientes:

a) Comunicados publicos

La Junta podra presentar la cuestiéon a la con-
sideracién de todas las Partes y del Consejo;

b) Notas publicas

Si la Junta considera que las medidas que ha
adoptado en conformidad con el inciso precedente
no surten los efectos deseados, podrd publicar una
nota en la que se sefiale que una Parte ha violado
las obligaciones contraidas por ella en virtud del
presente Protocolo, o que cualquier otro Estado
ha dejado de tomar las medidas necesarias para
evitar que el problema del opio en cualquiera de
sus territorios comprometa la fiscalizacién efectiva
de las substancias estupefacientes en uno o varios
de los territorios de otras Partes o Estados. En el
caso de que la Junta haga una declaracién publica,
deberd publicar también los puntos de vista del
gobierno interesado, si éste lo solicitare.

2. Recomendacion de embargo

Si la Junta llega a la conclusién:

a) De qu., vistas las previsiones y estadisticas
proporcionadas en conformidad con los articulos
8 y 9, una Parte ha dejado de cumplir en forma
apreciable las obligaciones contraidas por ella en
virtud del presente Protocolo, o que cualquier otro
Estado pone serios obsticulos a la aplicacién eficaz
del Protocolo, o

b) De que, teniendo en cuenta los datos de que
dispone, se acumulan cantidades excesivas de opio
en cualquier pais o territorio, o de que existe el
peligro de que ese pais o territorio se convierta en
centro de trafico ilicito,
podra recomendar a las Partes un embargo sobre
la importacién del opio procedente del pais o terri-
torio de que se trate o sobre la exportacién con

destino a dicho pais o territorio, o sobre ambas, ya
sea por un periodo determinado, ya sea hasta que
encuentre satisfactoria la situacién de dicho pais
o lerritorio respecto al problema del opio. El Es-
tado interesado tendra derecho a someter la cues-
tion al Consejo, en conformidad con las disposi-
ciones aplicables del articulo 24 de la Convencién
de 1925.

3. Embargo obligatorio

a) Declaracion e imposicion del embargo

Fundandose en las conclusiones a que llegue en
conformidad con los incisos a) o b) del pérrafo 2
del presente articulo, la Junta podri tomar las
siguientes medidas:

1) Anunciar su intencién de imponer un embargo
sobre la importacién de opio procedente del pais
o territorio de que se trate o la exportacién con
destino a ellos, o sobre ambas;

ii) Si la declaracién prevista en el punto i) del
inciso a) del presente parrafo no basta para
remediar la situacién, podra imponer el embargo
a condicién de que las medidas menos severas
previstas en los incisos a) y b) del péarrafo 1 del
presente articulo no hayan permitido corregir la
situacién, o no tengan perspectivas de éxito.
Podra imponerse el embargo ya sea por un perio-
do determinado o hasta que la Junta considere
satisfactoria la situacién reinante en el pais
o territorio de que se trate. La Junta notificara
inmediatamente su decisiéon a la Parte inte-
resada y al Secretario General. La decisién de
imponer el embargo sera confidencial, y, salvo
lo que expresamente se dispone en el presente
articulo, no sera dada a conocer hasta que se
confirme, de acuerdo con el punto i) del inciso ¢)
del parrafo 3 del presente articulo, que el em-
bargo va a entrar en vigor.

b) Apelacion

i) E1 Estado sobre el que se haya decidido
imponer un embargo obligatorio podri, en el
plazo de 30 dias a partir de la fecha en que haya
recibido el aviso de esa decisién, anunciar con-
fidencialmente y por escrito al Secretario General
su intencién de apelar y, dentro de un nuevo
plazo de 30 dias, podra indicar por escrito las
razones de su apelacién;

ii) Al entrar en vigor el presente Protocolo, el
Secretario General deberd pedir al Presidente
de la Corte Internacional de Justicia que nom-
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bre una Comisién de Apelacién compuesta de
tres miembros y de dos suplentes que, por su
competencia, imparcialidad y desinterés, inspiren
confianza general. Si el Presidente de la Corte
Internacional de Justicia informare al Secretario
General que no puede hacer dicho nombra-
miento, o si no lo efectuara dentro de los dos
meses siguientes a la fecha en que haya recibido
la peticién al efecto, el Secretario General pro-
cedera a hacer dicho nombramiento. El mandato
de los miembros de la Comisién de Apelacién
serd de cinco afios y podri ser renovado. Los
miembros deberin recibir un estipendio tnica-
mente por el tiempo que duren las sesiones de
la Comision de Apelacién, en conformidad con
las disposiciones que adoptara el Secretario
General;

iii) Las vacantes en la Comisién de Apelacién se
cubririn en conformidad con el procedimiento
establecido en el punto ii) del inciso b) del pre-
sente parrafo;

iv) El Secretario General enviara a la Junta copias
de la notificacién escrita y las razones de la
apelacién, previstas en el punto i) del inciso b)
del presente parrafo, y tomara inmediatamente
las disposiciones oportunas para que se reuna
la Comisién de Apelacién con objeto de que
oiga y resuelva la apelacién, y el Secretario
General dispondra también lo necesario para
facilitar los trabajos de la Comisién y propor-
cionari a los miembros de ella las copias de las
decisiones de la Junta, las comunicaciones men-
cionadas en el punto i) del inciso b) antes citado,
la respuesta de la Junta, si estuviere disponible,
y todos los demds documentos pertinentes;

v) La Comisién de Apelacién adoptard su propio
reglamento;

vi) El Estado apelante y la Junta podrin hacer
declaraciones en la Comisién de Apelacién antes
de que ésta adopte una decisién;

vii) La Comisién de Apelacién podra confirmar,
modificar o revocar la decision de imponer el
embargo adoptada por la Junta. La decisién de
la Comisién de Apelacién sera definitiva y obli-
gatoria y deberd comunicarse en el acto al Secre-
tario General;

viii) El Secretario General comunicara 1z decisién
de la Comisién de Apelacién al Estado apelante
y a la Junta;
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ix) Si el Estado apelante retira la apelacién, el
Secretario General notificara ese desistimiento a
la Comisién de Apelacién y a la Junta.

¢) Aplicacion del embargo

i) El embargo impuesto en virtud del inciso a) del
presente parrafo entrara en vigor después de
transcurridos sesenta dias a partir de la fecha de
la decisién de la Junta, a menos que se dé aviso
de la apelacién en conformidad con lo previsto
en el punto i) del inciso b) del presente parrafo.
En este caso, el embargo entrara en vigor treinta
dias después de la fecha del desistimiento de la
apelacién o de la decisién de la Comisién de
Apelacién que confirme el embargo total o
parcialmente;

ii) Tan pronto como, conforme a lo establecido
en el punto i) del inciso ¢) del presente parrafo
se confirme la entrada en vigor del embargo, la
Junta notificara a todas las Partes las condiciones
del embargo y las Partes deberan sujetarse a ellas.

4. Garantias de procedimiento

a) Las decisiones adoptadas por la Junta en
virtud del presente articulo deberin ser aprobadas
por la mayoria de los miembros que componen
la Junta;

b) El Estado interesado podra hacer una decla-
racién ante la Junta, por medio de su representante,
antes de que se adopte una decisién en virtud del
presente articulo;

¢) Sila Junta publica una decisién adoptada en
virtud del presente articulo, o cualquier informa-
cion relacionada con ella, deberd publicar también
el punto de vista del gobierno interesado, si éste lo
solicitare. Cuando la decisién de la Junta no sea
unénime, se expondri también la opinién de la
minoria.

ArTicuro 13

Aplicacion universal

Cuando sea posible, la Junta podra adoptar igual-
mente las medidas a que se refiere el presente
capitulo con respecto a Estados que no sean Parte
en el presente Protocolo y con respecto a aquellos
territorios a los que, en virtud del articulo 20, no
se aplica el presente Protocolo.



CAPITULO V
CLAUSULAS FINALES

ArrTicuro 14
Medidas de aplicacion

Las Partes se comprometen a adoptar todas las
medidas legislativas y de otra indole necesarias
para la aplicacién efectiva de las disposiciones del
presente Protocolo.

Arricuro 15
Controversias

1. Las Partes reconocen expresamente que la
Corte Internacional de Justicia es competente para
resolver las controversias referentes al presente
Protocolo.

2. A menos que las Partes interesadas convengan
en utilizar otro procedimiento, toda controversia
entre dos o més Partes con respecto a la interpre-
tacion o aplicacién del presente Protocolo seri
sometida para su solucién a la Corte Internacional
de Justicia, a peticién de cualquiera de las Partes
en la controversia.

ArTticuro 16
Firma

El presente Protocolo, cuyos textos chino, es-
paiiol, francés, inglés y ruso son igualmente autén-
ticos, quedara abierto a la firma hasta el 31 de
diciembre de 1953 para cualquier Estado Miembro
de las Naciones Unidas, para cualquier Estado no
miembro, invitado en conformidad con las instruc-
ciones del Consejo, a participar en los trabajos de
la Conferencia que redacté el presente Protocolo,
y para cualquier otro Estado al que el Secretario
General, a peticién del Consejo, haya enviado un

ejemplar del presente Protocolo.

ArTicuro 17
Ratificacion

El presente Protocolo sera ratificado. Los instru-
mentos de ratificacién serdn entregados para su
depdosito al Secretario General.

ArrTicuro 18
Adhesion

El presente Protocolo quedari abierto a la adhe-
sion de cualquier Estado Miembro de las Naciones

Unidas o de cualquiera de los Estados no miembros
a que se refiere el articulo 16 del presente Proto-
colo, o de cualquier otro Estado no miembro al que
el Secretario General haya enviado un ejemplar
del presente Protocolo a peticién del Consejo. Los
instrumentos de adhesién serin entregados para
su depésito al Secretario General.

ArTicuLo 19

Disposiciones transitorias

1. Como disposicién transitoria, cualquiera de
las Partes, a condicién de que haya hecho una
declaracién expresa al efecto en el momento de la
firma o del depésito de su instrumento de ratifica-
ci6n o de adhesién, podri autorizar:

a) El empleo cuasi médico del opio en cual-
quiera de sus territorios;

b) La produccién, y la importacién o exporta-
ciéon de opio para dicho empleo, procedente de
cualquier Estado o territorio designado en el mo-
mento de hacer la declaracién antes mencionada,
o destinado a él en el momento de la presentacién
de las previsiones anteriormente seiialadas, a con-
dicion de que:

i) El 1° de enero de 1950 tal empleo del opio,
su importacién y su exportacién, fueran tradi-
cionales en el territorio respecto del cual se
hizo la declaracién y estuvieran permitidos
en esa fecha;

ii) No se permita la exportacién a un Estado que
no sea Parte en el presente Protocolo; y

iii) La Parte se obligue a abolir, dentro de un
periodo que sera especificado por esa Parte
en el momento de presentar la declaracion, y
que en ningin caso excederi de 15 afios des-
pués de la entrada en vigor del presente Pro-
tocolo, el empleo, la produccién, importacién
y exportacién de opio para fines cuasi médicos.
2. Cualquiera de las Partes que haya hecho una
declaracién en conformidad con el parrafo 1 del pre-
sente articulo, sera autorizada cada afio a mantener,
en el plazo sefialado en el punto iii) del inciso b)
del mismo pirrafo, para el periodo especificado en
la declaracién, ademis de las existencias maximas
previstas en el articulo 5, existencias iguales a la
cantidad consumida para fines cuasi médicos du-
rante los dos afios anteriores.
3. Cualquiera de las Partes puede también, como
disposicién transitoria y a condicién de que haya
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hecho una declaracién expresa al efecto en el
momento de la firma o del depésito de su instru-
mento de ratificacién o de adhesién, conceder auto-
rizacién para fumar opio a opiémanos no menores
de 21 aiios de edad registrados con ese fin por las
autoridades competentes hasta el 30 de septiembre
de 1953, a condicién de que antes del 1° de enero
de 1950 la Parte interesada ya hubiera autorizado
la practica de fumar opio.

4. Cualquiera de las Partes que invoque las dis-
posiciones transitorias del presente articulo, que-
daréd obligada:

a) A incluir en el informe anual, que transmi-
tird al Secretario General conforme a las disposi-
ciones del articulo 10, una relacién de los progresos
realizados durante el afio precedente respecto a
la abolicion del uso, produccién, importaciéon o
exportacién de opio para fines cuasi médicos y
del opio para fumar;

b) A presentar por separado las previsiones y
estadisticas preceptuadas por los articulos 8 y 9
del presente Protocolo respecto del opio empleado,
importado, exportado y mantenido en existencia
con fines cuasi médicos, y del opio empleado y
mantenido en existencia para fumar.

5. a) En el caso de que una Parte que haya
invocado las disposiciones tramsitorias en confor-
midad con el presente articulo no envie:

i) El informe mencionado en el inciso a) del
pirrafo 4 del presente articulo, dentro de los
seis meses después de terminado el afio al cual
se refiera la informacién;

ii) Las estadisticas mencionadas en el inciso b)
del pirrafo 4 del presente articulo, dentro de
los tres meses siguientes a la fecha en que
deban ser remitidas en virtud de las disposi-
ciones del articulo 9; '

iii) Las previsiones mencionadas en el inciso b)
del parrafo 4 del presente articulo, dentro de
tres meses después de la fecha fijada con este
fin por la Junta en conformidad con el arti-
culo 8,

la Junta o el Secretario General, segiin corres-
ponda, deberd dirigir a la Parte interesada una
comunicacién para notificarle la demora y pedirle
que facilite dicha informacién dentro de un plazo
de tres meses después de recibida la comunicacién;
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b) En caso de que una Parte no cumpla opor-
tunamente esta peticién de la Junta o del Secretario
General, cesarin de estar en vigor para dicha Parte
las disposiciones transitorias autorizadas en virtud
del presente articulo, a partir de la expiracién del
plazo mencionado.

ArTicuro 20
Clausula de aplicacién territorial

El presente Protocolo se aplicara a todos los terri-
torios no auténomos, en fideicomiso, coloniales y
otros territorios no metropolitanos, de cuyas rela-
ciones internacionales sea responsable cualquier
Estado Parte, con excepcién de los casos en que se
requiera autorizacién previa de un territorio no
metropolitano en conformidad con la Constitucién
de la Parte o del territorio no metropolitano, o si
asi lo requiere la costumbre. En tal caso, la Parte
tratari de obtener la autorizacién necesaria a la
mayor brevedad posible, y cuando la Parte haya
obtenido esa autorizacién, la notificara al Secretario
General. El presente Protocolo se aplicara al terri-
torio o territorios mencionados en dicha notifica-
cion a partir de la fecha en que la reciba el
Secretario General. En los casos en que no se
requiera la autorizacién previa del territorio no
metropolitano, la Parte interesada declarari, en el
momento de la firma, de la ratificacién o de la
adhesién, a qué territorio o territorios no metro-
politanos se aplicara el presente Protocolo.

ArTicurLo 21
Entrada en vigor

1. El presente Protocolo entrari en vigor el
trigésimo dia siguiente a la fecha del depésito de
los instrumentos de ratificacién o zdhesién de 25
Estados por lo menos, entre ellos tres por lo menos
de los Estados productores mencionados en el in-
ciso a) del parrafo 2 del articulo 6, y tres por lo
menos de los siguientes Estados fabricantes: Bél-
gica, Francia, Estados Unidos de América, Italia,
Japén, Paises Bajos, Reino Unido de Gran Bretafia
e Irlanda del Norte, Republica Federal Alemana y
Suiza,

2. Respecto a cada Estado que deposite su instrz-
mento de ratificacion o adhesién, después del
depésito de los instrumentos necesarios para que
el Protocolo entre en vigor, en conformidad con el
parrafo 1 del presente articulo, el presente Proto-



colo entrara en vigor el trigésimo dia siguiente a la
fecha en que el Estado interesado haya depositado
su instrumento respectivo.

ArTicuro 22
Revision
1. Cualquiera de las Partes podra pedir la revi-

sién del presente Protocolo en cualquier momento,
mediante notificacién dirigida al Secretario General.

2. El Consejo, después de consultar con la Comi-
sién, recomendara las medidas que deban adoptarse
con respecto a dicha peticién.

ArTicuLo 23

Denuncia

1. Cualquiera de las Partes podri denunciar el
presente Protocolo transcurridos cinco afios a partir
de la fecha de su entrada en vigor, mediante un
instrumento escrito que se entregara en depésito al
Secretario General.

2. La denuncia a que se refiere el parrafo 1 del
presente articulo entrara en vigor el 1° de enero
del primer afio siguiente a la fecha en que haya
sido recibida por el Secretario General.

ARrTicuLo 24

Expiracion
El presente Protocolo cesara de estar en vigor si,
como resultado de denuncias formuladas en con-
formidad con el articulo 23, la lista de Partes no

retine todas las condiciones establecidas en el ar-
ticulo 21.

ArTicuLo 25

Reservas

Salvo lo que expresamente se dispone en el
articulo 19 sobre las declaraciones que éste permite
y en la medida en que el articulo 20 lo autoriza
por lo que concierne a la aplicacién territorial,
ninguna Parte podri formular reservas con res-
pecto a ninguna de las disposiciones del presente
Protocolo.

ArTiCcULo 26

Notificaciones que debera hacer el Secretario
General

El Secretario General notificara a todos los Esta-
dos Miembros de las Naciones Unidas y a los otros
Estados a que se hace referencia en los articulos
16 y 18:

a) Las firmas que se agreguen al presente Proto-
colo una vez concluida la Conferencia de las Na-
ciones Unidas sobre el Opio, y efectuado el depésito
de los instrumentos de ratificacién y adhesién con
arreglo a lo previsto en los articulos 16, 17 y 18;

b) Todo territorio que, en conformidad con el
articulo 20, haya sido incluido por el Estado a
cuyo cargo estén sus relaciones internacionales
entre los territorios a los cuales se aplicard el
presente Protocolo;

c) La entrada en vigor del presente Protocolo
en virtud del articulo 21;

d) Las declaraciones y notificaciones hechas en
virtud de las disposiciones transitorias previstas en
el articulo 19, las fechas de su expiracién y las
fechas en que dejen de tener efecto;

e) Las denuncias formuladas con arreglo a lo
dispuesto en el articulo 23;

f) Las peticiones de revisién del presente Proto-
colo formuladas con arreglo a lo previsto en el
articulo 22; y

g) La fecha en que el presente Protocolo deje
de estar en vigor con arreglo a lo previsto en el
articulo 24.

El presente Protocolo, cuyos textos chino, es-
pafiol, francés, inglés y ruso son igualmente autén-
ticos, sera entregado en depdsito al Secretario Ge-
neral de las Naciones Unidas, el cual enviara copias
certificadas auténticas a todos los Estados Miembros
de las Naciones Unidas y a todos los demés Estados
mencionados en los articulos 16 y 18 del presente
Protocolo.

EN TESTIMONIO DE LO CUAL los suscritos, debida-
mente autorizados, firman el presente Protocolo en
un solo ejemplar, en nombre de sus Gobiernos
respectivos.

Hecno en Nueva York, a los veintitrés dias de
junio de mil novecientos cincuenta y tres.
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FOR AFGHANISTAN:
Pour L’AFGHANISTAN:
Pl B

3a AgranmcraH:

POR EL AFGANISTAN:

For ALBANIA:
Pour L’ALBANIE:
FEEBJesE :

3a AnGanmo:
Por ALBANIA:

FOR ARGENTINA:
Pour L’ARGENTINE:
FTIREE :

3a ApreHTuny:

Por LA ARGENTINA:



FOR AUSTRALIA:
Pour L’AUSTRALIE:
PAFIEE ¢

3a Ascrpamamo:
POR AUSTRALIA:

For AusTRia:
PoUR L’AUTRICHE:
BF] :

3a Ascrpuio:

Por AuUSTRIA:

For THE KiN¢DOM OF BELGIUM:
Pour LE RovyauME DE BELGIQUE:
HFRER:

3a KopoaescrBo Beabram:

Por EL REINO DE BELGICA:



For BoL1via:
PoUR LA BoLIvIE:
BEFMERS ¢

3a DBosmpnio:

Por BoLivia:

For BraziL:
Pour LE BRESIL:
i

3a Bpasnamio:

Por EL BrasiL:

For BULGARIA:
Pour 1A BULGARIE:
OR e

3a Boarapmo:

Por BuLcARIA:



For THE UnioN oF BurMma:
Pour L’UNION BIRMANE:
MBS :

3a DBupmanckuii Coo3:

Por LA UNION BIRMANA:

For THE BYELORUSSIAN SOVIET SociaLisT REPUBLIC:

Pour LA REPUBLIQUE SOCIALISTE SOVIETIQUE DE BIELORUSSIE:
BRI ERit e E R AE -

3a Besopycckyio CoBercryio Conmamcrmieckyilo Pecny6umky:
Por LA REPUBLICA SOCIALISTA SOVIETICA DE BIELORRUSIA:

For CAMBODIA: Le Gouvernement Royal du Cambodge exprime son intention de faire jouer
Pour LE CAMBODGE: les dispositions de DI’article 19 du présent Protocole’.

WP Nong Kimny
3a Kambonxy: le 29 décembre 1953
Por CAMBOJA:

Translation by the Secretariat of the United Nations:

! The Royal Government of Cambodia expresses its intention to give cffcct
to the provisions of article 19 of this Protocol.



For CaNADA:

Pour LE CANADA:

mEX:
3a Kanany:

Por EL CANADA:

For CEyLoON:
Pour CEYLAN:
g5 ¢

3a Ileitaon:
Por CEILAN:

For CHILE:
Pour LE CHiLI:
)

3a Ymwm:

Por CHILE:

David M. JoHNSON
Dec. 23, 1953

Rudecindo ORTEGA
9 de julio de 1953



For CHINA:
Pour LA CHINE:
r[n :

3a Ruraii:

Por LA CHiNa:

For CoLomBIa:
Pour LA CoLOMBIE:
e

3a Koaymbmio:

Por CoLomBIA:

For Costa Rica:

Pour LE CosTa-Rica:

A% :
3a Kocra-Puxy:

Por Costa Rica:

Ching-lin Hsia
18 Sept. 1953

Eladio Trejos
16 octubre 1953



For CuBa:
Pour CuBa:
Cla

3a Ryoy:
Por CuBa:

For CZECHOSLOVAKIA:
Pour 1.A TCHECOSLOVAQUIE:
FETE M AR5

3a YexocaoBakmio:

Por CHECOESLOVAQUIA:

For DENMARK:
Pour LE DANEMARK :
FhEE:

3a Jamgm:

Por DiNAMARCA:

William BORBERG



For THE DoMinicaN REPuBLIC:
Pour La REPuUBLIQUE DOMINICAINE:
£ BehnLmE] :

3a Jomunnkanckyio Pecry6amky:
Por LA REpPUBLICA DOMINICANA:

For EcuADOR:
PouR L’EQUATEUR:
Je £ :

3a OxBagop:

Por EL Ecuapor:

For EcypT:
Pour L’EGYPTE:
WK :

3a Erumner:

Por EcipTO:

Joaquin E. SALAZAR

Arturo MENESES PALLARES

Yehia Sami



For EL SALvADOR:
POUR LE SALVADOR:
RS :

3a CaanBapop:

Por EL SALVADOR:

For ETHIOPIA:
Pour L’ETHIOPIE:
Fo LEPG JR AT -

3a Iduonnio:
Por ETioria:

For FINLAND:
PouRr LA FINLANDE:
b 3

3a Ounaanuuio:
Por FINLANDIA:



For FRANCE:
Pour LA FRANCE:
v

3a Ppanuuio:
Por FrancIA:

Pour la France et les territoires de I’Union francaise®.
Charles VAILLE

Il est expressément déclaré que le Gouvernement francais se réserve
pour les Etablissements francais de I'Inde le droit d’appliquer les dispo-
sitions transitoires de I’article 19 du présent Protocole, étant entendu que
le délai visé au point (iii) de ’alinéa (b) du paragraphe 1 de cet article
est de quinze ans a compter de I’entrée en vigueur du Protocole.

Le Gouvernement francais se réserve également pendant le méme
délai le droit, conformément aux dispositions transitoires de I’article 19,
d’autoriser I’exportation de 'opium vers les Etablissements francais de
P'Inde?.

Charles VAILLE

For THE FEDERAL REPUBLIC OF GERMANY:
Pour LA REPUBLIQUE FEDERALE D’ALLEMAGNE:

EREDIBIAE:

3a Dexeparueuyo Pecnybimry Iepmanwm:
Por LA REPUBLICA FEDERAL ALEMANA:

For GREECE:
Pour LA GRECE:
ik -

3a I'penuro:

Por GRECIA:

Dr. Hans E. RIESSER

Dr. Heinrich DANNER

Alexis KyYRrou

Translation by the Secretariat of the United Nations:

! For France and the territories of the French Union.

2 It is expressly declared that the French Government reserves the right,
in respect of French establishments in India, to apply the transitional measures
of article 19 of this Protocol, it being understood that the period mentioned in
paragraph 1, sub-paragraph (b) (iii) of that article shall be fifteen years after
the coming into effect of this Protocol.

The French Government likewise reserves the right in accordance with the
transitional measures of article 19 to authorize the export of opium to French
establishments in India for the same period of time.




For GUATEMALA:

PouR LE GUATEMALA:

M SHr
3a I'saremaay:
Por GUATEMALA:

For Harti:
Pour HaiTi:
W

3a [amru:
Por Harri:

For HoNDURAS:
Pour LE HONDURAS:
;33808 UB

3a Ionpypac:

Por HONDURAS:



For HunGARY:

Pour LA HoNGRIE:

B IFF) :
3a Benrpnio:

Por HuncRia:

For ICELAND:

Pour L’IsLANDE:

vkE:
3a Hcaanpumo:

Por IsLANDIA:

For Inpia:
Pour L’INDE:
21); 3

3a Hupmo:
Por LA INDIA:

It is hereby expressly declared that the Government of India, in
accordance with the provisions of Article 19 of this Protocol, will
permit

(i) the use of opium for quasi-medical purposes until 31 December,
1959; '

(ii) the production of opium and the export thereof, for quasi-
medical purposes, to Pakistan, Ceylon, Aden and the French and
Portuguese possessions on the sub-continent of India for a pe-
riod of fifteen years from the date of the coming into force of
this Protocol; and

(iii) the smoking of opium, for their life time, by addicts not under
21 years of age, registered by the appropriate authorities for
that purpose on or before the 30 September, 1953.
The Government of India expressly reserve to themselves the right to
modify this declaration or to make any other declaration under Article
19 of this Protocol, at the time of the deposit by them of their instru-
ment of ratification.!
E. S. KRISHNAMOORTHY

Traduction du Secrétariat des Nations Unies:

11. II est expressément déclaré par les présentes que le Gouvernement de

PInde, conformément aux dispositions de I'article 19 du présent Protocole,
autorisera

i)

ii)

iii)

P'usage de Popium pour des besoins quasi médicaux jusqu’au 31 décembre
1959;

la production de I'opium et son exportation pour des besoins quasi médicaux,
a destination du Pakistan, de Ceylan, d’Aden, ainsi que des possessions
francaises et portugaises dans la péninsule de I'Inde pendant une durée de
quinze ans a compter de la date d’entrée en vigueur du présent Protocole;
I'usage de ’opium a fumer, leur vie durant, par les opiomanes adgés au moins
de 21 ans qui ont été immatriculés a cet effet par les autorités compétentes
le 30 septembre 1953 au plus tard.

2. Le Gouvernement de I'Inde se réserve le droit de modifier la présente

déclaration ou.de faire toute autre déclaration en vertu de l’article 19 du pré-
sent Protocole au moment oir il déposera son instrument de ratification.




For INDONESIA:
Pour L’INDONESIE:
HIBEFepass :

3a Uuponezuro:
Por - INDONESIA:

For Iran:
Pour L’IRAN:
R

3a Hpan:
Por IRAN:

A. G. ARDALAN

Sous réserve de la ratification par les autorités législatives'
15 décembre 1953

For IrRAQ:
Pour L’IrAk:
R

3a Hpak:
Por IRrAK:

A. KHALIDY
Dec. 29, 1953

Translation by the Secretariat of the United Nations:

! Subject to ratification by the legislative authorities.



For IRELAND:

Pour L’ IRLANDE:

W :
3a Hpaaugno:

PoR IRLANDA:

For IsRAEL:
Pour IsrAEL:
Ligazy:

3a HMapanis:
Por ISRAEL:

For ITALY:
Pour L’ITALIE:
FAF:

3a Hrammo:

Por ITALIA:

M. R. Kipron

30 December 1953

Guerino RoBERTI



For Japan:
PouR LE JAPON:
AR

3a Hnonmo:
Por EL JAPON:

Torao USHIROKU

For THE HasHEMITE KINGDOM OF JORDAN:
Pour LE ROYAUME DE LA JORDANIE HACHEMITE:
FMERABKEER :

3a Nawmemnrckoe Koposeserso Mopnanmm:

Por EL REINO DE JORDANIA HACHIMITA:

For THE REPUBLIC OF KOREA:
Pour LA REPUBLIQUE DE COREE:
KR E

3a Kopeiickyo PecoyOimxy:

Por LA REPUBLICA DE COREA:

D. Y. Namkoonc



For Laos:
Pour LE Laos:
=23

3a Jaoc:

Por Laos:

For LEBANON:
Pour LE LiBAN:
RO

3a Jlupan:

Por EL LiBANoO:

For LIBERIA:

PouR LE LIBERIA:

FUHCBRES :
3a Jubepuo:
Por LIBERIA:

H. SHEBEA
Nov. 11, 1953



For LiBya:
Pour LA LIBYE:

FIJLER
3a Jlasmo:
Por LiBiA:

For LIECHTENSTEIN:
PouR LE LIECHTENSTEIN:

HERIMEAE:

3a JuxreHurrein:
Por LIECHTENSTEIN:

A. LinpT

For THE GRAND DuchHY OF LUXEMBOURG:
Pour LE GRAND-DUuCHE pE LUXEMBOURG:
IBEBRAEH:

3a Besmroe Iepuorerso JiroxcemOypr:
Por EL GRAN DucApoO DE LUXEMBURGO:



For MEexico:

Pour LE MEXIQUE:

EVH:
3a MekcHky:
Por Me£xico:

For Monaco:
Pour Monaco:

B :

3a Monako:
Por MoONaAco:

For NEPAL:
Pour LE NEPAL:

JEw:

3a Henaua:
Por NEPAL:

M. PALMARO
26 juin 1953



For THE KiNncDOM OF THE NETHERLANDS:

Pour LE RoYAUME DES Pays-Bas:
TR

3a Kopoaeserso Humepaannos:

Por L REINO DE LOs Paises Bagos:

For NEw ZEALAND:

Pour LA NOUVELLE-ZELANDE:
3]

3a Hosyio 3eaanmnio:

Por NUEVA ZELANDIA:

For NicAaRAGUA:
Pour LE NicARAGUA:
JEhnhr o -

3a Hukaparya:

PoRr NIcARAGUA:

D. J. voNn BALLUSEK
30 December 1953

A. R. PErrY
28 December 1953



For THE KiNncDOM OF NORWAY:
Pour LE RoYAUME DE NORVEGE:
BEER :

3a Kopoaescrso Hopsermm:

Por EL REINO DE NORUEGA:

For PakisTAN:
PouRr LE PaAKIsTAN:
B 3k)0i4A ¢

3a Ilakmcran:

Por EL PAKISTAN:

Ahmed S. BokKHARI
December 3, 1953

For Panama:
Pour LE PaNaMa:
BB

3a Tlanamy:

Por PANAMA:

E. MoRALES
28 December 1953




For ParRAGuUAY:
PoUR LE PARAGUAY:
BhrE:

3a Ilaparsait:

PoR EL PARrAGyAY:

For PEru:
Pour LE PERrou:
i

3a Ilepy:

Por EL PERU:

For THE PHILIPPINE REPUBLIC:

Pour LA REPUBLIQUE DES PHILIPPINES:
FERRIEME :

3a Oumnnurckyio Pecnybmiky:

Por LA REPUBLICA DE FILIPINAS:

Eduardo QUINTERO

Melquiades IBANEZ



For PoLaND:
Pour LA PoLoGNE:
Benk -

3a Iloapmry:

Por PoLonia:

For PorTUGAL:
Pour LE PoRTUGAL:
WET

3a Ilopryramo:
Por PoORTUGAL:

For RoMmaNIA:
Pour LA RouMaANIE:

BERE:

3a Pympinnio:
Por RuMaNIA:



For SAN MARINO:
PouRr SAINT-MARIN:
BEFIE:

3a Can-MaprHo:
Por SaN MaRINO:

For SAUDI ARABIA:

PoUR L’ARABIE SAOUDITE:

FRHBERRI(A :
3a CaypoBckywo Apasmio:
Por ARABIA SAUDITA:

For SpaIN:
Pour L’EsPAGNE:

[LEi%

3a Hcoanmio:
Por EspaiNa:

Romin pE 1A PRESILLA
22 Qctubre 1953



For SwEDEN:
Pour LA SUEDE:
Tt

3a IIsenuro:
Por Sukcia:

For SWITZERLAND:

PouRr LA Suissk:
Tt

3a IIsefnapuio:
Por Suiza:

For Syria:
Pour LA SyriE:
RFITE :

3a Cupro:
Por Siria:

A. LinpT



For THAILAND:
Pour A THATLANDE:
R :

3a Taunaux:

Por TAiLANDIA:

For TurkEy:
Pour LA TuRQUIE:
+E3%:

3a Typumo:

Por TurqQuia:

Selim SARPER
28 Deceml_)er 1953

For THE UKRAINIAN SoVIET SociAL:sT REPUBLIC:

Pour LA REPUBLIQUE SoCIALISTE SOVIETIQUE D’UKRAINE:

T B ARHE R B 22N ¢

3a Ykpamuckyio Cosercryio Coumamucruyeckyio Pecnybimry:
Por LA REPUBLICA SociaLisTA SoviETICA DE UCRANIA:



For THE UNION OF SOUTH AFRICA:
Pour L’UNION SuD-AFRICAINE:

ZEIER

3a I0xB0-A¢puranckmid Comp3:
Por LA UNION SUDAFRICANA:

and South West Africa’
JORDAAN
29 Dec. 1953

For THE UnioN oF SoviET SociaLisT REPUBLICS:

Pour L’UnioN DES REPUBLIQUES SOCIALISTES SOVIETIQUES:
FRMESRTE B AN -

3a Coroaz Cosercknx Counmammcrnyecknx PecmyGomxk:

Por LA UN1ON DE REPUBLICAS SOCIALISTAS SOVIETICAS:

For THE UNITED KiN6DOM OF GREAT BRITAIN AND NORTHERN IRELAND:
Pour LE RoyAuME-UNI bE GRANDE-BRETAGNE ET D’ IRLANDE DU NORD:
KSR AL ER & EE :

3a Coegunennoe Kopoaescrso Bemnko6puranmm u Ceseproil Mpaanyun:
Por L REiNo UnNIDO DE LA GRAN BRETANA E IRLANDA DEL NORTE:

J. H. WALKER
J. K. T. JonEs

1 et le Sud-Ouest africain.




For THE UNITED STATES OF AMERICA:
Pour LEs ETaTs-UNis D’AMERIQUE:
KFREAMRE :

3a Coegunennsie Itathi AMepnrn:
Por Los Estapos UNIDOS DE AMERICA:

Harry J. ANSLINGER

For Urucuay:
Pour L’URuUGUAY:
BhrE:

3a Vpyrsaii:

Por eL UrRuGUAY:

For VENEZUELA:
Pour LE VENEZUELA:
F Bl

3a Bemnecyauny:

Por VENEZUELA:

Ad Referendum
Santiago PERez P.
30-12-53



For VIET-Nam:
Pour LE VIETNAM:
A

3a BrermaM:

Por VIETNAM:

For YEMEN:
Pour LE YEMEN:
3% :

3a Memen:

Por EL YEMEN:

For YucosLavia:

Pour LA YoucosLAVIE:

BRI R
3a IOrocaasmo:
Por YUGOESLAVIA:

TRAN-VAN-KHA

Dragan NikoLi¢
24 June 1953




I hereby certify that the foregoing text is a true
copy of the Final Act, Resolutions and Protocol for
Limiting and Regulating the Cultivation of the Poppy
Plant, the Production of, International and Whole-
sale Trade in, and use of Opium, adopted by the
United Nations Opium Conference, held at the Head-
quarters of the United Nations in New York from
11 May to 18 June 1953, the original of which is
deposited with the Secretary-General of the United
Nations.

For the Secretary-General:
The Legal Counsel

Je certifie que le texte qui précéde est la copie
conforme de ’Acte final, des Résolutions et du Pro-
tocole visant a limiter et a réglementer la culture
du pavot, ainsi que la production, le commerce in-
ternational, le commerce de gros et I’emploi de
I’opium, adoptés par la Conférence des Nations Unies
sur I’opium, qui s’est tenue au Siége de 1’Organisa-
tion des Nations Unies, 8 New York, du 11 mai au
18 juin 1953, Acte final, Résolutions et Protocole
dont le texte original est déposé aupres du Secrétaire
général de I’Organisation des Nations Unies.

Pour le Secrétaire général:

Le Conseiller juridique

United Nations, New York
16 October 1962

Organisation des Nations Unies, New York
le 16 octobre 1962
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